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LEGISLATIVE ASSEMBLY. 

Friday, 7th :4pril, 1988. 

The Assembly met in the Assembly Chamber of the Council Houile 
at Eleven of the Clock, Mr. President (The Honourable Mr. R. K. 
Shanmukh~ Chetty) in the Chair. 

MEMBER SWORN: 

Mr. C. M. Trivedi, O.B.E., M.L.A. (GOTeftlment of India: Nominated 
Official). 

QUESTIONS AND ANSWEBS. 

CIvIL ABBo Cr.l7B8 IN INDIA.. 

1146. --..0 Bahad.llr •. O. BaJab: (a) Will Government be pleased to 
state whether the civil aero cluba in India are founded entirely with the 
idea of creating war reserves? 

(b) How much baa been spent by the various Indian olubs annuaUy ainee 
their foundation; and 

(c) (i) the percentage of such money spent on machines or parts; 
(li) the percentage spent on insurance with foreign compBnieSj 

(iii) the percentage spent on petrol, oil, or other accessories in 
companies with non-Indian direetora~; 

(iv) the percentage spent on non·Indian penonnel of the clubs? 

The Honourable Sir !'raDk Koyce: (II) The reply is in the negative. 
Government grants-in-a.id have been afforded to the subsidised flying clubs 
in India since their formation with the objects of popularising civil Bying 
in India, affording facilities and opportunities for the training of Indians 
as pilots, familiarising the community with the possibility of air transport, 
and kindred objects. 

(b) A statement is laid on the table. 
(0) (i) to (iv). The time and labour involved in the collection of the 

information asked for bv the Honourable Member would be incommen-
surate with the l'esu1te 'to be obtained. 

( 3129 ) 
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QUESTIONS AND ANSWERS. 3231 

QU.ilJFICATJONS OF THE DIRECTOR AND DEPUTY DmEoToB OF CIVILA:VIATION 
IN INDIA. 

1147. *Rao Bahadur K. O. Rajah: What are the qualificatioDs of 
the Director and the Deputy Director of Civil Aviation in India, the chief 
pilot instructors, and the chief ground engineers, respectively, and from 
what country or COUll tries did each of them qualify? 

The HODourable Sir Prank Boyce: A statement giving the information 
asked for by the Honourable Member is laid .on the table. 

Director of Oivil AtMtion in India. 
The qualifications of the Director of Civil Aviation (Mr. F. Tymms, M.C.) are his 

administrative experience and experience of aviation. The following ill a Irt.I&tement of 
his experience and qualifications :-

Commissioned War Service 
Commissioned in Royal Flying Corps 

1915·19. 
1917. 

Decorations :-
Military Cross. 
Chevalier of the Order of the Crown. 
Belgian Croix de Guerre. 

1918 

1919 

1920-27 
1924 

1927 

1928 

1928-31 

Brit,ish Aviation Mission to the U. S. A. 
Training and organizing American Air Service in air observation. 
Instructor in Air Navigation at the Royal Air Force School of Naviga-

tion. 
Technical Officer in the Civil Aviation Department of the Air Ministry. 
Commanded the Air Section of the Oxford University Arctic Expedi. 

tion to Spitsbergen. 
Member of the Air Survey Committee, Great Britain. 
Part Author of .. Flying for Air Survey Photography". 
Air Ministry Chief Examiner in Navigation for Pilots and Navigators' 

licences. 
Part Author of .. Commercial Air Transport" • 
Appointed Air Ministry Superintendent of the Egypt.India air ser 

vice. 
Seconded to the Govemments of the Sudan, Kenya, U gande. and 

Tanganyika to survey and organize air routes, including the Cape 
to Cairo air route, and to organize the administration of oivil 
aviation. 

Chief Technical Assistant to the Director of Civil Aviation, Air Ministry. 
1929--30 Air Ministry Representative on the Commission to Africa, to survey 

organize and negotiate the Cape to Cairo Air route. 
Aseociate Fellow of the Royal Aeronautical Society. 
Holder of 1st Class Air Navigator's licence, and Pilot's" A .. licence. 
Author of a number of BCientific papers on Navigation, Air Survey, 

Meteorology, and other technical Aviation subjects. 
1931 Appointed Director of Civil Aviation in India, 
The Director of Civil Aviation qualified in Great Britain and has had experience in 

many countries. 

Deputy Di,.ector of Oivil Aviation in India. 
The qualifications of the Deputy Director of Civil Aviation in India (Mr. A. T. E. 

Eadon) are his experience of flying and organizing aviation operations and particularly 
his engineering qualifications and experience, The following is a statement of his qualifica-
tions and experience :-

1915-19 Commi88ioned War Service. 
Seconded to Hoyal Engineers Signal Service, September 1916. 

1916 • Appointed Company Commander Army Signal Schoola. 

1817 
Seconded to Hoyal Flying Corps, August 1916. 
Appointed !<'Iight Commander, Royall"lying Corps. 
Received training e.a engineer, with M_. Manthall Bons & Co., 

Lid., Ge.in.sborough. 
A2 
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1923·27 
11128 

1929 

1931 

LEGISLATIVE ASSEMBLY. [7TH APRIL 1933. 

General Manager, South Lines Engineering Company Limited. 
Appointed Education Offioer to the De Havilland Aircraft Company 

Ltd., Middlesex. 
Founded the De Havilland Aeronautical Technical School and appoint. 

ed its fim Principal. 
Appointed Member, Examination and Education Committee Royal 

Aeronautical Society. 
Appointed Chairman of Ground Engineers Examina.tion Board. 

Edr.o.re Centre, on behaJ.f of the Air Ministry . 
• B' Pilots LiC'Alnce (current) 1.800 hours flying experience including 

123 hours night flying . 
• A " • B " • C '. and • D' Ground Engineers' Licences including 

Metallurgy, heat treatment and Laboratory testing. 
Member of the Institute of Aeronauticsl Engineers. 

1932. • Appointed Deputy Director of Civil Aviation in Indio.. 
The Deputy Director of Civil Aviation in India qualified in Great Britain. 

Ch~J Piloe InaeTtlCtors employed in sub6idiud Flying Clubs in India. 

Name. 

1 I 

II CoWltry in i 
Qualification8. which OriginallYI1 

. qualifted. 
i 

1. Mr. B. M. T. s. Leete I Qua1,ified B8 an In- I Great Britain II 

8tructor under 
. the Indian Air- I I eraft Rules, 
I 1920. 
, 

2. Mr. A. I. Riley Do. Do. 

3. Mr. L. H. M880n Do. Do. 

4. Mr. W. H. Vetch Do. Do. 

a. Mr. W. Jonos . Do. Do. 

6. Mr. W. Dougall Do. • I Do. 

Remarks. 

1. Bz·R. A. F. Officer. 
2. PB880d Central Flying 

Sehool course in Eng-
land. 

Also pB880d Instruction 
Course at Gosport. 

a. Over 3,500 hours flying 
experience. 

1. Ez-R~ A. F. Officer. 
2. Over 4,500 hours flying 

experience. 
I. Ez·R. A. F. Officer. 
2. P8880d Central Flying 

School Course in Eng-
land. 

3. Over 2,600 hour. flying 
eXIX,rience. 

L Ez·It, A. F. Officer. 
2. PB880d A. S. T. Instruc-

tor's Course in Eng-
land. 

3. Over 4,000 hours flying 
experience. 

I. Ez-R. A. F. Officer_ 
2. PB880d G08port train-

ing Course. 
3. Over 5,000 houl'S flying 

experience. 
I. E:Il-R. A. F. Officer. 
2. Holds Instructor's Li-

cence from the Guild 
of Air Pilots and Na.-
viga.tors of the British 
Empire. 

3. Over 2,300 hours flying 
experience. 

Complete information B8 to the careers of theee offioen is not in the po_ion of the 
Goveru.ment of India. 



QVE&TIONS AND ANSWSRS. 

OhisJ (hound EngiflUrI employ«i in mbaidued Flying 9hib8 in India. 

Name. 

Mr. R.; W. C. Tomlin . 

"Mr. A. E. Clifford 

Mr. W. Scott·King 
Mr. D. M. Langford 

Mr. M. Hullcoop 

Qualifications. 

Holds Ground En. 
gineer' 8 licence 
under the Indian 
Aircraft Rules. 
1920, in Catego. 
ries"A", "B", 
"C"and"D". 

Do. 

Do. 
Do. 

Do. 
and"X". 

I Country in ' 

/
WhiCh originally 

qualified. , 

Great Britain 

Do. 

Do. 
Do. 

Do. 

Remarks. 

Ez·Royal Air Force Me-
chanic. 

Held a BritiBh Air Minis-
try's lidlmce. 

Do. 
Ez·Royal Air Force Lead· 

ing Aircraftsman. 
Do. 

Complete information &8 to the careers of these engineers is not in the pOllll88Bion ot the 
-Government of India. 

ApPOINTMENT OF INDIANS AS PILOTS AND 'GROUND ENGINEERS. 

1148. ·ltao Bahadur lilt. O. ltaJah: (a) How many of the chief pilot 
instructors in India are Indians and how many are non-Indians? 

(b) How Dlany of the chief ground engineers are Indians and how 
many are non-Indians? 

(0) Are Government aware that Indians with better qualifications are 
avaj)e.ble for these posts? How mBny of such applicants have been turned 
down by the individual clubs from each of the appointments of pilots 
~d ground engineers? 

(d) Have the civil aviation authorities in India instituted separate 
exammrations of their own to which eundidates for licences must submi. 
:iITespective of foreign diplomas? If so, what. is the reason for holding sut}h 
examinations? 

(Il) What are the qualifications of those holding such examinations and 
"from where were these obtained? 

(f) How many of these examiners were Indians? 
(g) Are these examinations intended to prevent candida.tes from 

-qualifying in foreign countries? 
(h) Is it intended to abolish theBe new examinations? If so, when? 

The Honourable Sir Prank Noyce: (a) There a.re six chief pilot instructors 
-employed in subsidised flying clubs in India all ~f whom are non-Indians. 
There are, however, four Indian assistant pilot instructors at present in 
employment and under training for possible future appointment as chief 
pilot fnatructors. I 
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(b) There are six chief ground engineers employed in subsidised flying 
clubs, all of whom are non-Indians. Most of the clubs, however, have 
Indians employed as assistant ground engineers. 

(c,) So far ~s Government are aware there are no Indians with better 
qualifications available for these posts. The second part of the question 
dces not, therefore, arise., 

(d) Candidates for the Indian ground engineer's licences are required 
to undergo an examination in accordance with the Indian Aircraft Rules, 
1920, irrespective of whether they hold foreign ground engineer's licences. 
Thfl examinations in question are intended solely to test the ability and 
efficiency of a candidate as a ground engineer, in the interests of public 
safety. 

(e) Examinations are conducted by the technical ~ers of the Civil 
Aviation Direerora.te, whose qualifications were duly approved by the 
Government of India before they were recruited from England. 

(f) There are at present no Indians sulfficiently qualified and experienced 
to conduct such f'xaminations. 

(g) There is no restriction on candidates qualifying for licences in 
foreign countries. 

<h) The reference to "new examinations" is not understood as, apart 
from the examination for the ground engineer's licence, prescribed in the 
Indian Aircraft Rules, 1920, which it is not proposed to abolish, no other 
examinations for ground engineers have been laid down. 

Mr. Gaya Prasad Singh: With regard to part (c') of the question. is it 
a fact that offers of honorary service from qualified Indians Were rejected? 

The HOIlourable Sir I'rank Noyce: I have no information on the subject. 
I 

SECRETAlIJES OJ' THE VARIOUS CIvIL AVIATION CUIDS IN INDIA. 

I 
1149. *:B.ao Bahadur K. O. Rajah: (a) How many of the prinoipal 

eecret.mes of the various civil aviation cll1bs in India are Indiana and 
how many are non-Indians? 

(b) How many of thesesecretarles occupy poats in companies earning 
trade revenues fiom the clubs? 

The Honourable Sir !'rank Noyce: (a.) All the Secretaries of the sub-
sidised flying clubs in Indio. are non-Indians. They are appointed by the 
Cc.nlmittees of the Clubs. 

(b) Government have no information.: 

SYSTEM OF MEDICAl. EXAMINATION FOR THE ApPOINTMENT OF A PILOT. 

1150. *Bao Bahadur •. O. Rajah: (a) What is the system of medical 
examination for the appointment of Il pil()t? ' 

. (b) Have any accidents been reported due to medical el'rore? 
(c) Is it intended to cbange this syEltem? 
(d) Is the oha.nge intended to benefit the Indian Medical aelt1iC8, Qf 

t.he Royal Army Medical Corps officers in India? 
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ee) Are Government prep~d to consider the advisability of suggettfng 
the appointment of independent medical praotitioners to these olubs, 
plU'tieularly from amongat the members .of the olubs? . 

The Honourable Sir Prank Noyce: (a) The medical requirements which 
pilots of aircraft are required to satisfy, before' they can be granted & 
licence. are laid down in Schedule II to the Indian Aircraft Rules, 1920, 
a copy of which has been placed in the Library of the House. 

(b) No., 
(c) 'rhe system of medical examination is based on the requirements 

)flid down in section VI, Annex 'E' to the International Convention 
relating to the Regulation of Aerial Navigation, dated the 18th October, 
1919, which has been ratified by India. Unless a change in the system 
is notified by the International Commission for Air Navigation no change 
in the medical examination can be authorised. 

(d) Does not arise. 
(e) There is no question of appointing any practitioner to a club. 

Practitioners must have the qualifications prescribed before they can be 
permitted to carry out the examination of pilots. 

Mr. Uppi Saheb Bahadur: May I submit, Sir, that the Honourable 
Member, Mr. Murtuza Saheb Bahadur, has gone to see His Excellency the 
Viceroy and was expected to be here by 11 0 'clock: perhaps he has been 
detained: I do not know what has happened, and so I request you will 
kindly allow me to put the questions standing in bis name. 

Kr. President (The Honourable Mr. R. K. Shanmukham Chetty): Is 
that the deputation of Muslim Members? 

Kr. Uppi Saheb Bahadur: Yes. 
I 

)fr. President (The Honourable Mr. R. K. Shanmukham Chetty): 
Under the circumstances. the Chair would allow the Honourable Member 
to ask the questions. 

NORMAT, WORKING HOURS 01' THE GOVERNItJIINT OJ' INDIA PRE88lDS. 

1151. *Kr. Uppi Saheb Bahadur (on behalf of Maulvi 8ayyid Murtuze. 
Saheb Bahadur): (a) Will Government please lay on the table statements 
showing the normnl working hours of the different Government of India 
Presses for industrial hands as well as clerical establishment including 
recess hours and also other Government establishment governed by the 
Factories Act. such "as various factories situated at Cossipur, Ishapur, 
Jubbulpore. Aravnnkadu and of other places? 

{b) Is it 8 fact that the uniformity of working hours is not maintained 
at all in all these establishments of the Central Government? If 80, why? 
. (c) Is iL also a fact that the industrial hands of the .Government of 
India PrO!'1ses are required to work longer hours and the clerICal staff shorter 
hours in comparison with other GoverDlneDL, factories? If so, do Govenl-
ment propose to maintain uniformity? If not, why not? 
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The Honourable Sir J'raD.k Boyce: (a) The normal working hours includ-
ing recess periods in the Government of India Presses are: 

Clerioal in all Pl'eIIIIe8 • 10 A.M. to 5 P.M. on Monday to Friday. 
10 A.H. to 2 P.M. on Saturday. 

Industrial Delhi Press 8 A.M. to /I P.M. 

Aligarh Pre. D A.M. to 5-30 P.M. 

Simla and Caloutta Pl'eIIIIe8 to Friday. {
D A.M. to 6 P.M. on Monday 

D A.M. to 3 P.II. on Saturday. 

I have not been able to secure information regarding other factoriee, 
but. trust that the particulars given are suffi;cient for the purpose the 
Honourable Member has in view. 

(b) Yes, because conditions differ in the various faetories ana centres. 
(c) As I have said, uniformity is not enforced in the matter of working 

hours and I Lave not the material from which to make 8 comparison of 
the hours in the Presses with those in all other Government factories. 
Government consider that the hours in each factory must be adjusted in 
accordance with the needs of tht· factory and otber local condit·ions. 

HOLIDAYS IN THE GOVERNMENT OF INDIA PRESS, NEW DELBl. 

1152. ·Kr. l1ppl Saheb Bahadllr (on behalf of Maulvi Sayyid MurtUZ8 
Saheb Bahndur): (a) Will Government pleMe state jf it is a fact that the 
holidays allowed to the employees of the Government of India Press, New 
Delhi, are very limited. whereas the Calcutta PreBs men are allowed more 
holidays? If 'so, why? 

I.b) Is it a fact that all the subordinate offices located permanently in 
Delhi enjoy all the local and Punjab gazetted holidays, even when the 
Government of India offices are in Delhi, whereas the employees of the 
Government of India. Press, New Delhi, are denied the same even when 
the Government of India offices are in Simla? If so, why? 

(0) Is it a fact that they have to work in lead and gas poisonings 
throughout the year? If so, are Government prepared to consider their 
caae for the grant of more holidays? 

The BODDarable Sir J'raDk Boyce: (a) I do not think the holidays in 
either New Delhi or Calcutta can be described a.s very limited, but they 
are more numerous in the latter pla.ce. This is due to the desire to 
maintain uniformity with the Bengal Government Press. 

(b) Subordinate offices located pennanently in Delhi are allowed holi-
days prescribed for local offices by the Chief Commissioner, Delhi. The 
reply to the second part is in the negative. The concluding part· does 
not arise., 

(0) No: all possible precautions are taken. to minimize the risk of lead 
poisoning, and so far 88 I Rm aware,. there is no risk of gas poisoning. 
Government are not prepared to increase the number of holidays. 
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COMPENSATION TO THE EKPLOYEES OF THE GOVDNMENT OF INDU PRESSES 
FOR WORKING ON SUNDAYS A.."'lD GAZETTED HOLIDAYS. 

1158. *Kr. Uppl 8&heb B&hadar (on behalf of Maulvi Sayyid Murtuza 
8aheb Bahadur): (4) What was the previous practice for compensating the 
Press employees for their attendance on Sundays and gazetted holidys? 

(b) Is it a fact that now.a·days fit p.1licy has been follow~d to compensate 
salaried industrial hands of the Government P~ess for attending on Sundays 
and gazetted holidays on the basis of a half e.ndquarter day's pay for a 
whole day's labour under plea of an interpretation of an order showing 
that they are already paid for the day in their monthly wages? If so, 
is the clerical stat! of the Press as \'/ell !\s of other Government establish-
ments allowed compensation leave ;n lieu of attendance on holidays when 
they too are paid for the same in their monthly wages? If so, why? Are 
Government prepared to observe a uniform practice? If not, why not? 

The Honourable Sir I'rank Noyce: (a) The Press employ~es were allowed 
compensation I Nn'!'. 

(b) Compensator.Y holidays are given for Sundays whenever possible. 
Work done on Sundays for which no cO:plpensl:l.tory holiday is given or on 
closed holidays is treated as overtime lind salaried industrial employees 
receivCl a bonus of half a day's payor a quarter 01 a day's pay, as the 
case may be. Clerks in the Pl'esses are not entitled to overtime pay· 
ments. If on any occasIOn they are required to attend on a Sunday or a 
holiday they may he granted compensation holiday fit the discretion of the 
Manager. I have no information as to the practice followed in other 
Government. establishments. The conditions of service of clerks are different 
from those of the industrial hands and Government do n6t propose to 
follow a uniform practioe. 

CASUAL LEAVE ALLOWED TO TD GOVERNMENT OF INDIA.. PRESS EMPLOYEES. 

1154. *][r. Uppi Saheb Bahadur (on behalf of Mlluivi Sayyid Murtuzl1 
Saheb Bahadur): (a) Is it a fact t.hat 15 days' casual leave is allowed to 
the Government of India. Press employees and only ten days to the Delhi 
and Simla Press men? If so, why? 

lb) Is it also a fact that a deduction is not made from casual leave 
for an early leave upto three hours of B clerk of the same concern out of his 
Ot hours' attendance, but that in the case of salaried industria.l hands early 
leave is allowed for an hour only out of their eight hours' att.endan(·e? If 
80, why is there such a differential treatment? 

(0) Is it a fact that even in the case of late attendanoe in office beyond 
the prescribed limit, casual leave is reduced in the !lase of clarks, but in the 
case of industrial hands fines are imp<'lsed upon them? If 80, why? Are 
Government prepared to observe a ulliform practice? 

The Honourable Sfr I'rank :R'oyC&: (a) I presume that the first portion 
of thf' Honourable Member's question hRS reference to the Government 
of Indin Press, Calcutta .. Persons eligible for casua;l leave are allowed 
such leave up to the maximum number of da.ys sta.tt-d in the ques~. 
The limit in the case of Simla and Delhi Pre88f'B was reduced followmg 
the practice in the Government of IJidia BeCi'etaria;t. . 
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(b) I am not clellr what the Honourable Member means by 'early leave'. 
In the case of salaried men, leave for short periods exe.eeding one hour is 
set off against casual leave, if admissible. . 

(0) The answer to the first part is in the a.ffinnative. Conditions of 
employment of clerks are different from those of industrial hands anll 
Goverf?ment are not satisfied that uniformity is desirable. 

GRANT OF 'PENSIONARY BENEFITS TO OERTAIN EllPLOYEES OF THE GOVERN-
MENT OF INDIA PREsSES. 

1155. *Ilr. U'ppi Bahtb Bahadur (on behalf of Maulvi Sayyid Murtuza 
Saheb BlIhadur): (a) 'Vill Government please state whether it is ,11 fact 
that as a result of the re-organization of the Government of India Presses 
in 1920, Works Committees were formed by Government in these Presses 
to ventilate the grievances of Press employees through them? 

(b) Is it a fact that a question was railled in the first meeting ,of tho 
Delhi PresR Works Committee about all the old extra and day-extra piece 
workers recruited prior to 15th July, 1920. who had been serving contl-
nuously upto that time in those ~apacltie[.l and whether they would be 
given pensionary benefits or not whl)n they are brought on the regular 
esta}>lishment? 

(0) Is it a fact that the said quesHon was forwarded by tbe then. 
Controller of Printing, Mr. M. J. Co~swell, for final decision to t.he then 
Munitions Board under which the Presses were at that time "nd the 
Board's decision was communicated to Pr68BeS under the Controller of 
Printing's U /0. I. No. 138-Pg., dated the 10th January, 1921, which 
runs as hereunder: 

.. The orders relaii~ to pension contained in paragraph 20 of the Resolution dearly 
appl)" to Rll P'lece workers who were in service on the dRte on which the Reso· 
lution wa~ issued and it was presumably the intention that the previous 
I'lervice on the" Day Extra " or .. Extra" est'lblishmant of men who have 
subsequently been made permanent should also count f'lr penSion if such men 
have rendered 25 year~' continuous and approved service Including the poriod 
spent as .. Day Extra " or .. Ext.ra ". It IS true that the Resolution refers 
only to men on a " temporary basis " and to servi~e classified as .. permanent 
or temp,nary", but the noles refer to" all employees at prelent employed 
in the Government of India PreSSOR and the whole of the ezisting staff". 
Tha Controller may be informed acoordingl.v. It seems hardly necessary to 
trouble the Finance Depart.ment again over the matter. 

This note may therefore be taken as representing the orderd on the subject and may 
be acted upon. 

(Sd.) M. J. COGSWELL.-IO·I-I021." 

If So, why have Government now denied tQe same concession to the 
said people and forced the contributory provident fund on them? 

(d) Is it also a fact that a few monthB later ,a decision was arrived at by 
Government on the petitions of Abdul Gani and Bachoo of the Delhi Preis 
that they and all other employees who were recruited to the inferior estab-
lishment prio!' to 15th JulYI 1920 (leaving aside the question of day-extra 
period), when subsequently taken on the superior establishment would be 
given double benefit-gretuity for the inicrior service and pension fQ'r the 
IUperior service? What is the reasOn for giving "double benefit" to the 
inferior servants (gratuity and pension) and only contributory providl"'nt 
fund for the remaining few ySA1'8 of tllei)' services to the superior handa? 
b Government prepared to C8lTy out their decision m~ntioned shove 
which was arrived at in the ·Munitions Board? . 
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The Remourable Sir Prank !foyee: (a) Yes. 
(b) No. The Committee wished a definite order regarding the position 

of pennanent men. The Controller of Printing, Stationery and Stamps, in 
!<ubmitting their views pointed out that the Government Resolution in 
question had referred ina particul&r paragraph only to men now employed 
on Ii temporary basis, and Government understood that the doubt was 
whether men then holding pennanent posts would be allowed to count 
their service on the "Day-Extra" or "Extra" establishment. 

(c) An order was passed in the tenns quoted, but it referred to the 
point already mentioned by me Hnd not to the point raised by the Hon-
ourable Member. The latter part of this question does nob arise. 

(d) I CAnnot trace any such cases a few months after the orders in 
question; the Honourable Member is possibly referring to two cases which 
arose ten yeHrs later to which the provisions of Article 398 of the Civil 
Service Itegulations were held to apply. Double benefit iii not given in 
respect of the same service; certain men get gratuities for their inferior 
68rvice find pensions for their superior service, while certain 'othel·s get 
gratuities for their inferior service and the benefit of Contributory Provi-
dent. Fund for their superior service. As regards the concluding part of 
the question, the Honourable Member is referred to the reply given 
by me on the 1st April to Mr. S. C. Mitra's unstarred question No. 153. 

PROMOTIONS IN THE READING BRANCH OF THE GOVERNMENT OJ" INDIA PRESS. 
NEwDELm. 

1156. ·][r. Uppi S-.beb Bahadur (on behalf of Maulvi Sayyid Murt,uza 
8aheb Bahadur): (a) Is it a fact that. seniority waF! not observed at all in 
the case of recent promotions in the reading branch of the Government of 
India Press, New Delhi, of men from Revisers to Readers' posts and from 
Copy-holders to Revisers', in spite of the decision a.rrived at in the meeting 
of the Works Committee of the aforesaid Press on the 12th :February, 
1980? If so, why? 

(b) What are the qualifications (educational and not technical) of those 
promo~d and those who have been superseded? 

(c) Were the superseded men given a chance on probation at least to 
prove themselves worthy of the post? If not, why not? 

The Honoura.ble Sir I'nmk !foyee: (a). (b) and (c). Government have 
no information on any of the points referred to by the Honoura.ble Mem-
her which relate to matters of detail lying- within the competence of the 
Head of the Department. It is open to a.ny employee, who considers that 
he has a grievance in the matter of promotion to make a representation 
to the proper authority in the ordinary way. 

RECRUITM'ENT OF PROBATIONERS FOR LINO AND MONOTYPE MA01UNBS. 

1157. ·lIIr. Uppl Saheb Bahadur (onbehlili of Maulvi SayyidMurluza 
8aheb Bahadur): What is the practice in the matter of recruitment of 
probationers for Lino and MonotypeMachines? Is it from amongst the 
industrial hands or from the clerks? If the fonner, why has now a clerk 
been allowed to learn operating work instead of an indU!~trial hand? 
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The Honoura.ble Sir J'rank Nojce: necruitment is not reBtriM.ed to & 
p~rticular class of employees. The latter part of the question does not 
ilrlse. 

-()('cuPATION AND V AOATION FORM'S FOR THE GOVERN)lENT OF INDIA PRESS 
. . QUARTERS, NEW DELHI. 

1158. -Kr. U'ppt Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza 
Saheb Bahadur): Are there Rnyoccupation or vacation forms maintained 
by the Public Works Department for the Government of Indul. Preas 
-Quarters in N.ew Delhi?· If not, why not·? 

The BOIioura.ble Sir Frank Noyce: The attention of the Honourable 
Member is invited to the reply given hy me on the 1st April, 1933, to 
Mr. S. C. Mitra's llnstarred question No. 151. 

ClilRTAIN DEFEOTS IN THE" F " TYPE QUARTFlRS, NEW DELHI. 

1159. *Kr. U'ppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza 
Saheb Bahndur): Is it 1\ fact, that in certain "F" type quarters occupied 
mostly by the Hindu employees, latrines and hath rooms are built together 
and are just in the centre of the courtyard and that there is no window 
at all in the first room of those quarters? If so, what arrangements do 
Government propose to make to redress the above grievances which were 
repeat.edly mentioned in the petitions submitted by the occupunu? 

The Honourable Sir Prank Noyce: The answer to the first part is in 
the negative. The second part does not· arise. 

RETENTIOl( OF THB POST OF ASSISTANT DmEOTOR, MISCELLANEOUS BRANCH. 
IN TlIE INDI.4.N STORES DEPARTlImNT. 

1160. -:Mr. Uppi Saheb Bahadur: (a) Is it ~ fact that there were two 
posts of Assistant Director of Purchase-one for the Engineering 
Branch which deals with the supply of plant ~nrl machinery Rnd electrical 
stores nnd the other for Hardware or Miscdlnneous Branch which deal. 
with the supply of oils, paints and beams, ~tc ? 

(b) Is it A fR(·t that the post of the Assistant Director, Engineering 
Branch, has been abolished and the work of that post is being done by an 
Assista.nt Controller of Purchase. on a lower rate of pay? 

(c) Is it also a fact that the other post d Assistant Director for the 
Miscellaneous Branch has Dot been l\holiahed? 

(d) If the reply to part (c) be in the affirmative, will Government plellse 
state the reasons for retainin,g the other post for Miscellaneous Branch, 
Bnd for promoting the existing incumbent who is an Assistant Controller 
of Purchase to the post? 

The Honourable Sir ~ !foye .. : (a) and (c). Yes. 

(b) The attention of the Honourable Member is invited to the reply 
~vel'l to Ma.ulvi 8ayyid Murtuza Sebeh Bahadur's starred question No. 
1052 on the 9th November, 1982. 



QtlXST10~S Al\'D ANSWxnS. 3Ul 

(d) There has been no decline in the work ·of the Hardware Branch 
justifying the abolition of the post of Asl$t&nt Director of Purchase (Hard-
ware). 'I'he present incumbent of the post was promoted to it as he wp 
the seniormost officer in his class. 

CREATION OF THE POST OF THE DEPUTY DIRECTOR, ADMIJ!HSTBATION AND 
INTl!:LLIOENciE, INDIA.N STOBEsDXPABTlIIENT. . 

1161. .JIl. tTppi ,~eb Bahadur: (a) Is it a fact that the post of 'the 
Deputy Director, Administration and IntelligenC6 • .fudian Stores Depart-
lL\l'nt, was created on the retirement of Mr. R. R. Beaks? 

(b) Is it a fact that the present incumbent of the poSt was &PpoiD.f;ed 
as soon 8S he was relieved of his appointment in the Industries and 
Labour Department which he held temporarily? 

(e) Is it a fsot that he had no previous experience or technical know-
ledge qualifying him for the post? 

, (d) Is it a fact that the Retrenchment Committee had reconunended the 
abolition of the post on the retirement of the present incUuibent? 

(8) If the reply to part (d) be in the affirmative, wiU Government 
IJease stllte what action do they propose to take on the recommendation? 

The Honourable B,1r !'raDk !f0Yce: (a) Mr. Reaks retired from the 
service of Government on the 10th May, 1930. The post of Deputy 
Director, Administration and Intelligence, was created in June, 1930, 
as a result of certain re-organisation in the Direction and In"lligence 
Branches of the Indian Stores Department due to the introduction of the 
Rupee Tender System and of t,he revised Stores Purchase Rules. 

(b) Yes, but while officiating as Under Secretary in the Department 
of Industries and Labour, Rai Bahadur J. P. Ganguli held a lien on .. 
permanent post in that Department. 

(c) Rai Bahadur J. P. Ganguli was considered to be entirely suitable 
for the post of Deputy Director, Administration and Intelligence, as he 
possessed the requisite knowledge and experience required of the incum~ 
bent of that post. 

(d) and (e). Yes. The recommendation referred to by the Honour-
Rble Member is under considera.tion. 

SMALL-POX IN DELHI. 

1162. *Kr. Uppl Saheb Bahadur (on behalf of Mlluivi Sayyid MurtU:lu 
Saheb Bahadur): (a) Is it a fllct. that for t.he last many years there 
has been no such havoc in Delhi from small-pox as was this year? 

(b) What is the number of deaths from the fell disease? 
(0) Is it a fact that it continued for months together? 

.... ~ 
(d) What is the average death-rate from smaU-pox and other diseases?-
(6) What is the main reason for t.he outbreak of small-pox in lIuch ~ 

virulent form this time? 
(f) Ie it & fact that ~til sometime D.go. no~~ calling upon paren~. 

to get their children vaccmat.ed were bemg dIstrIbuted by chapras!s 
l}l8Oially appointed for the purpoae' 
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(9.) Is it a fset that the said chapraBiB were removed by the Municipal 
Comlnittee and that vaccinators 'were directed to do the said duty in addi-
tion to t.heir duty of vaccination? 

(lI) Is it a fact that they were not able to cope with the work involved 
in tlleir double duty? 

(a) Is it a faottll.iI they were directed to attend to their duty even 
on gundays? 

'CJ1 Is It a fact that small-pox broke out during 'tilie period of tl:te 
observance· of this practice ? . 

(Je) Is it 6 fact that' during this outbreak t~e Municipal Committee 
had to employ many temporary handa involving much ~enditure? 

(l) Will Government be pleased to state who is the officer who was 
responsible for ordering the men to do dual duty and what action, if any: 
do Government propose taking against him? If none, why not? 

Mr. G. S. _.Jpal: (a) Yes. The epidemic has been of exceptional in-
tensit.y in several cities. 

(b) .and (c). ,The epidemjc began about the 1st December, 1!}32. The 
numbeJ;' qi deathsfroro 8m~1l-pox reported up to the 18th March, in thl'l 
province of Delhi was 800,. 

(d) A sta.tement showing the averaged-8ath rate in the Delhi pro-
vince from various diseases during the last quinquennium is plaoed on the 
table. 

(e) Ina.dequate ptotection against small-pox appears to be R possible 
fllQ>lana.tion. 

(f), (g), (h), (j) and (I). Vaccination notices have always been dis-
tributed by the vaccinators themselves. As an experimental measure 
during the first. four months of 1980 and 1931 chapra.iB were, given to 
vaccinators to distribute notices. This system did not prove .succesllful 
and was discontinued. The Municipal Committee is the authority to 
decide what agency should be employed for distribution of notices, Gov-
ernment do not consider that any action is required lly them nor do they 
think that the recent epidemic can be attributed to the transfer of thil 
distribution of notices from chapra8iB to vaccinator.s. 

(I) Va.ccinators were required to work on Sundays in order to afford 
greater facilities to the public. The Honourable Member will feel that in a 
period of stress 8 public servant may have to work extra hours. 

..0lIl; 
• f,' 

~k) Yes, 

A wrap death mte per thoWlaQ.d of population in the Delhi ProWlae from various 
_ during the Jut quinqWlllllium : 

Small pox 
Cholera . 
Meaa1ee • 
PJape • 
Entric fever 
Other feven . . 
Dyaentery ~d diarrbce& 
TubereUl.oBia . . . • . . 
Respiratory w.e- (exoluding tuberculollia). 
Other_ 

" 

0'72 
0'12 
0'16 
0'03 
1'39 
S'7 
.'69 
:-4/\ 
9'62 
8'9) 
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ELEMENTARY AND SECONDARY SCHOOLS MAINTAINED BY THE DELBI 
M1JNICIPALITY. 

1163. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi SByyid Murtuza 
Saheb Bahadur): (a) How mnny elementary and secondary schools are being 
maintained by the Delhi MunicipaJity? 

(b)How many of them are for boys nnd how many for girIa? 
(0) What percent~e of the municipal revenue is set apart every 

year for eduoation? 
(d) What contribution do Government pay to the committee in the 

shape of grant-in-aid? .. ' . 

Mr. G. S. Bajpa1: (a) The tota.l nwnber of schools maintained directly 
by the Delhi Municipal Committee is 71, of these four are Upper Middle, 
two Lower Middle .and the rest Primary schools, 

(b) 47 for boys and 24 for girls. 
(0) :About 13 per cent. 
(d) The Government grant during 1932.38 amoun~d to Re. 1,15,000. 

CUT IN THE PAY OF TEACHER.'! IN THE Ml'NICIPA.L SnVICE IN DELHI. 

1164. *J[r. Uppi Saheb BUadur (on behalf of Maulvi Sayyid Murtuza 
Saheb Bahdur): (a) Is it faet that teachers in the municipal service are 
having a cut of 10 per cent. even prior to those that are in Government 
service? If so, since when? 

(b) Is it a. fa.ot that their poor promotion of rupee one or two a ya. 
has been withheld since 1928? If so, are Government prepared to call 
upon the Committee to give them their grades with retrospective effect? 

. (0) Do Government propose to see that the cuts of the ~achers are 
restored fully as has been done in Madras? 

lI1'. G. S. ,BaJpal: Government understand that increments of. all 
municipal employees, including teachers. were stopped 8S an emergelWY 
mea.sure with effect from the 7th September. 1931, and that Ii 10 per eent. 
cut in the pay of municipa.lservants drawing more than Rs. 40 per 
mensem is now under consideration. The Honourable Member will appre-
ciate that action such as that proposed by him would be an unjustifiable 
interference with the internal administration of a. local body. 

STATEMENTS J ... AID ON THE TABLE. 

The KODoura-ble Slr Georg. Schuster (Finance Member): Sir, I lay Qn 
the table: 

(i) the information promised in reply to starred questions NOli. 15M 
to 655 Bsked by Shaikh Fazal Haq Pirooha on the 6t.h Mnrch. 
1998; and 

(ii) the information promised in reply to UDstarred question No. 61 
asked by Mr. M. Maswood Ahmad on the 8th March, 1988. 
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EMPLOYMENT OF ~It'SLIMS IN TIm SuBORI>IN ATE ACCOUNTS SERVICE AND 
IN THE AUDITOR GENERAL'S OFFICE. 

·650. (a) Muslims 2'" (inelding 1 Apprentice). 
Hindus 398 
on 318t December, 1932. 

(b) and (e). Attention i8 invited to the final reply (which is in the Library of the House)' 
given to part (c) of starred question No. 886, asked by Shaikh Sadiq Hasan on the 9th 
March, 1931. . 

(c) Yes. 
·650. (d) and ·653. Attention is invited to the 8tatement8 showing the communal 

strength of the clerical staff of the various offices of the Central Government which are-
p.epa.red annually and are in the Library. 

·650. (/) 275, of whom 27 were Mualims. 
(g) Hindu I. 

112 
Muslims. 

\I 1930 
1931 
1932 

52 
17 

2 
Nil. 

PERCENHGE OF SUCCESSFUL CANDIDATES IN THE SUBORDINATE AOOOUNT& 
SEnVICE EXAMINATION. 

·651. (a) and (b) 192·:; 22 per cent. 
1926 28 per cent. 
,t927 20' I) per cent. 
1928 30 per cent. 
1929 42 pet' cent. 
1930 22 per cent. 
1931 14 per cent. 
1932 6 per cent. 

One re&IIOn for the low percentage in 1932 is probably that the qualifying standards: 
in the examination are being more 81lrictly observed than W&8 at. one time the C88e and in 
particular the practice of giving pee m!lrks has been very considerably modified. 

HOLDING OF THE SUBORDINATE SERVICE EXAMINATION BY THB PUBLI(1 
SERVIOE OOMMKISSION • 

• 652. The reply to the first part is in the affirmative, 80 far .. the Government 
of India Secret.e.riat and most attached offices at headquarters 8ft conCE'rned; and to th~ 
second part ~ the negative. 

STRENGTH OF THE SUBORDINATE ACCOUNTS SERVICE IN THE AUDITOR 
GRNERAL'S OFFICE. 

·654. (a) 24-
(b) None. There is, however, one Muslim apprentice. 

RJlPRESENTATION OF MUSLIMS IN THE AUDITOR GENERAL'S OFFICE • 
• 655. The orders of the Government of India regarding the redress of cornmunaf 

nequaiitiOil are being, and will be, followed, but I may add that the question of modifying 
hesc ordel'll is under consideration. 

REcnUITMENT TO THE SUBORDINATE ACCOUNTS SERVICE. 

61. (a) The rules provide that oooaBionally persons with superior intellectual qualifi. 
o~tions may be recruited 8.8 probationers or apprentices for eventual direct appointment 
to the Subordinate Accounts Service. 

(b) Yea. 
(0) The required information is given below: 
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8248 LBGISLATIVE ASSBMBLY. [7TH APRIL 1988~ 

'rhe Bonoura,ble Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I lay on the table: 

(i) the infomlation promised in reply to starred question No. 48()· 
asked by Mr. M. Maswood Ahmad on the 25th February,. 
1988; and 

(ii) the information promised in reply to starred question No. 986 
asked b~' Mr. Nnbalmmar Sing Dudhoria on the 28th Ma.rch, 
1983. 

COUNTRU:R WITH GOVERNMENT OF INDIA REPRESENTATIVES. HIGlI' 
COMMISSIONERS OR TRADE COMMISSIONEns. 

*480. The B1lm8 provided in the budget estimates for 1933-34 on aooount of the 
cost of all the repl'l!8Emtatives' offices in question is approxima.tely Re. 79,11,000, of which 
Re. 61,60.000 is in respect of the office of the High Commillllioner for India in London. 
including the Indian Trade Commillllioner, London. 

TRANSFER OF TIlE CONTINUOUS DISCHARGE CERTIP'IOATE DEPARTMENT OF THE' 
SHIPPING OFFICE FROM KIDDERPORE TO OALCUTTA. 

*986. (a) Yes. 
(b) Additional accommodation on the ground floor of the building has been placed 

at the disposal of the Shipping Office but the accommodation &dded is insufficient to 
house the Continuous Discharge Certificate Department. The &dditional e.ooommodation 
was urgently required to relieve the congastion in the Head Office where the then available 
aooommodation was far short of requirements a matter whioh caused serious inconvenience 
to the office staff, Masters and Agents of vessels and crews. 

etc. 

, . 
(c) (i) Approximately 5.618 sq. ft. excluding the compound, shelter shed and lavatories, 

(ii) 1,536 sq. ft. approximately. 
(iii) 3,000 sq. ft. approximately. 
(a) The question of providing a new building large enough to accommodate both the 

Continuous Discharge Certificate Department and the Main Shipping Office is under 
considera.tion. 

'rhe Honourable Sir J'rank Noyce (Member for Industries and Labour): 
Sir, I lay on the table the information promised in reply to starred question 
No. 816, Bsked by Seth Haji Abdoola Haroon on the 21st March, 1988: 

RECRUITMENT OF SlIms IN THE RAILWAY MAIL B'lmVIOE, ilL" DIVISION. 

*SI6. (a) No. 
(b) Does not arise in view of the reply to pa.rt (a). 
(0) If by .. I. R. 0." the. :Q:onow:a.ble ~ember means • Su~ Record Office t, the reply 

to the first part is in the negative. Tlie second part do8IJ not anse. 
(d) No. The Sikh Inspector, Railwa.y Mail Servioe, Amritsar, who has Bince been 

traMferred, held that poet for 1_ than 5 years. 

Mr. G. S. Bajpal (Secretary, Department of Education, Health and 
LandR): Sir, I lay on the table the information promised in reply to pa.rta 
;'(4) and (~of starred question No. 954 asked by Mr. M. Maswood Ahmad 
on the 27th March, 1988. 



STATEMBliTS ~ ON T$ TABLB. 

SAILING OJ' PILGBDl SHIPS DIBBCT TO JEDDAH nOK BOKBo\Y OR KARA()R1. 

·9M. (G) (i) From Bombay to JedctG ~ 

S.S. II Rizwani .. on the 14th Februa.ry, 1933. 

(ii) From Bl:Imb4l1 w JeddG via KGraOIti-
(I)S.B. "Rizwani" left Bombay on' the '29th Deoember, 1932, and Karachi on 

the 2nd January, 1933. ' , 
(2) S.S ... Akbar" left Bombay on the 19th January and Karachi on the 21st 

January, 1933. 
(3) S.S ... Kh081'Ou" left Bombay on the 21st February and Karachi on the 25th 

February, 1933.' 

~4) 8.8. "Akbar" left Bombay on the 2nd March and Karachi on the 6th March, 
1933. 

(5) S.S ... Rahmani ". left Bombay on the 14th March and Ka.r&ohi on the 18th 
Maroh, 1933. 

(6) S.S ... Rizwani" left Bombay on the 18th March and Karachi on the 21st 
March, 1933.' 

(iii) From KMrJCh,i w Jeddo. clir~ 
S. S ... Rahmani .. on the 14th :!l'ebruary, 1933. 

(iv) From OaloullG 10 JedctG-

One .teamer on the 2nd March, 1933. 
{b) No. 

Mr. P. a. :&au (Financial Commissioner, Re.ilway5): Sir, I lay on the 
table: 

(i) the informatiOllpromised in reply to parts (d) and (s) of starred 
question No. 18, asked by Mr. Bhuput Bing on ,the lsb Febru-
ary, 1988; 

(ii) the information promised in reply to part (b) of starred questjon 
No. 550 asked by Mr. N. M. Joshi on the 27th Februa.ry, 
1933; 

.(iii) the information promiE.ed in reply to starred question No. 964 
asked by Mr. B. N. Misra on the 28th March, 1933; and 

(iv) the information promised ~n reply to starred question No. 1000 
asked by Mr. N. M. Joshi OD the 28th March, 1933. 

CONSTRUCTION OF A ROAD FROM AZIMGANJ CITY TO AZIMGANJ JUNCTION BY 
THE EAST INDIAN RAILWAY . 

• 13. (II) and (,). The Agent. East Indian Railway reports that there is a road, bat 
thJa .. ·un.mitable for vehicular traffic as it is narrow and full of sharp tlU'Dll. The new 
!Oad wlUob it is pJK*d to coustraot in response to a representation from the residents of 
Asimganj and .Tiapnj. will be a more direct road in that it will be lOme 400 feet .horter 
than the eating one, and will be in every way more 8uitable for modern vehioular 
tnmo.' ' 



·LlIGIBLATIVE ·ABSIIIIBLY. [7TH APRIL 1988. 

SUBORDI1fAD STAFF EMPLOYED IN tUE PERMANENT ESTABLl8B1fEWT 01' TRa 
AOCOUNT8 OFFIOES OF STATE RAILWAYS . .. r= Offioe Offioe Offioe Office Office 
of the of the 01 the of the of the . 

DIlIOriptioll. C. A. 0., C.A.O., C. A. 0., a. A •. 0., C. A. 0., Remarb. 
Burma E.B.Ry. E.l:. Ry. G. I. P. N. W. Ry. 

Rya. I Ry·t 

I.-Blocked at 
B6.120. I Number of men . t 1 2 15 7 

Length of service .. 12 18 to 20 17 to 29 10 to 30 
(appromna.wly I i in years). , 

Period of Blook 2 4to7 lto6 I I to 2 I 
( appro:lliJ2lat;ejy I 
in years). I n.-Blocked at 

lh.90. I 

Number of men. t 16 
81 I .1'1 ! 

Length of service .. 7 to 28 11 to 25 10 to 25 ' 
( approximately : I 
Ul years.) 

1 to 5 i I I to 8 : Period of Blook lto3 
(approximately 

f ! in years). 
III.-Blooked at I 

I 
B6.80. , 

i I 

N umber of men. 44 18 36 , 99 121 i. 
Length of service 10 to 20 11 to 28 4 to 26 ! 6 to 22 10 to 30 

(approximately 
i in years). 

Period of Block 1 to 7 1002 1 to 9 1 to 5 Ito 4 i (approximately 
J 

j in yearaJ. 
tTh_ figures exolude the number of employees who have remained on the maximum 

on aooount of their 'imfitrua for further promotion. . 
tNo soaJee ha'ring a. maximum pay of RII. 120 or RII. 90 are prevalent on the Burma 

Railways. 

DENIAL OF IhLL ALLOWANCB TO THE RAILWAY STAFF STATIONED AT 
DEBRA DUN. 

-964. The reply to the first part of the question is in the negative. The latter part 
of the question does not ariae. 

UNIONS OF RAILWAY EMPLOYEES ON THE EAST INDIAN RAILWAY. 

*1000. (G) The Agent, Eut Indian Railway reports that the only union so far registered 
under the Indiall Trade Unions Aot, 1926, on the Eaat Indian Railway, is the one styled 
the East Indian Railwaymen's Union. 

(b) The Agent has informed the Chairman of the East Indian Railwaymen's Union 
tlhat he would be J?repared to aooept and give his attention to communications addreued 
to him by the President of the ,Union. 

(e) Does not arise. 

Kr. P. :8.. Rau (Financial Commissioner, R~ilwa.ys): Sir, I lay on the 
table a statemeut givjng the infoJ"Dlation at present available as to the 
net earnings of oertain newly construoted railway lines, during the finanoial 
year 1981-82, and 9. comp~rison of 'the return given by these earnings 00. 
the capital outlay with the retum anticipated in the original estimates. 
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THE PROVINCIAL CRIMINAL LAW SUPPLEMENTING BILlr-
contd. 

Mr. President (The Honourable Mr. R. K. Shanmukhllm Chetty): 
The House will now resume consideration of clause 5 of the Bill to supple-
ment the provisions of the nengal Public Security Act, 1932, the Bilutr 
and Orissa Public Safety Art, 1933, the Bombay Special (Emergency) 
Powers Act. 1982. the United Provinces Special Powers Act, 1982"o.nd the 
Punjab Ctimina\ Law (Amendment) Act, 1982, for certainpurpoBes. 

Mr. S. c. Kltra (Chittagong and Rajshahi Divisions: Non-Muhammadan 
Rural): Sir, I support the arguments advanced by my friend, Sardar Sant 
Singh, for the deletion of clause 5, and the only point I should like to make-
is this. The Honourable the Law Member in one of his speeches said, that 
he himself considered this clRuse to be superfluous. I think he will explain 
the position now, because I think any direction of the nature of the habrall 
corpus only arises when the arrests are alleged to ha.ve been mnde illegally, 
Rnd in that ease the provisions of similllr sections flS provided in the earlier 
clauses of this Bill will not Idso preclude a mnn from going before Il Court 
of law. If I understoOd the Law Member aright, I think he himself 
admitted that this clause WIlS superfluous, Rnd tbflt is why I oppose this 
clause. , 

The Honourable Sir Brojendra Klt~r (Luw Member): Sit'. I am sorry 
if I conveyed any wrong impression to my friend, Mr. S. C. Mitra. What 
I intended to say was this, tha.t for all practicitl purposes a provision like 
that ''''ould be superfluous, and by wily of illustration I took 8. hypothe~icAl 
case where an applica,tion was made to a High Court and what sort of 
inquiry the High Court would mnke. PnJeRs t,here is some illegality or 
impropriety, the High Court is not likely to entertain applications; and from 
that I drew the inference that. for Itll practicul purposes the clause would 
be superfluous, but for greater caution it wp.s necessary to have it. 

1Ir. Prutdent (The Honourable Mr. R. K. Shanmukham Chetty): The 
question is that cla.use 5 stand part of the Bill. 

The motion was adopted. 
Clause 5 :was added to the Bill. 

1Il'. D. G. Kitchell (Secretary, Legislative Department): Sir, in 
compliance with your ruling on Tuesday Ja.st, I beg to move: 

.. That after clause 5 of the Bill, the following clauae be added: 

• 6. Nothing contained in this Aot shall affect the powers of a High Court under 
. MOtion 107 of the Oovemment of India Aot .... 

JIr. Prelldent (The Honournhle Mr. R. K. Shr,nmukham Chetty): The 
question is: . 

.. That after olause 5 of the Bill. the following olal1lle be added : 
• 6. Nothing oontained in this Act shall affect the powers of 8 High Court under 

section 107 of the Oovemment of India Aet .... 

The motion was adopted. 

Clause 1, the Title and the Preamble were added to th" Bill. 
( 3254 
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The Honourable Sir Harry Haig (Home Member): Sir. I 'move tbut the 
Bill, as amended, be passed. 

' .. The general con$iderations on which our proIlosals rest have already been 
fuijy stated t,o the House and I do not think it is necessary to repea't 
'lihem. ' 

Pa.ndit SatyeDdra Hath Sen (Presidency Division: Non-Muhammadan 
Rural): [ rise 00 oppose this Bill at this third reading. In newspapers 
we often read reports of cases of what we' cal] Knavery Qnd some of us 
have oCCllsions to wit,ness the tria.l of those cases in the law Courts. It is 
,~ com mOll practice with the culpnts in those cases to put BOlne sweets into 
the hands of children who, being attracted by the sweets, allow them-
selves to he robbed of their valuable jewellery without any serious objection. 
Similar has been the affair in the present ca.so so far as Bengalis con-
narned. Tho Hill has provided for appeals in some cases, and being 
attracted by this right of a.ppeal. some of my Honourable friends have 
lenl; their btl ~Iport to this Bill. I do not question their sincerity, but I 
question their foresight. I \vould IlSk them t.o take an account of profit 
and loss in t,his transaction. What is the gain and what are the losses? 
The only gain is t.hat the Bill provides for' some appeals, and even this 
redeeming feat.ure is not present in the case of other provinces. What 1ll'8 
the Josser>:> Loss No. 1 is that it hikes aWllv t,he general Impervision of 
the highet· Courts. Loss No. 2is t.he indemnity in ad-vance for those police 
officers who may be doin~ !lOme offensive act in good faith. b\lt it i. very 
doubtful whether the police act in ~ood faith at all. and if they are pro-
tacted by law in this way. they will be going on doing things not, in bad 
faith, but in the worst faith. Loss No. 8 is the deprivlltion of the habca8 
t:OTpU8 wllieh is one of the valued rights of 1\ citiv.en. I for myself am 
not prepared to purchase this appeal which has been provided for in this 
Bill at such :1 heavy price. and even those appeals are in most cases un-
availing und expensive. This Bill has got other defects also. First of 
all. it is open to the char~e of bud drafting. Clause 3 includes t,he United 
Provinces, but it excludes the Plmjnb, ond then, so far All section 491 is 
coneernE.'d, it speaks of the Punjab only. Why, I do not know. 

Now. it is very good of Government that they have proposed and passed 
an amendment keeping section 107 of the Government of India Act intact. 
hut they hRve kept t.he quest,ion of 'Section 491 !IS va~ue as before. It may 
be argued and perhaps it has been argued by somebody that section 4Q1 has 
got little scope in these cases, because people will be always detained under 
80me law. ~l11d that section only applies to cases when people are detained 
illegally. But. Rir, that scction deals nnt only wit,h people who Ilfe detained 
illega.lly, but also those who are rletllined improperly, and when the. man 
is detained iillproperly, the High Courts might ('.orne f~rward and. mter-
vene in those eases. I am not a lawyer, but my conceptIOn of law IS t,bat. 
it must h'l f\lwllYs definit~, precise and accurate. The present Bill is jUllt 
the opposit,.... The Government's position is extremely weak as is evidenced 
hy the filet that they have made so many patch works and sti~l they have 
not been able to rectify the defects. I do not deny thnt there IS a country 
Wid(l disr>l)ntent. whi(\h has given rise to a country wide lawlessness, hut 
that problern should be met not with this lawless Jaw, but with a real 
solution of th.> problEm. that is. the qucsti?~ shO\~ld ~e met with symp~thy 
and wise policy. The -very system of admlDlstratJon IS at fault. The ISSUe-
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of a White Pa.per or a Black Paper will not meet the situa.tion. It is the 
administrR.tion of the system which counts. If theadrillnistration is not 
improved upon, there is no real remedy. I do not care' whether the 
Government is f~deral or unitary, but what is wanted is that we should 
carry on the administration with sympa.thy. The original Local Acts are 
highly objcCltionable and I think we should not allow ourselves to be 
associated with those objectionable laws' by Wtty of confirmation, or rati-
fieation, or assimilation, or supplementation, or whatever it may be. Sir, 
I oppose the Bill. 

Mr. S. O. MItra: I oppose the passing of this Bill Rnd 1 contend tha.t 
Government bas not succeeded in 'making Imy case before this House to 
show that the ordinary criminal procedure of the land bas failed to give 
satisfaction either to the Government or to the people. The ordinary pro-
cedure hos lasted now for more than 70 years and has been found quite 
good for an practical purposes, and (k)vernment, must show that there 
has arisen ,1, special emergency now to justify their attempt to drastically 
alter the ordinary procedure. One ground that has been put forward is 
that speedy trial may be achieved by this pl'Ocedure. But, in this Bill, 
there is not.hing about "trial": it is only about appeals, The Locl\l Govern-
ments have enacted laws for speedy trial by special Courts. Once a man 
is convicted, the main purpose of a speedy' trial is achieved; but there is 
no reason why in cases of appeal any undue haste should be attempted 
by the Government so as to curtail the rights of people under the ordinary 
laws of the land. WhAt is now attempted is that the accused should forgo 
trial by !l Sessions Judge with the help' of jurors or assessors where the 
punishment inflicted is !l sentence up to four years or more. Even the 
crdinary Criminal gets a chance, when it is a case of serious offence, to be 
tried b:v R Court of Session, with the help of jurors in advanced provinces 
and in all CflS€S with the Rssistance of assessors. Sir, I maintain tha.t if 
anybody requires prot.ection, it is the 'political pril"Oner. If there may be 
gaid to be any prejudice on the part of the trial Courts which should be 
protected ngainst. I think it is in political cases and I do not see any 
reason why political prisoners sentenced to imprisonment for four years 
or more should be denied the privilege of being tried in !l Court of Session 
with the help of assessors or jurora. 

We, Sit. in this House always maintain that the real 'strength of the 
British G'lvernment is not it!' army or its Ordinances, but the confidence 
of the people in the impartial justice administered by British Courts. My 
HonouraLI~ friend, Mr. Gaya Prasad Singb, asks whether such confidence 
is still left. I maintain, it. if; still there. Now, in this conne'ction, I cer-
tainly opP·.'se the practice that now obt,ains of giving administrative and 
execuj,ive posts to retired Judges. of High Courts. I remember that public 
bodies including the Congre.l.I. when it was not on unlawful or unconstitu-
tional body in olden times, always fought agaiIlsb the Judges of High Courts 
getting any Rppointment undH the Crown after they have completed their 
term, but unfortunately-I do not mean any reftection on individualll-
WI', fina j',hat, .1udges of High C·mrt.s are now· getting administrative posts. 
Onlv lately it was announced that. Bir Bepin Bihllri Ghosh, an ex-Judge 
of the CalC'\ltt.n Higfi Court, was coming here to act as Law Member. I 
mairitain, that for the impartialitv of the jndicatnre, it is necessary that 
there shOl,ld not be nny temptation for Judges getting preferments at the 
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hands of Government subsequently. Their case should be treated exactly 
like the posh of the Audit.or General und they should not be enabled to 
hold any lucrative appointment under the Crown after their term of 
service. And it should be so not only in this sphere, but I hold tha.t in 
the case of all offices where a strict impartiality should be mainta.ined, 
the people should not have even a breath of suspicion about such im-
partiality. For instance, the position of the President of the Legisla.tive 
Assembly should, I hold, be of the same eategory. However, tha.t is by 
the way. 1 say that the people of India have still the highest regard for 
and confidence in the British system of justice, nnd the Gov&nment are 
lIIloerminiug its ve~' fOllndQ.tion h:v showing their non-confidence in the 
Courts, by encouraging every time such non-confidence by this kind of 
piecemeal legislation and by their inroads on the rights and powers of the 
judiciary. f)n more than one occasion WI3 have discussed-I do not like 
to develop that point now-that in an ideal constitution, the three func-
tions of the Executive, the Judiciary Hnd the Legislature should be evenly 
balanced and the Executive should not he permitted in anv way to curtail 
the rights of the Judiciary or the I,egislature; but here in- India, not only 
by the powers under the Ordinances, but the Constitution having provided 
a solid block of officials, the Legislature has been turned into a farce. The 
only other thing that- is left is the .Judiciary; and though there is lip 
sympathy find admiration and high praise bv the Exeeutive for t,he Judi-
ciary, ~hfmevel' t,here is an oCCRsion, the power of the Judiciary is attempted 
'to be curtailed. and this is one of those occasions when the Government, 
without, showing that there exists an emergenoy, are t,rying to cut at the 
root of t,he snbstant.ial powers of the Judiciary in this land. 

Sir, the basic principle of t.he Brit.ish C0I1stitut,ion is the rule of law. 
My Honourable friend. Mr. Neogy, told the House onl~r the other day t:hat 
whenever t.here WR·B a. politiCAl case and the accused. whether after speedy 
trial or regular trial. were acquitted-in fact it WRR no eXAggeration to 
say that in cent. per cent. cases. as soon RS the accused was discharged 
or e.cquitted and came out of t,he lock-up, he was arrested under what is 
known 8A thp Criminal Ln.w Amendment Act, Rnd if the conviction under 
the section in which he was cnarged made him liable to the maximum 
sentence of two vears, under the Criminal I,aw Amendment Act he was 
inva~abl)' detained in jail for a.n indefinite period of time. Now, does that 
show anv respect of the Executive for the Courts of law here in India, 
when ev'en aft,er an eJl\borate judicial trial, the accused are found to be 
innocent or the offence la.id at their door is found to bp not proved, these 
people are deta.ined in jail for an indefinit,e period? Sir, I do not know 
whether on this motion, we will have. in opposing this Bill. the support 
of my Honourable friend, Mr. Bisw6S, because perhaps in voting for some 
of the clauses he did vote with us and sometimes against us; but now I 
claim his RUpport, because he represents th~ great City of Calcutta, where, 
AS we all know, theSE! drastic mea·Bures are being applied ruthlessly and 
vigorouRlv. 

Sir. I fhink all will admit that when an emergency becomes a per-
manent feAture, it ceases to be an emergency. Government should take 
fltock of the sit,uation to find out that these palJiativAs. these que.ck reme-
dies. wil1 be of no avail to them if there is really n widespread discontent 
Rnd In.wleAsneRs in the country as has been so well put by my friend. 
Pandit Satvendra Nn.th Sen .. With theRe words. I oppose the passing of 
this Bill. - . 



Mr. O. O. Biawali (Calcutta: Non-Muhammadan Ul'ban): Sir, 1 did 
oot wish to make another speech on the third r&\ding of this Bill, but 
my Honourable friend, Mr. S. C. M.itra, h88 made .an appeal to me. It 
is my misfortune that in this matter I do not see eye to eye with him Ol' 
.with some of my other friends. I confess that the temptation to be led 
away by ·sentiment is much too sttong,and somewhat diffioult to xtlsiat. 
Measures like these a.fford only too oo.sy targets for attacking t.hose who 
are respondihle fol' them. But, Sir, I venture to ask my friends, if 
Government have a responsibility, is there none 80 far as we are concerned? 
And I ask further: Is that responsibility discharged by discharging only 
a volley of worn-out platitudes or captivating catch.phrases? Sonle of 
my friends ure so fond of strenuous superla.tivet;, lllily 1 remind them that 
the adjective is the enemy of the substantive. I say, Sir, that you must 
face the situa.tion f!lirly and squarel,Y. Are ,vOIl prepu.rcd to Stl.v that the 
.dangers whi(',h these measures are designed to meet Me imaginary and 
not real? Province after province, presumably with a due seuse of 
responsibility have enacted these me88ures. My friend9 have called them 
drastic. Drastic they are, but nevertheless they are measures whioh 
those, who are in a l!ctter position to j uclge the t;ituutiun thall \\ c' here, 
have felt it neoessary to have in the larger interests of the community, 
in order, Sir, to meet a. crisis, not an imaginary but a real crisis, which, 
as my friends know very well, has left its blood·stained trail behind in 
many parts of the country. What should be our attitude in a situation of 
that kind? The crisis is not yet over. It ma'y be tha.t the raginAt flames 
have been brought somewhat. under control but who knows that the smould-
ering embers may not burst into flame again? Should we, in such cir-
cumstances, be justified in taking risks? Some of my friends have said 
that a. repressive policy never pays, repression defeats it.s own object: it 
stiffens the gristles of infancy int{) the bones of manhood: it drives di&-
content under·ground. Well, Sir, all that may be true, risks there possibly 
are, but ('ont:.ider also the risks to which we should be exposed if we did 
not take any action whatever. Let us not forget that here is a cankerous 
sore in the body politie. No doubt the patient. requires nutritive diet, he 
Tequires healthful exercise, but the surgeon's knife cannot be dispensed 
wit,h altogbther. So, I say that it will not do mer",ly to say that legisla.-
tionof thit! kind is an invasion of the liberty of the subjeot. H there is 
restriction of liberty for Borne, there is liberty for th., greater majority of 
the people. After all. the test we ought to apply in 1\ matter of this 
kind is, what is the greatest good -of the greatest numher? Sir, I would 
venture to remind my friends that repression is not the onl,v policy which 
fills the cnnvas,nnd I would a.ppeal to thE'm, with all the earnestness I oan 
command, not. to be looking merely nt one sirle of the picture. Why, I ask, 
turn 'Vour eyes merely on the shadows in the va.lley, and not lift up vour 
gaze for a. n>Oment to the glistening crags, to the glea.ming fJlopes of verdure, 
to the grelit sweeping burst of sunshine on the tops? (A Voice: "Swnraj 
for ever I ") My friend over there ejaculates, "SwnrAj for ever." I say 
•• Amen, SW3J'aj for ever", and it is because I believe. that the road to 
Swaraj lie~ not throQgh blood·shed and anarc,hy, but through co-operation. 
through goodwill . . . . . . 

JIr. G&J& PraPd 8Jngb (Muzaffarpur cpm Champaran: Non-Muham· 
madan): Through sychophanoy. 
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Mr. C. C. Biswas: No~ through sychophancy, Mr. Gaya Prasa.d; that 
:may be your monopoly. Do not judge others by your own standard, Do 
not play to the gallery here, and then "kow-tow" to the powers that be 
behind the scene, Have thecoUl'nge to 'ipeak out your mind, if you can, 
but do not indulge in these cheap sneers, and do not make these ohea.p 
.bids for populnrity. Sir, 1 would say to my friendil that the situation is 
not one to make light of. Everyone of us ought to have a due sense of 
responsibiLit~ Ilnd because some of us may not a.gree with the views of 
.others, it dOCf; not follow that those who differ must be actuated by un-
worthy motiYes. Sir, there is room both for my friends and for me to 
worship in the same temple, the temple of freedom, but that does not 
mean that I must be wedded to their partioular mode of worship. I sa.y 
·once again that we should be betraying a woeful lack of our sense of 
responsibility if, without any consideration of the requirements of the 
situation, we were to indulge in vague and general attacks only for the 
'sake of making those attackl!. My friends here during the last two days 
have subjected this Bill, specially the lega.l aspects of it, to a very cLORe 
and critical analysis. Sir, I do not pretend to be a great lawyer. and I 
tremble to tread on sucb daugerous ground again. I see my Honourable 
friend. the Prince of bwyflfs, sitting over there. Sir, if 1 might indulge 
in a digrct4sion, there are three stages in a lawyer's career; he first gets 
(In, next hI' get'" 'on-er' (honour), nnd finally he gets.'on-est' (honest). 
Sir, without being pre!1umptuous, I can say very humbly that I am still 
.struggling :md straggling in the early stage, and, therefore, when I find 
myself in th~ presence of t,hose wh::> have passed the third degree,-if I 
might use that expression,-who hnve pnssed from the stnge of 'honest' 
to that of --, shaIJ I EIaY, super-honeilt, I feel 1 must speak with 
bated breuth and whispering humbleness I Seriously speaking, Bir, there i. 
just one thing 1 will remind them of, and that is this, that this Bill does 
no more than Reek to follow the lines of several other Bills of an eXllctly 
lIimilar description, which this House has passed within recent time8. 

:Mr .• B. DaB (Orissa Division: Non-Muhammadan): Sir, I rise to 
.oppOSe the passing of this Bill and the Acts on which this Bill is based. 
I know my talented legal friends have shown all the ugly features of this 
Bill. but I am not n lawyer and so I need not argue on the legal aspect of 
the meo·sure. 

Sir I am surprised to find discrepancies in some of the Provincial Acts. 
In sonie provinces, the Act hR!'! been framed to ~Rflt for o,!e year, in ~eng~ 
it is for two years and, in m)' unfortunate provmce of. B~har and OrIssa, 16 
is mnde for three years. 1 cannot understand why It IB made for. thre,e 
years in Bihar and OriSSIl. Then, Sir, BB everyhody knowR. Or.lsBQ. ~s 
tied to the apron-strings of Bihar and, whethtlr the safety of Blh8l' 18 
threatened or not, I do not know, but I ~ow that there .is n~ such fea;r 
in Orissa. And as Orissa is going to he dlvo~eed from Blhar I? t.. ~ear, I 
would appeal to Government to take note of It.. ! know th~t l~ spIte ~f 
my voting on the Opposition side, Government WI!l pass th19 BIll and It 
will become a.n Act. Hut they should see that t.hll'l Act does n~t apply to 
'Orissa when Orissa is separated. I find that the Centra.l Provinces an,d 
gour province of Madras, Sir, do not need su~h an ~ct and.1 hope thlS 
point will be home in mind with rege.rd to OrIssa. Sit', I thtnk tbe titles 
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of the . Acts are misnomers. They ought to have been named the Bihar-
and Orissa Government Safety Act and the Bengal Government Security 
A('t, because these Acts give safety and security to thl' Governments there 
and not to the pUblic. 

Sir, my friend, the Honourable the Home Member; talker! of the 
application of the Bengal 8ecurity Aot in Bengal very recenUy where-
under the Congress leaders were arrested. Here I have got 8 letter to 
show how the Act has been applied. Everybody knows that Mr. M. S. 
Aney is the acting President of the Congress ami h~ was also a very 
respected Member of this House. But the treatment that was meted out 
to Mr. Aney in the Midnapur jail aft~r his arrest. was the grosseAt insult 
thflt could be offered to the Congress. I will just read a fe'\"; lines from 
this letter: 

.. It need not be mentioned that he (Mr. Aney) had to sllffer all the worst indignitieB' 
wbich ia the fate of the • C ' claaa prisonel'8. He had to allow hill person and belongings 
to be searched by a rude warder. He was not given any special fOGd to which he waa 
accustomed. He was not allowed to have his articles used for his daily , Sandhya '." 

For the benefit of my Honourable friend, the Home Member, I may 
explain that "Sandhya" means morning and evening prayers: 

.. He had to use only two aluminium pots along with the other • C' clll.88 prisoners. 
He 1I'M kept in a 1IIna11 barraek wherein sbout 126 persoDs were huddled together but 
which could hardly I¥lOOmmodate 60 persons. He was asked by the Jemadar to undergo 
the SOII'lc4r SaJaming process by tirst sitting down in twos, and then standing when the 
Superintendent arrived for verification. When Mr. Aney reflJll6d to comply with thia 
humiliating procedure, he was forcibly made to sit down and then again forcibly made to 
stand up by two or three warders in the presence of the Superintendent, who probably 
thought nothing wrong in the whole incident." 

Sir, if this a.ffront and this insult was offered to t he acting President 
of the Congress, then it is no use for us on this side of the House to 
condemn these Bills which are meflnt to give security Hnd safety to the 
different provincial Governments and also to the Government of India. 
The Honourable the Home Member, if he can refresh his memory, will 
admit that he issued special instructions that prominent citizens, who 
become political prisoners in the past, were not forced to do such "Sarkar 
SaZuming" atl Mr. Aney has been forced to. Why was Mr. Aney chosen 
by the Government of India for such treatment? 'Todfly he occupies the 
Jhighest position in this country as the Hct,ing President of the Congress. 
This is the Government's way of dealing with their enemies,-enemies, 
who, 8S a former Viceroy, Lord Irwin, said from the greAtest political 
party in the country and to which even n, Conservative Secretary of State 
pays respect, although 'he knows that if the Congress goes to confer witb 
them in London their apple. cart will be upset. If Government want even 
~t this stage to practise suoh. inhuman treatment on the highest personuge 
in the Congress ranks, it is no use our appealing to them to be fair and 
just. I only wish to say this to the Leader of the House that he must 
hang down his head. in shame that in his own province the President of 
the Congress was treated in the way this letter RboWR. T, who am 8 

neighbour of the Bengalees, feel Ashamed that it was done in 
12 NOON. a province for whose public men, for \~hose good people I have 

tio much respect. I know both of them, the Honourable the Home Mem-
ber and the Leader of the House need not reply, as they have got the 
heads behind theirba.ck, they have the support of the Europea.n Group 
to stBDd On their side for law and order. ann I know tha.t toda.y, t.omorrow 
and da.y after tomorrow the European Group will hob·nob with my friend, 
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Sir Cow8sji Jebangir, over the Anti-Dumping Bill and over the Indian 
Income-tax (Foreign Income) Bill which are coming up before the 
House. But today the European Group-I find the whole Benoh is 
empty-they have nothing in common with the Indian interests, hut when 
it touches tbeir pockets, half of whioh my Honourable friend, Mr. Mody, 
has filled on the one side and the other half, i.e., the European merchant. 
pocket, is filled on the other side, then they go and hob-nob with nascent 
industrialists. What do they care for the industry or the country? They al-
ways vote with the masters of the country and side with the Government in 
every inhuman measure that the Government bring forward. I would not 
wish, Sir, to prolong the agony. It is humiliating to me to have read this 
letter that the Bengal Government, under the guise of this Bengal Publio 
Security Act, the Banction of which waB given by my Honourable friend, 
Sir Harry Haig, applied it to coerce those who are attending the Calcutta 
CongreBs Session. The President of the Indian National CongrasB was 
inBulted in the way he was inBulted at Midnapore. He waB made to sit 
and stand under orderB and to learn at his advanced age to do the Sarkar 
,Balaming trick. NemeBiB will tell upon the Government one day. You 
may promulgate the White Paper, you may do anything you like, but re-
member, you are thereby only goading the people to revolution, and nothing 
else. 

Sir CowISJ1 Jehangir (Bombay City: Non-MuhammRdRn Urban) : 
Mr. PreBident, I had no intention whatBoever of addreBBing the Honour-
able House on thiB occaBion aB I have already expreBBed the viewB I had 
to expresB on the meritB of the Bill that iB before the HouBe. But the 
J"emarkB made by my Honourable friend, Mr. B. DBS, have made me 
think of a queBtion which did arise in thiB Honourable House about a 
year and a half ago and which I really think requireB attention. I do not 
think my Honourable friend improveB his case by making unnecesBarily 
rude remarkB, bllt the point that he haB brought to the attention of the 
HouBe iB one which perhaps may beneficially occupy the attention of my 
Honourable friend, the Home Member. (Mr. B. DaR: "ThAnk you, 
thank you. ") My Honourable friend, the Home Member, will recollect 
that the Government of India iBsued instructionB aB to the claBsification 
of political priBoners into A, 13 and C claBses. Speaking from memory 
now, becauBe I have no paperB before me, thiB claBBification, into A, B 
and C classeB, waB the result of the report of a Committee. Now. Sir, we 
find in Bombay that the inBtructionB that were given by the GovemmC'nt 
of India to the Government of Bombay, and I preBume t.o most of the 
Provincial GovernmentB or all Provincial GovernmentB in Innin, wert' not 
being carried out and I will just give you one or two inst,snceR .. T~lere 
haB been no change in the inBtructionB of the Government of IndlR SInoe 
1981, but there are political priBonerB today claBBed AB Bond C who we~ 
in 1981 claBBed aB A, and there appears to me to b6 no reBHon for thlB 
change. 

The Honourable SIr Harry Ha.lg: May I ask, Sir, how this iB relevant 
to the Bubject we are discussing? 

Sir cowasJ1 .Jehanglr: My only reason for this is the rfllevancy of the 
remarkB made by Mr. B. DaB and, if my Honourable f~iend, Mr: 13, Das's 
remarkB have been irrelevant, I stand corrected, but If my fnend, Mr. 
B Das 'B remarks have been relevant, then I presume. . . . . . 

. 0 



· iJI1. P .. I4eat (The i{Qnoo1!&ble -,MJ".~. .l'.. ah~~ ~A~tty):, 
QDder, order l'he 0lW.r ,allQwed the HOlWu~b1e ,Me~ber, Mr. B. Da,s, 
W make th~ ,oLserntiQliW, because~eO.hair~del8toqd the JilonoUl'aQle 
Member to hringto the notice of this ,&l.Ise an instance in which th~ 
Aetwas a.pplied, ;but, if the. Honourl\ble M~mb~r w~ts to ·IP,/1oke elaborate 
ciiscu88ionon the classification of political pmsoners, he wjll nQt ·be in order. 
He would be .norder so far as the Ilonoul"ubleMember wanted. to bti~ 
to the notice of the House instances -of the wa.y in which a scctiol;l. of the 
,Act h8sbeen applied. 

Sir Oowaaji JehaJlgir: luo wil:!h to draw the attention of the Bonour-
able the Home Member .80 that he might look into this question 
and really try and find out whether his instructions or the instructions of 
the Government of India are being carried out, and I will refer him to a 
memorandum submitted to tbe Govemment of Indio. over a year and-a. 
half ago by the Western India Liberal Association on this very question. 
~'he meInOt·andum was drafted and sent after full enquiries. '1'he mcUlO· 
randum gives facts and figl:lres. I do appeal, Sir, to the Govecnment 
Beu!\bes that this changed clussification is quite unnecessary under the 
preHIJnt conditiolls, and that it will re!l.ct not only on Government out upon 
the politiCltl situation in the future. All these prisoners are bound to 
COIne out, and it is our eurncRt desire not only on this side, but, I am 
sute, it is the earnest desire of Govcrn~ent Benches, and I know it is the 
desire of His Majesty's Government (Hear hear) that the men who are 
political prisoners today will come out to work th€. Constitution. If that 
is our mutual desire, then I do think that this question of classifying men 
as C anel R cluss prisoners, who were at one time classified as A olass, is 
a chnnge of policy, which is unnecessary and harmful to the interests not 
only of this country, not only of the British Government, but most harm-
ful to the polic,'· that is being adopted by His Mlljcsty's Government. I 
believe, Sir, that this question will be one of the most important qm.stions 
to be discussed in this country when these prisoners came out. This is 
merely an echo that We hear just now. But I mnke bold to say that when 
the day arrives-and it is going to arrive most probably fairly sooD,-when 
these political prisoners oome out and tell us what has happened within 
the walls which now hide them, there may be an uproar which Govern-
ment may regret; nnd it may only be due not to any intentional Act, but 
to not seeing that the Government of India's instructions are properly 
carried out. Those instructions are in writing: they are in communiques; 
and there is no reason why these instructions should not be carried out; 
and if they are not to be ('arried out, we ought to know the reason why; 
nnel different instructions should he issued, which we can understand 
nnn thereby realise that there is a ('bange of policy. 'But as long 88 the 
policy remains which was in force in 1931 during the first oivil dis· 
ohf\(lienee movement, if that policy still stands-and we' have not been 
informed of any change in the policy-then I would earnestly appeal ·to 
the Honourable the Home· Member that when he hns got rid of all this 
work that he is being worried with just now-and I trust it, Will be very 
Boon that he will be free from the worries of ,this Legislntive Assembly~to 
devote half an hour to this qoostion, which I· think will repay the tr.()Uble 
,he will ta.ke. 

Some Honourable ... bers : The ,~oostion . may now, be put. 
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Mr. B. V . .Jadhay (Bombay Central Division: Non-}luhammadan 
Rural): Sir, although I am a supporter-a staunch supp~rter of law and 
-order--I regret that I have on this occasion to QPpose ,the motion. But 
before I begin m.Y remark, I have to raise a protest ngainst the Benches 
lfwch generaUy Eupport Government on every occasion. They not ouly 
gag us at the time of voting, but they now seek to gag us even from 
-opening our minds in this Rouse. '1'0 speak our mind is the only consola-
tion we have, of having done our duty and. that is being denied by those 
Members. I hope they will exercise more ,patience and hear what the 
other 8id~ has to say. I do not mean to say that myself or any other 
<If my frlends here will be able to change their views, and even if they 
sucneed in changing their views, it is almost impossible to induce them to 
walk into the lobby with us. For this reason thev ought to bear us with 
pa.tience. \" 

Sir, I am opposed to t.he Bill, beeAuso it seeks to strengthen the chains 
thHt have heen forged by the Provincial Governments for binding the 
liberties of the subject. 'rhe ordinary law of the land is now supplemented 
hy what, was fonnerlv known as Ordinances and which are now changed 
into regulnr. Acts. But the Acts enacted b~' the Provinninl Legislatures 
were not complete nnd they are now being supplemented by legislation in 
this Homle; and also the Bill will be passed in another place. 

It is intended by this Bill to give an indemnity to all Government 
servants for excesses Rnd for transgression of their duties. A protest was 
raised day before yesterday a,bout this. An Indemnity Act is generally 
passed for past misdeeds if it is considered necessary in the interests of 
the public service to do so; and nobody generally is likel.v to take excep-
tion to that. But to give a blank cheque, to aRsure beforehand every 
servant .0£ the Government and 01 the preventive service, T shall My, good, 
bad or indifferent, that his acts, provided nobody cnn challenge their good 
faith, were to be exempt and were not to be called into qUeE~tion in any 
Civil or Criminal Court, is, I submit" to invite dis!l-ster, to invite indifferent 
servants to g-o beyond their dut,\' nnd to inflict mnny a t,ime wanton injury 
upon flnv subject however high placed. One of these instances hns heen 
cited here just now, thflt Mr. Aney was subjected to certain indignities. 
Perhaps the Superintendent or his Buboroinates showed a weflkness of 
their mind: they were puffed up with vanity; they wanted to show their 
dignity or their power or the majesty of t.he law or n.nything ehle; in orner 
to sh~w that they were very superior beings, they have ncted in thAt 
ungentlemanly WRy ag-ainst Mr. Aney. Rut, at the SRme time. I Rhall 
have to raise It protest againRt the mentality of some of !lTV frirnoR here; 
andT beg their pardon for noing so. I do not menn to sn:y thRt M.r. Aney 
was subjected to t,his treatment, because he was t~e IlCtmg PresIdent. of 
the IndiRn Notional Congress, and no one should clAIm that. th(1 Ilctl!lg 
President of the IndiBll Nationltl Congressshonld he tre.oterl ID n. sP.cclnl 
WRv. I think such a claim is preposterous Ilnn I dn not hke even t,he ldr:<A 
I think everv gentleman must ht' treated in R, gentlemanly wn.y, whether 
he be 8. :me~ber of the Congress, or the President of the Congress, or not 
-connected with the C...ongressCat all. A IIUln's posit.ion ought not to improve 
or deteriorate Airnply because :he holds a particular office in the politi~ 
organisa.tion of .the country. But all the same,' I have my, sympathIes Wlth 
Ilr.AneY, because he 'WRs,iUbjeetedto an indignity, and .J: .bope.,that the 

02 



LEGISLATIVE ASSEMBLY. [7TH APRIL 1988. 

[Mr. B. V. Jadhav.] 

Honourable the Home Member will take notice of this. I may tell him 
that the lower subordinates are many a time induced to go beyond their 
powers and do something in order to strike terror. As they see that the 
object of Government in passing these Acts is to strike terror into the 
minds of those persons who are foolish enough to take to agitation on this 
occasion, as faithful servants they wish to carry out the objects of their 
masters, the Government of India, they in their own way devise means of 
striking terror into the minds of thOf:e who have been committed to their 
care. For these reasons many of the officers in jails and their subordinates 
are unduly hal"Sh and cruel and cause unnecessary inconvenience to the 
persons put under their control. I am afraid, Sir, the object of the Govern-
ment will not be fulfilled. Their object is to strike terror, and in tha~ 
way to suppress the movement. But the recent attempt of Government to 
prohibit the meeting of the Indian National Congress has shown that their 
eighteen months' policy of striking terror has not succeeded to an appre-
ciable extent. More and more people are coming forward to join in the 
agitation and to run the risk of being arrested and convicted. Government 
ought to take notice that their object of striking terror is nQt being ful-
filled and, therefore, it is now high time that they should change their 
policy; and I am very glad to note that there is a real change of heart. 
The way in which the persons recently arrested have been treated and 
have been let off is an example and an earnest that the Government do 
intend to change their policy and to take up a more moderAte way of 
dealing with the present unrest. It is the intention of the Government to 
preserve law and orner, and for that purpose t.hey themAe]ves have been 
obliged to depart from the ordinary laws of the land. Do Government 
intend, by brushing aside the ordinary laws of the land, to ineulcate a str~ng 
sense of loyalty in the minds of the people? The remedy ehosen b.v Gov-
ernment to induce respect and love for law And order is the ver.v negation 
of that. They have suspended the ordinary laws of the land; they have 
imposed on the land arbitrary laws, and in this way they want to teach 
people to love ]RW and order. Morality and good principles are inculcated in 
schools sometimes by rending le8sons on morality and religion to them, 
hilt the masters who teach these lessons nre many a time immorAl them-
selves. The teaching from books hus no effect. The same is t,he case 
here. Government int.end to inculcate love for law and order in the minds 
of the subjects; but the methods chosen by them are the very revel'l'!e of 
that. In the firRt place, they have Ilbrogated the ordinary law. They have 
suspended nIl thoRe precnutions which are laid down in the law for the 
protection of the innocent. It is the principle of law that. !l. thousand 
guilty persons mny get awa,y free, but one innocent man should not be 
convicted. Now, under the prc:-lcnt G~,-Gtem, a thousand innocent persons 
are Rent to jail if Government wllnt to cR,tch hold of one guilty person. 
How is love for law And order being inculCAted? A person who has been 
regularly tried in El Court of lAW and found innoce~t and dischnrgedis a.t 
t,he verv next moment even within the Court premIses arrested under the 
Ordinn~ceR. Why should Government waste money a.nd time of the 
CourtR in bringing those offender!! to trinl?, If Government think those 
persons Are verv dangerous pen!ons Rnd they ought not to be set free at 
once they shOliJd be cRught under the Ordinances and impriBOned in the 
first 'instance. Why sholild there b~ 011 this trouble of trying them, e~­
dence taken before the Co_urts, and,' so on, and, a&r all this, when theBe 
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,people are a.cquitted, the next moment they are caught by 0. policeman 
and taken to the prison again under the Ordinances? This is not the way 
of ,inculcating love and respect for law and order. It is tea.ching the 
people quite the wrong way. People are being convinced that British rule 
is oppressive, that law is not respected and lost sight of; at all events order 
there may be. but law is almost absent, and in this way the loyalty of the 
people is being affected to Q.. very large extent~ .If Government desire that 
there should be love for law and order, they oug4t to show that they them-
selves do stand for law and not for arbitrary· action. Now,. under the 
present Bill, they are going to remove the jurisdiction of the High Court. 
People have grea.t confidence in the justice of the High Courts. But when 
justice is being denied, the peoples' confidence in British rule is being 
Shaken. For all these reasons, Sir, I think that such Bills as these are' 
quite unnecessary and are likely to cause more mischief, and, therefore, 
they ought not to find a place on the Statute-book. I therefore, oppose 
this measure. 

An Honourable Kember: I move, Sir, that the question be now put. 

Sir Abdur Rahim (Calcutta. and Suburbs: Muhamma.dan Urban): Sir, 
I cannot allow this Bill to PI1SS without one final word of protest on' general 
grounds of policy. Dntil a few years ago, we Indians have been support-
ing the British rule mainly because the Government have been upholders 
of what is called the rule of law. It had been the greatest merit of the 
British Government in the country that no Indian could be arrested and 
his personal liberty taken away, nor his right to property affected in any 
way or bis rights of associ uti on destro~'ed without trial in a Court of la.w. 
That was the feature of British rule which, as I am sure, mv Honourable 
friend, the Home Member, will recognise fully, ma.de British rule so 
popular in this country. But, Sir, I have noticed that during the last 
five years or so this rule of law has been greatly encroached upon from day 
to day. Now,it is very difficult to Bay to what extent this rule obtains 
in the country. This 'is a very serious matter, and I am not consoled even 
by t.he fact that there is going to be launched a new Constitution by which 
some more power perhaps may be delegated to the representatives of the 
people. If, at the same time, the rule of law is going to be destroyed or 
to be largely weakened, then, I say, no Constitution like that will be a 
good s·ubstitute. After aTl, the object of a.ny free Constitution is to see 
that the people enjoy political liberty,· that they manage their affairs in 
their own way without being questioned by any sort of executive, since 
the executive itself would be responsible to the people. Now, Sir, if that 
o~er of things is going to change, radically, I am afraid the future Oovern-
ment of the countrv ·will have even greater difficulties to encounter than 
the present Government are encountering today. Once t.he fundamental 
rights and liberties of the people, which are guarantped by the rule of 
law, are allowed to 'be interfered with by the Executive, then we are face 
to face. with a state of things under which no Government of the future 
can expect. to have full suppor:t of the peop~e. It. is a very ve.luabl~ Rn~ 
cherished right of ours that If the executIve thmk that any partIcular 
individu~ has infringea'the law, that in~ivi?ual is eDtitled to h~ve a fair 
trialacaording to ordinary procedure .. HIS hberty should not be lDterfered 
with in any way except under the Judgment of a Court. Of law. ~at 
bappened the 'other day in iiheHous8 of Commons? Tw., 9! three Britjah 



3266 LEGISLATIVE ASSEMBLY. [7TH ApRIL 1933. 

[Sir Abdur Rahim.] 

F.uhjPets in Russia have hf'en arrested and are heing dealt with under a 
pro("(~(lul"l~ which is not kmm'n perhaps to the British law, which is the. 
baBis of the lllw t,hat prevails in this country. What action is the Parlia-
mt'ut taking now? The.\" pro]los(, to take very s('vpre steps to nenl with the 
mutter, even at the rid, of hreaking frielHl1.v relutions with a great country 
like nll~sill. Now, Rir, it, would he f'lIrprising ind('ed that nny Indian 
living in this country shouln allow laws of the ehnrader under discussion 
tll l)c p,]sscd without chaJJl'nge. \Ve nll know that there have heen eertain 
Tl1m'l'Il1.'Ilb; against the ordinary proeesses of law, moveInf'nts like the 
civil di~mlw(lipn('e movement, anfl there is also a bnnd of HWl1, desperntll 
lllCll, who have tnken to terrorists' crimes, hut tllat., as I have said 
repeaterl1y ill thiR Hous(', is no just.ific·atinn whntso('\'('r for pnssing laws or 
It elJnl'lwtpl' which d('priv(' till' ordinal'Y citizl'n of In,li:l of hiH ordin'IT'y 
rights, ri.~ht" which haw' hithert() h(,(,11 fully r('('ognisc(l by the (lo\,('rn-
fl]C'llt of the ('o\lIltry anrl rC''!llrdPfl by the' p('ople ns inviolate and sncr,~d. 
Thnt. if' thc prineipT(' upon ,,·hieh I protC'st ngnim;t this Bill. 

Several Honourable Members: The quC'stion Le now put. 

Itr. President (The Honournhle Mr. n. K. Shanmukhlll1l Chetty): The 
question is that, the question be now put. 

'rile Assembly divirlen: 

AYES -48. 

Abdul Hye, Khan Bahadur Abul 
Hamal., Muha.mmad. 

Aeott Mr. A. S. V. 
Ahm;d Nawaz Khan. Major Nawab. 
Allah Rllksh Khan Tiwana, Khan 

Bahadur Malik. 
AmiI' II u9f<1lin, Khan Bah~dur Sniyid. 
Hajpai, Mr. G. S. 
Bhore, The Honourable Sir Joseph. 
Clow, Mr. A. O. 
Dalai, Dr. R. D. 
Dutt. M'I'. G. S. 
Dut-t. Mr. P. C. 
Fox, Mr. H. B. 
Ghnznavi, MI'. A. H. 
Haie;, The Honourable Sir Harry. 
1J",.leLt, Mr. J. 
Is'nail Ali Khan, Kunwar Bajee. 
Jawnhllt Singh, Sarliar BII.'ftadnr 

Sardlir. 
Lat Chand, Hony. t':aptam Rao 

B'lhndur Chaudlrri. 
t.i.-nch. Mr. A. G. 
M'ack!lnlde, Mr'. 'It T: H. 
"ega1\>. Yajb't ~ner&l' Sir Jbhn. 
1.fetcaUe; Mr. B. A. F. 
~1&f, ¥r. E. iii-
Mill'B, Mr. B. N. 

Mitchell, Mr. D. G. 
Mitter. The Honourable Sir 

Brojendra. 
Morgan. Mr, O. 
Mukherjee, Rai Bnhadur S. C. 
Nihal Singh, Snrdar. 
N oyee, The Honourable Sir Frank. 
Rafiuddin Ahmad, Khan BllhadUl' 

Mnnlvi. 
Ra'sman, Mr. A. 
Rajah. Ran Bahadur M. C. 
R,RU. Mr. P. H.. 
Rvan, Sir Thomas. 
Schusler .. The Honourable Sir George; 
Sc,ott, Mr. J. Ramsay. 
Sellman. liT, C. K. 
Shaf"" Daoodi, Maulvi Mllhammali. 
Sher Muhammad Khan Gakhar, 

Captain, . 
Sinltll. Mr. Pradynmna Pl'll!lhad; 
smith, Mr. R 
'FOltenham. Mr. G. R. F. 
Trivedi. Mr. C. M. 
VMhha. Khan B-ahRdui' :1. B. 
W_;ibtJdma, Khan Babadur Ha.;i. 
y .. kubj Sir. , ~am~d... .• 
Yamin lihaa, Mr. Muhammad-_ 
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A'~id12r Rahim, Sir. 
Azhal" Ali. Mr. Muhammad. 
D,IS. Mr. B. 
I)utt, ~Mr. Amar N ath. 
Gtmr, Sir Ha,ri Ringh. 
Gllnjal, Mr. N. n. 
J"dhav, Mr. B. V. 
"'yaw Myint, U. 
Liladhar Choudhury, Seth. 
Mitm. Mr. R. C. 

NOES-21. 

l\Iurtuza Sahel> Bahadur, MalllYi 
8ayyid. 

J'ieng-y. Mr. K. C. 
PatiJ, Han Ba\ladur B. L. 
I{.a". :Mr. 1\.[. N. 
Rant. Singh. Runlrt ... 
Sardn. Di IVan Bahadur Harbilae. 
R('n. MI'. S. r. 
Sl'n. Pandit S:t!Y(,llclm ::-;- ath. 
Ringh. 1\1r. Gaya Pms!ld. 
tTrri Rnhch Rahadm-, 1ft.. 
Ziauddin Ahmad, Dr. 

The Honourable Sir Harry Haig; ?IT y HOllOllr,tbJu frip1HI. the Lendu' 
of the Independent. Party, lamented 1 hl! l'xistcnop and the promot.ion of 
su('h 8]ll'f'illl jp!.;islation as this alJ(l he invited Ollr Rtt,{'ntion to the merits 
of ·the ordinary law. Sir, T entirely ugn'l' wit,h him. Thp ordinary low is 
far the hpst-, but, Sir. I would rpffimd him that the ordinary law ill for 
ordinary times and ordinary conditions. /lId wh{'n oircumstances nrille in 
.a oountry, itS they hn"e arisen here latdy <lur! as they have in many otllPr 
pm·ts of the world, it. is necessury fo), new dangers to be met by new 
remedies. T would only add thnt in this lEgislation We nre merely provid-
ing not that the ordinnry judil:ial fUlldions of the High Court should 
hE' taken away, but, that <'prtnin Rpecifl.l cxeput.ive po\\'erfl whieh the Local 
Ll'gisJaturPR have found it necessary to invest. tlw Local Governments with 
should Hoi be uffected by proceeding8 ill the High Courts. I would add 
only one word, Sir, with reference to whai my Honourable friend, Mr. 
H. Das, said. I did not eatl:h the name of his correspondent (Afr. B. Day: 
"He is an e~-Memhf>r of the Assam!.I\'. "l, but I would flUy that, I 
myself have examined so mnny flIJl~gnii()r.f' of this ehnrncter Ilnd found 
them to be exaggerated or unfounded that I should not he prepllred, 
without examinat,ion, to accept. that, siory; and I would remind I he HOIIHe 
that, so fAr from the Government Jce()nl iy having shown any nnxiely 
III connection with this Congress Session t,n humiliate the members or n18 
Congress, on tho eontrary, us m ... · Ron:mrnblc friend, Mr. JAdhAv. point,,,d 
Gut, they have treated them with the uimost consideration. I do not 
think, Sir. at t.his stuge it is necessr:ry for me to do more thnn sa:v Ihal:, 
in the opinion of 1 he Looal G()vernmen1 s, the_ passing of I his legisluti,)n 
is essential in order to complete tho Actfl whicn t1Jeir own I.egifllaturJ9 
have alrelldy passed. 

Too motion wllsndopted. 

]I[r. President (Tl:,' Honournhle Mr. R K. Shnnmllkhnm (,h"tt~,): 
The question is: 

.. That the Bill to supplement, the proviRions of tho DElngRt PU~Jlic Recurity Ad. 1932. 
the Bihar and Orilll& Bllblic.Safety Act. 1933. ·.he BorIiDay8pa'lIBI (J!ln:IergeD.CY! PowerR 
Act, 1932, the United Provinces Special Powors Act, 1932, and the Pllnl,~b Crlmm,,1 Law 
'Amll1l~r1t) Act. H'Il!, fflr'certaln ~. _ amended. bepMlHld. 



3268 LBGI8LATIVP. ASSBMBLY. [7.rn APRIL 1933. 

The Assembly divided: 
AYEB-4I'. 

Abdul Hye, Khan Babadur Abu! 
Haanat Muhammad. 

Aoott, Mr. A, S. V. 
Ahma.d Nawaz Khan, Major Nawab. 
Allah Bush Khan TiwallA, Khan 

Bahadur Malik. 
Amir Huaaa~n ... Khan Bahadur Saiyid. 
Anklesaria l .Mr. N. N. 
Anwar-ul-Azim, Mr. Muhammad. 
Bajpai, Mr. G. S. 
Bhore, The Honourable Sir Joll!lph. 
Biswas, Mr. C. C. 
Clow, Mr. A. G. 
Dalal, Dr. R. D. 
Dutt, Mr. G. S. 
Dutt, Mr. P. C. 
Fox, Mr. H. B. 
Ghuznavi, Mr. A. H. 
Haig, The Honourable Sir Harry. 
Hezlett, Mr. J. 
Ismail Ali Khan, Kunwar Haj ... 
Jawaha.r Singh, Sa.rdar Bahadur 

Sardar. 
Lal Chand, Hony. Ca,Ptain Rao Baba-

dUf Cha.udhri. . 
Leach, Mr. A. G'. 
Mackenzio, Mr. R. T. H. 

Megaw, Major General Sir .}elm. 
Metoalfe, Mr. H .. A. F. 
Millar, Mr. E. S. 
Mitchell, Mr. D. G. 
MUter, The Honovable Sir Bl'Ojeudra. 
Morgan, Mr. G. 
Mukher~, B&i. Bahadur S. C. 
Noyce, The Honourable .8ir Frank. 
Pandit, &.0 Bahaciur S. R. 
Rafiuddin Ahmad, Khan Bahadll1' 

Maulvi. 
R.aisman, Mr. A. 
Rajah, Rao Bahadur M. C. 
Rau, Mr. P. R. 
Ryan, Sir Thomu. 
Schuster, The Honourable Bir Georg •• 
Scott, Mr. J. Ramsay. 
8eama.n, Mr. C. K. 
Sher Muhammnd Khan Gakhar, 

Captain. 
Sill~h, Mr. Pradyumna. Prashad. 
Smith, Mr. R. 
Tottenham, Mr. G. R. F. 
Trivedi, Mr. C. M. 
Vachha, Khan Bahadur J. B. 
Yakub, Sir Muhammad. 
Yamin Khan, Mr. Muhammad. 

NOES-80. 
Abdur Rahim, Sir. 
Azhar Ali, Mr. Muhammad. 
Daa, Mr. B. 
Dutt, Mr. Amar Nath. 

'Gour, Sir Hari Singh. 
Ounja.l, Mr. N. R. 
Jadhav, Mr. B. V. 
Jha. Pandit Ram Krishna. 
Joshi, Mr. N. M. 
Kyaw Myint, U 
Liladhar Chaudhury, Seth. 
Misra, Mr. B. N. 
Mitra, Mr. S. C. 
Murtuza Saheb· Bahadur, Maulvi 

&yyid. 
Neogy, Mr. K. C. 

The motion was adopted. 

Pandian, Mr. B. Rajaram. 
Parma Nand, Bhai, 
Patil, Ra.o Bahadur B. L. 
Reddi, Mr, T. N. Ramakrishna. 
Roy, Kumar G. R. 
Badiq HasaD Shaikh. 
Bant Singh, Bardar. 
Sarda, Diwan Bahadur Harbilas. 
8en, Mr. S. C. 
8en, Pandit Satyendra Nath. 
Singh, Kumar Gupteshwar Praud. 
Singh, Mr. GayB. Prasad. 
rrhampan1 Mr. K. P. 
Uppi &neb Bahadur, Mr. 
Ziauddin Ahmad, Dr. 

The Assemhly then adjourned for Lunch till a Quarter Past Two of 
t.he Clock. 

The Assembly re-assembled after Lunch at a. Quarter Past Two of 
the Clock, Mr. President (The Honourable Mr. R. K. Shanmukharn 
Chetty) in the Chair. 

'['HE AUXILIARY FORCE (AMENDMENT) BILL. 

Ilr. 0.11.. 1'. TotteDham (Army Secretary): Sir, I move: 
.. That the Bill further tOamendt.be Auxiliary Foroe Aot. lillO. for oerw.inpu~po ... ' 

.. reported by the Se1eot Committee, be taken. into ooneiderv.tion." 
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When, Sir, at the beginning of 1"?ebrURl'Y I moved that this Bill should 
be referred to a Select Committee, I took the opportunity to give 0. fairly 
full explanation of the principles undel·lying the re-organisation of the 
Auxiliary Force which we proposed to curry out if and when the Bill 
was passed into law. I do not think it is necessary for me today to repel\t 
those explanations. It will be sufficient if I remind the House that t!lis 
1S primarily an economy measure, designed to secure a saving of 151akhs 
of rupees, .and that we hope. ~o sao,ure those savin~s,. ~lOt by reducing 
the total sttrength of the Auxlhary F orco',' but by hmltmg the strength 
of the active class, that is to say, the expensive class. which receives 
Tegular training every year, to tha numbefS required to ~rform the 
functions that they are likely to be ('ulled upon to carry out in the event 
of a local emergency. At the early stagt·s this Bill met with nO opposition 
and the Select Committee, after going through the Bill, clause by clause, 
found no oriticisms to make. 

I am aware. that there 'are two amendments on the paper, but Doth r.)f 
theSe deal with 0. single minor matter nnd I may say at once that. If 
the House S? wishes, Government will be prepared to accept thtlDl. I 
personally t.hmk that they do make 1\ distinct improvement in the wording 
of the Bill. 

1 'Bm also aware, Sir, that in certniTJ. quarters apprehensions have been 
expres~~d . lest our proposals should be too drastic and disco,!rage perSOIlR 
from JomIng the force or possibly ddo!' employers from allowing their 
employees to do 80. I very much hope that this will not be the 
case. Although we are restricting the st.rength of the active claas-and 
~ .t~il1k quite justifiably-we have no intention of discouraging men from 
)OlDmg' the force or placing unnec'cssnry difficulties in thcir way. We shull 
give very full discretion to commundinj{ officers to take in those men 
whom they consider suitable; and we shAll not insist on any certifica.te 
from them or from their employers, in hillek and white, to the effect thab 
they will be available on any and ~vel'V occasion. What We wish to 
a.void, and what we have not been eble tc. avoid in the past, is taking on 
men ahout whom there is no doubt that they will not be available when 
their services flre required. We also desire to encourage men to join 
t~e reserve class of the force, where they will be supplied with rifles and 
Will undergo a musketry course every year. 

After all, Sir, it is impossible to IIln]i\) an omelette ~ithout .break!ng 
eggs and it is impossible to save 15 !akhs of rup?es. Without dlstu~bmg 
ODe single individual. We shall endeavour to distribute the sacrmoes 
that have to be made as evenly as possible, having regard to the necessities 
of the case and I have no doubt tbllL the communities concerned will 
realise, in ;pite of their natural dislJppomtn?ent in some cases, that it is 
impossible to please everybody, that tht'lre 18 a very real demand for the 
reduction of military expenditure ilnJ that the AUXiliary Force shOUld take 
its full share of the reductions to b~ uu.da. 

Sir, I move. 
Itr. President (The Honourable Mr. R. K. Shnnmukham Chet.ty): 

The question is: 
.. That the Bill further to amend the Allltilia.ry Fcwoe ~ot, 1 ~20,,!ol' oe$w purpo ... 

_ reported by the Seleot CoJDlllittee, be taken mto COD8lderatlon.. 

The. motion was adopted. 
Clauses 2, S, 4, 5 and 6 were ad dod to thl! Bill. 
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, D ~e" (The Honourable Mr. R. K. ShatJ.lnuklili.m C1'fetfy): 
~ qt'te8'bion is that oIsu8e 7 etft'nd pfJJ~ of tlre Bilt. ' 

Kf\ R,'81bftb· (Bengal: European); Sif; I rildVe! 

• :''l1!'"t in p..tt: (Hil of ebii!i~ 7(al of the ~ ifi t~,ptoposed'e11JUi11& (6). ~ WtIlIdtI 
.mml idilloh&rged, from tfte AUJtll18ry FOree. 'lBdia, .. het'einafter provided ' be omitted," 

aa the13ili: stands, thfl clause reads: 

, "Evert. 8uch personwtlO ill t~f~rTM from the Active ClaM Undeithe proVi8ion~ 
dI\'!lause (a) or. who Oil' enrolmeD.tflli &88lgned to tHe Reserve ClaBIJ'by ()Ij(Jer of ' (he Of'!{CM 
Oommanding the oorps or unit, shaH be included in th6 Reserve ClIisIi,tl't'lti1 dil!lohal'89(U~tti 
the AlUiliary Force, India, oAI' hereita.fter provided." 

In other words, t.he Bill, as it gtandfi, provides that a man onee, Kt 
the Reserve Class remains there perl11l1nently. I wish to remove the 
latter ,port.ion of' th~ clause find so Clpen the way for the transfer of ~ 
member of the Resel"Ve Class to the Active Class. Later on, Sir, r hope 
to move my second mnencln'Jent which provides positively that 0 man 
may definitelv he trRnsr~ri;ed from the Reserve to the Active Class and 
remain in th~ Active Clnss for an inddinitIJ period. These are, Sir, my 
~jeet9. They are very simple and p'hlirl flDd I do nof; think I Iip-ed SflY 
;my m'6re about them. 

I come then to th~ reasons. I can do so best by remindiug RODOUI" 
able Members of the fnotor of ~uitability OWL is referred to in the t:;ta,temeuio 
<;{ Objects and Reasons appended to tLe Bill when it was introduoed., 
It was said in that statement that huitabiIity did not necessarily depend, 
Eolely upon age. I want, to develop tha,t point more positively now, with 
iiarticular resard to the large and impo)'jnr,t section of the force that must: 
6e ,recr'ujted from civilians in privute employment, For these roen ii 
will' be fciund that suitability mus,t predc,miI1antly depend upon availability. 
If an employer says to a man that he will, be available both for training 
Ind' for service is the 4,ctive CIl'-88 , that man in the great majority. of 
cases will be deemed to be suitable f0r inclusion in that Class, If, On tb& 
other harid" the employer has to suy that not only will be not be RvaiJablQ 
on eaen and every occasion, but, tha~ g~nerally he will not be availablp-" 
then we may rest assured that that man is not' suitable for the Active ClasB. 
Whitt I wish to point out ie' this, milt a mali msy beccme tempol'lirily 
utiaVaill1b)e andi, tbel'llfnl'e, uritmitab!e for the '&dtiV'e O1I'1SIl; '.Dhis wiU 
R~ with tHe ~. of·' m&.n I' am tittlkit\~ about in seVti'tal ways, bull iu 
tlie' rtlaifi the necessity will' arige, certainly in the majority of case!!. 
tfltbutgh ftffiiS t11td ~tmn1es ha'Yi~~ 10 &l'r'Ill1ge tHeir staff Jb'Ogl'31JlIrle 
lib tis i*)' proV'itle for a certaih numbet' df: the' fI'htfF' {to ~ on: leave periodtegl1y. 
When nifffl gb on' 1~8v'e'; they fta'9'e t~ I.e' :tepl~· by o1het-1'hell who ibera· 
ti1Jbh vet1 '~haTe th tRIM up lnOY(> oj!IUrouS 8Il'd- impot!tllnli dui,1iee fo~ 
their employers. That positiOft m~y Inll'll fot B' year. Then; witib thW 
advent of another year, they becollle avuilable again, in' other tenns. 
suital>le,agaip., for i~cluB~on in. the Active Class. Tha.t is a parti~lnr. Rnd 
R recumng feature In thIS type of onlJloyment. I wIfl rurtlier pOUlt 6ut, 
Sir. that in a company with a. very large staff of employ'~e8 !he nt~mter 
<Sf' mtln: who aPe tAus teirlpMlriiy- UltI(vMlbbie, lind, ~fo'i'e, lMSU\tnble 
year by year may ~e' MMY' Mi'i'lffItrlt, _' ii'rttifl'd~ ~m' '\t1lJ41 
year by year but there will always bt' more • _ " &lfini1i6' 1I\ImIl~i' of 
men who are temporariJ, ,,1la_Ialt., 'llhir. Ill.,· Il.t apJlly SQ. ~ to 



THE AUXILIARY FORCE (AMENDMENT) BILL. 

smaller concoms, but if you take thum DS fl group, you will get the same. 
average, and if you take the commuuity ItS n whole, you will get a fnirly 
definite number of men who will ye!\J.' by yeur become unavliiJable, but 
for thllt year only. Now, flS the Bill SIHlj(I~, tllt'sp mpn, or ai !lIlV rale 
1\ very Iflrge nllmher of them. might be put in thp Heserve Clas~, 1lIld 
there they will have to remain until Uwy take their cliHcilargt'. Take tIll!! 
year. You will have a class of whut I might call 1\):33 umiuitHhl.·s. Thev 
go into the Reserve Clnss nnd. rpmll.in tlll'rp fino nt'xl "(,fir th" \' will be 
joined hy a 11e\" batch of 1934 UllsllitHl>!es, and So 0;. Thi'3, Sir, I 
Fmggf·Rt. will defeat the very objoct of the Bill. It will militn(n against 
both efficiency ,md economy. I ah,o thil!k that it will make t,lIe forM 
rather more unattractiyc to the kcc!} man who will be willing (.nough to 
gc into the Reserve Class when he klw\\s perfedl:v well that Lis onerous, 
civil duties render him for t.he time Iwin~ unsuitable for inclusion in tbe' 
Active Class, hut he will not be "erv pll,ased to remuin in the Reserve 
Clnss once he is freed from his civil dut ies for incluRion in tile Actiye 
Class. These. Sir, nre my rea80ns [InrI I hope that my amPlldmrni., 
parti('ulnrly liB it iR going to be 'lI('cept(;a by Government, will have the 
support of the House. 

Mr. G. ~. r. Tottenham: Sir, I I"tv.~ already Baid t.llllt I am pn'pared 
tCJ accept this amendment andl do nd think T neec! add anything to the 
"ery clear speech which Mr. Smith hnR l1lf\de explaining the need ioy· it 

1Ii:t. I'resident (Tho Honournl>l!' Mr. H. K. ShanrnllkhaDl Clwtt,v): 
The question is: 

.. That in part (iU) of CIBURo 7 (a) of the Bill, in the el'OpOSOO climRo (b), tho word. 
e until discharged from the Anxiliary FOJ'(\e, India, 81! hereinafter provided' hll omitted." 

The motion was adopted. 

M1'. B.. Smith: Sir, I move: 

ee That for part (ii) of c\&1'18e 7 (e) of the Bill, the following bo substituted : 

e (Iii) foJ' the worrl.s ' for Rny training year in any other C1a~A for which rn,.,m periodl,.; 
cal training ilspecitied. in Schedule I ' the worda 'in the ActIve CllIBS ' sh8ll 
be substituted; and' ... 

ThA object of t.his, as 1 have r~llll'y already explain(-d, is to make 
posit.ive provision whereby a man in t.he ItcRerve Class rnu:v be .transfl'rred 
quite definit.ely to the Active Cluss ancT may remain there until he takes 
bis discharge or until such time lIS for. one rel)son or unotltN 1i1' m~~v 
1i~ve t.o be moved bnck to the Res,~rve Clnss. I have alrelldv Rtntcd tM 
TeElSOns and I again recommend my nmrmd'ment to the House. 

1IIi. tJ. R. P. 1otienliam: Sir, I flecE.pt the amendment. 

)[t. PJ:8iddent (The HODournblc Mr. H. K. Shnnrnukhnm Chetty): 
"!'1Je. quee«ion is: 

" That for part (ii) of clauae 7 (e) of the BiU. the following be IlUbstiiuted : 
, (n) for th& .... ord&' rlll'~Y traiuiBg year ina!!&,otJr,er'c~ fgt wbic~ rriO~ ~~ 

cal training is specit)ed in Schedule I ' the words ' In .he Active ClII8II .bU1 
!Ie substituted; and '0 .. 

The motion was adopted .• 
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JIr. Preaklent (The Honourable Mr. R. K. Shanmukham Chetty): 
The, question. is: 

.. Tba(Ola1U8 7, .. &lDended, .ta.nd part of the Bill." 

The motion wal adopted. 

Clause 7, as amended, was added to the Bill. 
Olauses 8 to 18 were added to the Bill. 

Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

, JIr. G. B., :P. '1'otteDham: Sir, I mOVe that the Bill, as amended, 
& passed. 

,The motion was adopted. 

.. 
THE INDIAN M,ERCHANT SHIPlllNG (AMENDMENT} BILL. 

Xl. G. S. Balpal (Secretary, Department of Education, Health and 
Lands): Sir, I beg to move: 

51 That the Bill further to amend the Indian Merchant Shipping Aot, 1923, for certaiD 
,purpo_, as reported by the Select Committee, be taken into oonsideration." 

The original Bill, the House will rt:member, was introduced in April. 
:1932, and the report of the Select COlllmittee was presented by me to 
the House, I think, on the 14th Nc.vember, 1932; BO that both the 
original proposals of Government and the amendments that have been 
made since have been before Honourable Members for a consideraole 
period. If I attempt a Bort of expository trespaSB upon the time of the 
House at all, it is because time is apt to dim recollection and also becauss 
the very voluminous minutes of dissf,nt which have been appended i;o 
the report of the Select Committee fender it necessary that the {'oint of 
view of the majority shall be explained to the House. The Bill, Sir. 
deals in the main with three points; the first is the feeding of pilgrims 
travelling by the lowest class, seco!ldl;!, the amount of accommodation. 
the superficial space that will be provided for each pilgrim travelling by: 
~hat class, and thirdly, the making of arrangements which would ensure 
that no, pilgrims, or very few pilgrims, nre left stranded at Jeddah a~ 

the end of the Haj for want of funds. The Select Committee considered 
the proposals embodied in the original BilI in regard to these three pointa 
with one objective in view, namely, to elll!ure the requisite improvements 
in the existing arrangements with the minimum of. ecoJlQm;y from the 
point of view of the pilgrim and the maximum of improvement in regard 
:to safety and to convenience. And what. I would like the Rouse to bear 
in mind, Sir, is that the amendmcIlt~ which have been made by tpa 
Select Committee have been made in order' to a~hieve this objective. 
'And I would like the House to &pplythis test both to the provisions 811 
~ended J>y 'the Select Commit~e ~-.nd ~lBO to the proposals which those. 
who were responsible for 'the mintitus of diB8ent, intend to put forward 
:lafer on. ' 
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Now, Sir, I shall deal first of all with the question of the food of 
pilgrims on board the ship. At thp" preswt moment. there is no .iUob. 
thing as provision by the ship, in ·ld~urn for a price inoluded in the fare, 
of the food of pilgrims. The majority of pilgrims make their own 
arrangements. The Raj Committee wer.t into this question very caM-
fully and they came to the conciuaicn that this arrangement needed· 
altering. The reasons for that are .ilet oui in paragraph 154 of the Report: 
from which I shall read a brief extract: 

.. There is no doubt whatever that the practice of allowing pilgrims to bring and 
cook their own food on board the pilgrim llhip is conductive to extremefilthineq. The 
whole of the pi1grims' quarterB is littered with foodstuffs, including vegetables in & m.ore 
or _ advanoed state of putridity, and a m&88 of cooking utensils whioh, u no hot water 
ia available, are invariably in & greuy and mal-odorous condition. The da.llpr of 8re 
breaking out on the ship baa also to be considered, 811 with the multiplicity of IIDl&ll wood. 
fires and the Primus stoves all over the upper deck the fonner giving sparks and the latter 
ocoasionally bursting, it is to be wondered why more accidents do not occur." 

That, Sir, is the state of affairs pl'evailing on the ship, and tb" 
members of the Raj Committee ununlJIlously recommended that: 

.. The advantages whioh would accrue to the pilgrims 811 a whole by relieving them 
of the necessity for doing their own cooking on board the ship would be so great, thalt 
the present system must be altered at the earliest possible moment." 

That is, Sir, what the Bill, as amended by the Select Committee, 
eeeks to achieve. Honourable Member:], who have dissented from the 
majority Heport on this point, urge certain objections. These objedions 
may be conveniently grouped into two cluElses: those that proceed from 
the point of view of the pilgrims 8lld those that proceed from the point 
of view of the shipping company. Now,:ls regards the first, it is urged 
that the pilgrims proceeding from India represent a variety of rnoeP. 
They ha"e different tastes in the mattc)' of food, and it would be il hard. 
ship to inflict UpOn them a uniform lllenu 01' a uniform diet. The second 
objection which is urged is that if you do inflict 0. uniform menu upon 
them, then there is likelihood of trouble, because tempers will run high, 
if everybody does not get the kind of food he wants. The third objection 
that is raised to our proposal is thai; tit the present moment a nunlber 
of wealthy pilgrims provide for the food of their poorer co-religionist!', 
and this practice will he discontinued if. instclld of providing them with 
food, they have to pay for the charg3 for food which is to be included in 
the price of the ticket, and the fOllr1h objection which has been takec 
ie that some of these pilgrims, a good mOllY of them perhaps, fall sea-sick, 
lind it is not fair tbat in addition to suffering from sea-sickness thej 
should also suffer in their pocket to the extent thnt thev will not be 
able to use fhe food for which they hnVf. already p·uid. . Thdll, Sir, a· 
fifth argument. has been raised against. this, viz., that cooking is a 
recreation, a distraction, and we should be depriving t.bem of this 
distraction if we force upon them a uniform diet under the arrRn~emcnt8 
proposed. Well, Sir, I submit t.hllt (.he Raj Committee, with one 
exception, ('onsisted of Muhammadan gentlemcn. Four of the~ had 
already performed the Haj themso!veR. They must have consldered 
Eovery one of these objectioJlB. Thel'C is nothing new in them. They 
were fully familiar wit.h all the practicnR !Inc all the conditions. Neverthe-
less thev mnde o. tl'lcommendation which weare now putting forward for 
the Rec~pt8DOO of the House .. And i~ is .not,. Sir, that We (Ire trying tA 
introduce into our law somethmg whwh lS Without. precedent or parnllp.i 
elsewhere. The position is that ·pilgrim.. from the Straits Settlement. •. 
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pilgrims from Java, and pilgrims fl"(,)m Egypt are subjected to this 
,Ngime, u.nd what we are trying to do i~ to assimilate our OWn legw 
provisions in this matter to those which are ill force ill those countrio:!. 
Our conclusion is that on the balance the argument is in favour of accept 
ing the recommendations of the Raj Inquiry Committee, reconuIltlDdatiuns 
:whioh are embodied in the Bill as now put forward before the House, 
I'ather than let the present bomcwhut chaotiC' and unsatisfHotory condi· 
,tions to con till ue. 

Now, I shall deal with the second c.iass of objection, the objecticJIl 
which, as 1 said before, is urged by tLe l'cpreBentatives of the silipping 
company. Whut they urge is that th., sLructural alterations which will 
have to be made in the ships are impracticable, if not altogether impoRHible, 
and further that it would be impossible 10 make urrungeml:nts to carry 
the requisite supplies. This position \\as put up by tho l"t-pn~sulltutive:3 
&f the only shipplDg company, which is nuw in the. truftie, namely, Turner 
Morrison and COmlJIUlY, before the ~d('ct Cummittee on thif; Bill, first in 
Simla, and, then, subsequcntly, to (j<>Yernlllellt ill Velhi lu;,i J\ovullJbl_~r, 
and the conclusion to which we cawu ""liS tbis-no reform, 110 iUllovuLioll 
of allY kind which requires any alteration of existing arrangolDeuts is 
readily acquieBceJ ill. \Ne al'<.l uskilJg the pilgrim to par-;s {rolfl tLo stuge 
:when he uooks for himself to the sLuge when he would have blake foe-" 
which is supplied tD him by the ,.hipping company. It ,c'e tns ollly 
equitflble that the shippiug company dWLJid bc call"d upon to juiu WJdl 
the pilgrilll in carrying out all'y innovation which we considcr as desirable 
in the interef;ts of the pilgrim". 1 \\(mld, further, say, Sir, tbat :ll:If'IIIIlCh 

&R the safety of the pilgrim is hound lip with the Rufety of t he ship, 
the change that We propose will also he to tlw advHutage of the shipping 
company if the.Y tak" a Inng view of the matter. That, Sir, uisposes of 
what I have to say on the subject of j he change proposed in regard LO 
feeding arrangements. 

rr·,. second point touched upon In the Bill relates, as I said, to the 
'pac,; L:U1L is to be provided for the plls8engers travelling by the lowest, 
clsss. The Raj Oommit.Lee recomllllllllied that the allowance whi(!h is 
now fixed nt 16 sq. ft. should, instead vf being prescribed by rules made 
under the Indian Merchant Rhippin:; Act, be prescribed by the l·tW 
it-self and that is what c1anse (j of the Rill purports to do. 

Another suggestion, Sir, which the Select Committee considlO)",:\d >llld 
upon which some dissentient memberr; are very insistent is the sUL"~estion 
to increase this allowance from 16 ';q. H. to 18 S(t ft. The Select Cow. 
Olittee in Simla considered this mattr-r ven carefullv. They Buid: 
Undoubtedly, if there is an increaSfl of space, it will redou~d t.o th~ comfort 
d the, pilgrim, but we must make S11I'O that the expenditure ;nvolved 
does not considerably enhanee the eost ,)f the Haj. ]n order to cleftr up 
this point, we made enquiries and the result waR this. We found that 
for what can only be described flQ a llliera\ extension ('If. sny. four inches 
in length or four inches in bl'enrlLil in the sp,flce provided for tItp pil!!rirn, 
we shall be increasing the cost of the farc by 12~ per cent, that is TIs. 20 
for the ret\lrn voyage, if a pt~rHon takes; "i:I!lrn ticket or f;omeihing like 
Rs 27, if a person takes a single ticket. In other words. for the doubt.ft1l 
advantage of having four extra inches, a. person will 'have to pay atth~ 
rate of Rs. 5 or Rs. 7 per inch. That was distinctly against ourobjt)cti'YEl 



which was to secure improvements at the minimum ~cr~s~ of cost anlt, 
therefore, the Committee decided against increasing this allowance of 
;16 sq. ft. which is the~IQwa~ ,today. .4,nd, in thatconn~ction, I would 
),ike to point out, that in thisre8pec~ tbe pilgrim is really at an advant~e 
.Qompared with an ord4Iary native passep~er'travelling in a native pUllscn8'0r 
ship, because the space allowance for him is 16 sq. ft. and not 18 sq. ft. 

Now,w~ come to the third ,point, namely, insurance agamst the rit.;k 
of pilgrims being stra.nded in the Hodjaz for want of funds. The lInj 
'Committee unanimously endorsed this prinoiple and have made two 
l'eCommendations: one was that th tl existing provision as regards milking 
exemptions from 1he necessity of i1loving to make a deposit or oily 11 
Tatum ticket should be completely done away with, that there should be 
no alternative prescribed a.t all; and We second was that we should abolish 
return tickets and only retain depOSIts. As regllrds the first point, after 
careful consideration, We came to the conclusion that it was not necessary 
to do away with the choice which the Act allows to the pilgrim w110 
wishes to make a dcclaration, but t,o give more dir.cretion to the of}i.::t~r 
before whom the declaration is made, so 8sta make sure that e%emptioDs 
from the ordinary requirements of the law are made in cases which nre 
really established as necessary for the grant of help that is wanted; and 
aJ; regards deposits being retained to the e~clusion of return tickets, .va 
felt that the onus of proving that advantage which would accrue to the 
'pilgrim was upon those who wantGd this change. And, frankly, IV> 
'Satisfa.ctory evidence that any advantage wou.ld accrue OOtbe pilgrim by 
this change hus been placed before u&. The present provision of the law 
which requires a pilgrim either to buy It return ticket or to make a depOSIt 
was made in 1925, and the Selcct Committee of this House which 
oonsidered the Rill then said that the pilgrim should have a choice between 
these two alternatives. Those who say that this choice should be limited 
by taking away the option to buy u return ticket, it is for them to 
.establish either that shipping would be made more plentifully available or 
more cheaply available, or morc pl'Ompti,v IIvlliluble t.han at present. The 
fact of the matter is that the retul'n .ticket is cheaper than the single 
ticket, and the Raj Committ.ee, in para. 98 (page 57) of their rep(Jl't, 
themselves recognised that, whether it was for :he outward journey !'II' 
for the inward journey, the great majority of the passengers will hSle 
to rely upon the regular service and the regular boats in order to be hrou!(ht 
back to India. There is no inducement to a shipping company to offAr 
to ,bring somebody pack from the Hedja.z for a. lowilum of money if the 
demnnd for shipping really is excessive, if it is in excess of the supply. 
Therefore, there is no .justification for the suggestion that by introducing 
t.his change we. shall be making t,ile fare cheaper, lind the cost of the 
tHaj cheaper to the pilgrim, because there iil only ('TIe shipping compau!, 
which is in this traffic, and that shipping company is in. the trn!flc Rod 
the others have been eliminated by reason of competitIOn whIch haR 
redounded to the advantage. ':If the pilgrim because he has to pay a lowpr 
.fare than he used to pav in the past. So. unless it can be shown th.lt 
.competitive shipping is forthcoming i~ sufficient q\l'mti~y re~l1:v to mako 
oompetition for the purpose of lowenng of fares effective, It cRnnot lif' 
said that those who wRnt to change have proved their case; and. on the 
<>ther hand, there is this risk, that if you abolish return tickets Rnd Je!lva 
shipping oompanies· to cater for the fe~ who buy !l tjc~et on the w~y C?ut. 
aDd ,then buy a ticket for the return Journey, there WIll be no ohlJgatlOJl 
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on any sh~pping company. t? provid~ ships for the return journey; Bud. 
therefore, mstead of PX:OVI~Wg agawst any peopl? being stranded m 
Jeddah for want of shlppmg, you would be creating a sta,te of affairs· 
when .th~ ship~ing may not be fo~h?oming and the pilgrims may hav~ 
tt. Walt mdefinltely b~ause the shiP IS not therE!: lucrative traffic might; 
offer elsewhere and ships may bc diverted and they may not be available 
in order to bring the pilgrims back ih time. Therefore. the majority III 
the Select Committee came to the conclusion that there Was no Just;. 
fication for altering the present arrangement under which the pilgrim hIla 
a choice between making ~ deposit and buying a return ticket. If the 
deposit is really more advantageouB to the pilgrIm, after all he is not 
limited to buying a return ticket; he is not ~l~elled to buy a return 
ticket. 'l'he option between the two is there; and it is open to the Haj 
Committees which we have set up in the ports to give him advice, to 
tell him that the other thing is to his advantage ~d then leave it tu 
lum to decide whether he will buy a return ticket or whether he will make 
a de-posit. That is all that I have t •.• say at this stuge in explanation 01 
the three main points which are dealt with in the Bill. I would only 
add one sentence: the House, by ih, overwhelming suffrage, passed the 
Bill which we considered last September for the setting up of Haj COlLi-
mittees: that was considered to be the first instalment of reform. Tb.itt, 
Sir, is the second instalment of reform, and I hope that the same measure 
of support, abundant and ungrudgIng, will be forthcoming for thIS 
measure. 

Kr. President (The Honourable Mr. R. K. Shanmukhllm Chctty.l: 
Motion moved: 

.. That the Bill further to amend the Indian Merchant Shipping Act, 1923, for 
certain purpo8~8, as reported by the Seleot Committe, be taken into consideration." 

Xhan Bahadur Hajl WaJihuddln (Cities of the United Provinces: 
Muhammadan Urban): Sir, j;here are two amendments standing in my 
name----No. 2 and No.4. I wish to move No.4. I move: 

" That the Indian Merohant Shippi~ (Amendment) Bill, 1932, as reported by the 
Select Committee, be reoommitted to the Select Committee for further consideration." 

The reason for my adopting this course is quite simple and I frankly 
say that the form in which the Bill has emerged from Select Committee 
is in my opinion unacceptable to the Muslims of India generally. and the 
religious bodies and the orthodox class particularly, because it provides 
no facilities and comforts to the intending pilgrims. as were demanded 
by my Honourable friend, Seth Haji Abdoola Hilroon, in his Resolution 
iii. the year 1928, for which the Ra.j Enquiry Committee was appointed. 
rfhough this Bill is said to be ba.sed on the report of t1:..e Raj Enquiry 
Committee, yet to a certain extent it goes quite contrary to the recom-
mendations of that Committee, by disregarding the question of providing 
comforts and facilities to the intending pilgrims. Tl.e Bill further 
impO!~es certain restrictions and hardships on'the Muslims of India. It 
is, therefore, bound to create unavoidable difficulties in the way of 
pilgrims to the Holy Land. There is 1:..ardly anything material in· the 
Bill in accordance with the recommendations of the Haj Inquiry Com-
mittee excepting that of making food compulsory, but, on the contrary, 
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the m?st iInportrult and unanimous recommendation of tle Haj Inquiry 
Comrruttee for the abolition of the return ticket is not carried out and the 
much abused system of return ticket is perpetuated without paying the 
l~ast. attention to the disadvantages thereof, affecting most adversely the 
pllgnms who are as a class very poor, illiterate and ignorant. I am 
extremely sOITy to declare on the floor of this House, Sir, that the Gov-
ernment want to get through this Bill without abolishing the system of 
the return ticket in the face of opposition from all the Non-Official 
M'embers and public bodies and I do say t.hatthe Government Member. 
rnyHonoura.ble friend, Mr. Bajpai. cannot point out any public body or 
any non-official person, I:aving at heart the welfare of pilgrims, to support 
tbeir omission to abolish return tickets. Sir, when such is the case, 
natura..Ily the question arises why the Government sl:ould hasten the 
'PQssage of the Bill which in this respect is quite contrary to the recom-
men~ation of the Enquiry Committee. Wit·h your kind permission, Sir. 
I WIll quote a few inatancesof vital importance for the consideration of 
this Honourable House. 

80 far as the question of accommodation for deck passengers is con-
cerned, Sir, the Bill provides no facility to the pilgrims. It is a long-
standing grievance of the pilgrims that the space of 16 superficial 1eet 
provided to escI: of them is quite inadequnte and should be slightly 
increased. But I regret very much, no improvemcnt has been mude in 
the Bill in this re8poot. too. I may remind some of my Honourable 
colleagues here, who were on the Raj Inquiry Committee nnd who 
inspected one of the pilgrim ships, the S.S. "Dara" of the Mogul line, 
in July. 1929, in the Ctllcuita docks, with the Surveyor, Commander 
Page, and, on comparing the numbers shown in the pilgrims certifica.te 
with the actual space available in eacl". hold, they were of opinion that 
the number of pilgrims shown could not be conveniently Q(lcommodn.ted 
in those holds. In spite of tha.t, they l".ave not recommended the 
slightest increase in BipllCe of 16 superficial feet hitherto allowed since a. 
very long time·. They t.ave paid no attention to remove tbil'1 inconvenience 
simply becau8e of their apprehension of an increase in the Stenmer fare 
which, I am sure, is bound to de(Jrease if Deposit System is made 
compulsor'y Rnd return ticket system is abolished. The return ticket 
system is no doubt responsible for giving monopoly to one big Shipping 
Co. Rnd depriving all other small Companies from coming into the field 
to compete the big concern. I am sure, that has been the only cause 
of high fares during the last six or seven years. 

The Bill does not provide the concession of half 1are for children 
under 12 years and no fare for tl:ose under three years as is the general 
practice everywhere. 

I have carefully considered the point a!ld have come ~ ~he conch~­
sion that a space of sixteen feet is really llladequate and It IS only fall' 
tQ demand an increase in space from 16 to nt least 18 feet as recommend: 
ed. in. the resolution passed on the 31st July, 19:32, by tl::e Port Hal 
Committee of Karachi, and. according to the oral evidence given before. 
the Se1eet Committee at Simla by the Honorary Secretary: DelhI 
Muslim Association. Sir, this is an important ma.tte~ a.nd I tl~nk we 
should increase the space from 16 to 18 feet ~nd provld.e ~on~esslon for 
children; bub, Sir, if this is not adopted, I think the Bill ~B m no wny 
b~neficial to the pilgrims and is unaceepta.ble. Tl:e return tIcket system~ . 
\ I D 
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which is responsible for many a hardship to the pilgrims, has been allowed 
to remain on the Statute in spite of the fact tha.t the Raj Inquiry Com-
mittee in its report has unanimously recommended the introduction of· a. 
system of compulsory deposits for the pilgrims and the abolition of the 
return tioket system. The recommendation of the Haj Inquiry Com-
mittee 1:as full support of all the three Port Hl\j Committees at Bombay, 
Karaohi and Calcutta., [\.s well as of His Majesty's Minister a.t Jeddah. 
'1'he Government of Bengal also are definit-ely in fa.vour of making the 
deposit s~'stem oompulsor.Y and prohibiting the issue of return tJckets. 
With your kind permission, Sir, I will explain briefly t,he argwnents in 
favour of oompulsory deposit system wI-jch I do trust will convince this 
Honourable House that it is also one of the most important ma.tters to 
be considered in this connection. 

Fitstly, a depositor can return to India by any boat of any line. A 
return ticket holder has to wait for a ship of the line by whic1: he originally 
sailed, unless 25 days have elapsed since the date on whicL he presented 
his ticket to the British Legation at Jeddah notif.ying his desire to 
embark for tle return journey. He Cllnnot return by the earliest ava.il-
able ship if it belongs to another line. Moreover, the Jeddah Agents of 
the Shipping Companies occasionally book depositors in preference. to 
their OWn return ticket holders in order to incr.3ase H.eir earnings by 
currying as manyrlepositors as possible. Return ticket holders are left 
behind waiting fol' a later boat provided they are not likely to be detllined 
longer than 25 days at Jeddah. If the deposit system is made compul-
sor.Y and H.ere are no return ticket holders, the British Legation at 
J eddah could arrange to despatcn th~ pilgrims in the order in which they 
nrrive there except when a ,particular pilgrim desires to return by a parti-
~ular boat Or line. 

Secondl~', the compensation at the rate of one rupee per day, which 
is payable to (l return ticlret holder under section 209A (1) of the Indian 
Merchant Shipping Act for the period of his detention at J eddah beyond 
25 days, is of little value to him, and, in actual practice, it has not been 
iJOssible to arrange for the payment of the compensation to certain 
pilgrims. 

Thirdly, a depositOr who has lost 1:ia deposit-paid pass may be provid-
ed by the Indian Pilgrimage Officer. Jeddah, with an emergency pass 
and thus enabled to return to India. No such leip is available when a 
pilgrim has lost his return coupon. 

Fourthly, refunds of unuti1ised deposit money, which is in the eustody 
of Government, are more easilv obtainable t1:an refunds of the value of 
unutilised return coupons, -which is in the . hands of the Shipping 
CumpaJiies. 

Mr. President, it is now quite evident, and hardly needs any effort to 
realise that U.e advantages of deposit system are comparatively far more 
~eightv in the intereRt of the pilgrim than those of return tickets. The 
return ticket system makes pilgnms subservient to the whims and 
caprices of the shipping companies flO much flO that they have no 
alternAtive to book their return pftSSAg'e with anv other shipping company 
than the particular line for which thev hold their return t·ickets.. The 
deposit system, on the other hand, affords pilgrims U.e full Jibert.v of their 
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'{!boice, and, in case of necessity enable them to arrlUlge their return 
'Passage by any available ship il'1'espective of particula.r line; The former 
makes t1.e pilgrims helpless in the hands of the shipping companies, 
while the litter demands of t.he companies that they should endeavour, 
in their OWI1 interest, to enlist the sympa.tC.y and consideration of the 
pilgrims. Moreover, this Act cannot but defeat its own purpose, 
i»asmuch as the deposit system cannot' become popular among the 
pilgrims in the presence of the return ticket system. The ca,nvassing 
agents of tbe shiwing companies concerned will spare no pains to bring 
the pilgrims unto their fold, while the deposit system is sure to die a. 
natural death in the absence of a simila.r force to propagate ita CAuse 
among the pilgrims. . Sir, the records of the past fsw years will amply 
demonstrate the truth of it. Last year, among 5,352 Indian pilgrims, 
who sailed from the Bombay port, there was not a single case of deposit, 
woile of 8,781 froin the Karachi port, only 25 made deposits and 8,751 
sailed from return tickets. In the years 1928, 1929, 1930 and 1931, the 
Indian pilgrims, who sailed direct frOm the- Calcutta port, were 880, 1,009 
5'57 and 370, of whom 333, 238, 472, and 14 pilgrims, respectively, 
deposited the necessar.\· flmount with the Government of Bengal, and 2, 
728, 19 and 292 were return ticket tolder~. In 1932, the number of 
Indian pilg~ims 'who left from thnt port WfiR 384, but there were only 
three among them who made doposits and 338 held return tickets. It 
would thus appear tlat the deposit system is gradually and slowly dying 
out. It cannot be popular, under any Circumstances, in the presence of 
the alternative course in favour of the shipping companies. 

Mr. President, another factor, no less important, to ensure the welfare 
3 p.M. 

of Indian Ipilgrims, is to eheck tl-e capricious and unwarranted 
moye of the shipping companies to employ their ships, at 

diScretion, for the transport 'of pilgrims other than tlose whom they 
would actually hring to Jeddah. In the existing circuIlUltJances, the 
shipping companies apprehend no legal consequence in tUs respect, due 
to the time limit of 25 days (now proposed in the Bill to be ]5 days) for 
the shipping companies to repatrinte their pilgrims without; any penalty. 

Sir, the experience of last year has adequately demonstrated the extent 
'Of irresponsibility the shipping companies might indulge in. In view of 
the loopholes afforded by this Act, I understand from a reliable friend of 
'mine, that Messrs. Turner Morrison, who are now the only shipping 
'Company engaged in Indian pilgrim traffic, had engaged last year their 
fleet of six ships, which in 13 voyages carned about 13,000 pilgrims from 
Indian ports. But the most absurd part of it is· that they kept in the 
J eddah harbour only four of their ships, at the first instance, for the 
return journey of these pilgrims, which would obviously appear to be 
quite inadequate arrangement, speciallv in view of the fact that the 
pilgrims, who generally come t(l the H~djaz in six months, are in the 
'habit of rushing in thousand" 800n after the Raj for immediat.e repatriation. 

Sir, the most objectionable feature of it was thfl Ilnjllstinable motive 
of the said company t.o employ two of their ships. out of thflse {(lur, for 
the transport of Egypti:m anel other pilgrimR, at t.he timp when more 
than 7,000 pilgrims. hQlding return tickets. were waiting at ,Teddn.h for 
repatriation. Although, dlIe- to other circumst:mces, the company ulti. 
nlfite)~' gave up their project, yet if it. had taken effect, it would have 
"Caused l~re8t inconvenitmce to Indian pilgrims, and this cannot but be 
resented. It appears quite obvious that there is ab80lute necessity for 
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legislation in this respac.t, with a view to putting a stop to the undue 
advantage taken b~ the companies of the prescribed period. 'I'he only 
remedy to check lD future the rElpetition of such irregularities, on the 
part of the companies, is to legislate that 1;he adequate number of ships" 
which the companies would employ for the transport of pilgrims frOm 
India to Hedjaz, should be kept in the Jeddah harbour for the returning 
pilgrims, under the direct control of the Indian Vice-Consul, who should 
be: legally authorised to exercise full control over thEl affairs of these 
ships in the interest of th~ pilgrims. The company should have no power 
to use their discretion in respect of these ships, till six weeks from the-
date of .otual Haj, as it has proved in the past quite de-trimental to the-
cause of .pilgriins. 

Anoth.i!r instance of the shipping agents' deliberate disregard for t,b.e; 
corpfort of the pilgrims is best illustrated in connection with the sailing 
o£S.S. "Rizwani" from Jedda on the Brd May last. There were many 
pilgrims, holding first and second class return tickets, at Medina, who 
were anxious to sail by this ship, and were ready to leave Medina for 
J edda. I have reason to believe that the attention of the local shipping 
agents at J edda was invited to this fact, pointing out to them that due 
consideration should be paid to the deplorable condition of the road 
between Medina and J edda, as well as that of the motor cars and lorries 
transporting these pilgrims. Although there was apparently no urgency 
ID the immediate departure of the ship, stilI the shipping agents did not 
delay her even for a day more, and directed her sailing. As a result, 
the sl:.ip left with 13 first and 18 serond e!f,S~ unoccupied berths. 
Consequently, Sir, the pilgrims, who reached J edda later on, Rnd might 
have sailed by S.S. "RizwRni" but for t.he tmjustifiable attitude of the 
agents, were held up, and their number was' subsequently multiplied with 
other new arrivals. I hope the House will agree with me that this 
naturally caused an unusual strain on the aVRilable first and second clu8 
lIccommodn.tion of the next ship, and consequently 27 first class pilgrims 
had to take upon themselves the hR,rdships of tr!\velling by the "deck" 
of R crowded pilgrim ship. I think the only way to mitigate the sufferings 
of the pilgrims in this respect is to abolish the return ticket system A.Ild 
to place the ,pilgrim ships under the full control of the Indian Vice-
Consul or Pilgrimage Officer at J eddah for the period just mentioned by 
me. 

Sir, there have b~n many instances where return ticket hold~ have 
been detained at Jeddah ana have suffered bodily Rnd monetarily, w~ile 
under the compulsory deposit system, no pil~m has ever been detain-
ed. I may remind myhonourahle friend that the British Consul at Jeddah, 
rightly stated before the Raj Inquiry Committee in this respect that: 

.. ShipII will be waiting for pilgriml instead of pilgrims wai~ing for Sh!pB." 

The shipping companies usually do not ~ive refund of' difference 
between the higher class fares and the deck fsres, which means an 
unjustifiable lOBS to pilgrims under the return ticket system which should 
Jl()w be stopped altogether. . 

Sir, the sole object of providing for the return passage was to save the 
Government from the expenditure of repatriating destitute pilgrims. This 
object can be safely achieved if deposita are made compulsory to tbe 
exclusion of the return tickets.. When the object can thus be served, a.nd. 
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wben there are .admittedly severa.l a.buses and disadvantages of the return 
"ticket system, may I ask, Sir, why should not the retUrn tickete be 
stopped '! No doubt it was argued that the G.overnment cannot deprive 
the shipping companies of their right to issue return tickets. But, I may 
'say, Sir, it can also be argued with greater force that the sa.feguard of the 
rights of. the general public,especially Indian pilgrims, to Hedja.z haa" 
prior claim on the Government to travel .011 single tickets which should 
.on no lleeouu~ lH.l sntltehul awu,v. Since some pilgrims sailed with short 
tunds or, .owing to their wrong, estimafie of Raj expendit~e, they became 
destitute in the Hedjaz and wert. repatria.ted by Government. Or Imblie 
·subscriptiou,;. it wns foun~;t}.Elf.es~N-:Y: t~, ~~ .~~ prov~Bionfor their 
retm:n, and. deposits can Ildequately serve that purpose. As regards the 
"right .of. shipping c.ompanies to issue return tickets, the events in the 
paSt. as ;r have-just stated, show that they have. abused this right and it 
is n.ow the duty of the G.overnment and this H.ouse t.o protect the pilgrims 
irom the hardships of the return ticket system. Sir, I find n.o just.iflca-
tlo.non the part .of Government to pr.ovide in .the 13i1l the option of the 
ieturn ticket. system aftt;lr having discussed the problem .in deta.il in the 
~e,eting of the Standing Haj Committee andnnding that out of 18 mem-
1\lers 'present there,. on the 12th September, 1931, 13 were in 
f~J'o1,lr of ab.olition .of the ret·urn ticket aystem and these 13 include five 
·Ef.oveniment Official" and eight Non-<)fficinls while th.ose who opposed 
ihis were four Officials find .one representRtive of the shipping concern. It 
~I! now quite clear that all tlle non-official representatives are unanimous 
i.n this question. Besides this, Government have got the unanimous 
recommendation .of the Haj Inquiry Conunittee to abolish the return 
.ticket system and to Ildopt c.ompulsory deposit system alone. 
,. Mr. President, may I ask the Honourable Member, in charge the Bill, 
.. to how far he is justified in drflftiug this measure in face of so mueh 
wposition? What was the use .of app.ointing the Inquiry Committee ancJ 
spending several lakhs of nvpees when the G.overnment do not lee their 
wa.y to accept its recommenda.tions? Why the Standing Committee WIUI 
formed when its recommendations were absolutely thrown out? Sir, I 
'amdead against the return ticket system, because the deposit system 
is not likely t.o become popular among pilgrims as long as the return 
ticket system is in force and if both the systems are maintained 88 
provided in the Bill shipping c.ompanies will naturally 'Push on the return 
ticket B.Vlftem for their own benefit and the dep.osit system will bef.ore 
long be defunct. ' 

. I n.ow c.ome t.o an.other important m~tter. With regard to "Cooked 
Food" I ma~ say that certain clauses .of the Bill relating to cooked food 
on contrnct basis during the yoyag'e on board the ship, in my opinion 
~ntail undue hardship t.o Indian pilgrims to Hedjaz. I. therefore. do not 
agree with the majorit.y of members of the Select Committee in ~ting 
.uch a drastic measure. . 
. Mr. President, I find no justification in introducing this system 
which is full of grea.t many difficulties. It involves extra expense to the 
poor Indians without nn:,' guarantee whats.oever as to what extent it will 
he beneficinl to the pilgrims, and, moreover, I hl\ve great doubts as to 
whether it will ultimately prove sllceessful. I consider that at the 
present time of world-wide depression and roouced purchasing power 
of poor Muslims of India, especiallv those who go to pilgrimage, not on s. 
'Pleasure t,rip. but to fulfil their -relilZi.otls duty, it, is nbso]utel:v necf'SSs.ry 
that expenditure should in no way he increased, but, .on the other hand, 
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reduced to a minimum. It is nn admitted fact that shipping companies 
with highly paid staff cannot supply' . cooked food" to the satisfaction (If 
80 many pilgrims of different tastes and habit.s us cheaply as the pilgrims 
themselves can ,provide by cooking their own food. Sir, the procedure 
of distribUtion of so many varieties of cooked food twice or thrice B day 
to an a.verage of 1,500 pilgrims on each boardship is not an easy task. r 
assure you, Sir, that even now there arise quarrels over getting drinking 
water which is to be had of one qualit.y· and quantity for every pilgrim 
and it. can, therefore. be imagined thRt more quarrels are likely to ariBe 
in the process of distn'bution of food. Taking· into consideration the 
very low economic condition of the Indian pilgrims generally, it is almos1i 
certain that in about 90 per cent. Mses, if not more, even a very small 
increase of a rupee in their existing expenses will be B heavy burden on 
them. 

Sir, I may also consider that a large number of pilgrims, who are not 
accustomed· to sea voyage, suffer from sea-sickness, when they will not 
be able to take the advantage of cooked food for which they have already 
paid. there is no ~rovision in such cases for the refund of price of unused' 
meal Rnd consequently I cannot be overgenerous to the Shippiug 
Companies at the expense of the poor. 

Sir, another fnctorwhich should be borne in mind is that quit€ a huge 
number of poor pilgrims undertnke the voyage after purchasing only return· 
tickets nnd for their other requirements th0Y render senjce to their fellow 
pilgrims who are in a prosperous condition find who arc olso in need of 
auch services.· In return for IIllch sen·ices. food nnd other necessary 
amenities of life are provided t.o them by such well-te-do pilgrims. By 
introducing this measure, 1\'6 will be depriving those· pilgrims of theBe' 
advl1lltages and will he forcing them to spend more money. It is possible--
that objections may be raised in certain quarters that such arrangements 
among the pilgrims should not bcencouraged. hut I cannot endorse this 
idea as I am strongly of opinion that t,he religious susceptihilities of every 
aect should not be ignored and we should not create any difficultieR in their 
way by !passing such drastic measureR. 

Sir, under the circumstances, I suggest that reform be introduced by 
the fr()e-will of those concerned and no compulsion of Rny kind be allowed 
to be put upon the pilgrims. In support of my humble views on: tBe 
question. I may quote here whut the Shipping Companies say. Messr&~ 
Turner, Morrison and Company oppose the measure. Their remarks are 
.as folloWB: 

'. This important questionhlU! heencloAol:v studied. The RIlPpl:v of fooll by the shIp 
would pre8~nt a great many difficuWeR, one of the principal beinlr. the large numher of 
differf'Tlt, denominations whic.h travel from India, each of whom habitually use a different 
kind of food. A second difficultv woul!l be its dilltribut.ion Amongst such lal'!!:e numbeJ'll, 
but the difficulty which. we think. would pro~ insurern hlf1 is the fBOt that the majority 
of pilgrirtU! Bre tbemllEllves opposed to ·the idea. It ie to be remarked thatot the com-
plaintR that have been received from Pilgrim vetlsels durinl!: late year" but which ... re now 
bll(:ominp; infr!lqnent, none hn.ve had provision of food Ill! tlleir subject and. when the J'l)atter 
has been commented upon, it has been by first. ('1_ pB8Rengers or bV those who viewed 
the I!ubjeot from an educated point of view. In theorv it would undoubtedly be a good 
thing to free the a.llotted spaOf' of a large quantity of food·stuffR and oooking utensils r 
but thi" is outbalanced by the fact that the ma.jority of pilgrims do not want it. They 
are far more contented with their own food cooked in their own way. and far from res-dinr 
it al!l a. ha.rdship, many of them pointed out that they had nothing else toO dh and that 
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cooking their food helped them to paas away the time. For the small number who do not 
wish to do their own cookinlf' there is the Pilgrim Food Supply Company, who will ration 
them at a oertain fixed rate. ' 

Sir, I think in this connection I must also quote the opinion of Steam. 
Ship Companies which I will explain briefly here. Mr. Khaleeli of the 
NemazeeLine is also strongly opposed to the measure. His remarks 
are: 

.. I am opposed to the provision of oooked focid by th~ ship. Amongst the pilgrims 
there are difterent olusea and nationalities whose diets are di1Ierent and it is therefore 
very difficult; to cater to their needs. . In our vessels Reatauran .. are run, where one can 
obtain ready meab. Those who do not wish to make t.hair own oooking on boIud oan make 
use of the Restaurant." 

The Bombay and Bengal Chambers of Commerce also oppose the 
recommendation and several· other important bodies, such as the Karachi 
Chamber of Commerce and the Karachi Port Trust, have pointed out 
serious difficulties in giving effect to it. The principal opposition comes, 
however, from the Government of Bomba.y, whose remarks are as follows: 

.. The Government of Bombay oonaider that it would be most di1iioult, if Dot impossible, 
ro put the .recommendations made in these Bub-paragraphs into practice, and that the 
best course would be to allow pilgrims to make their own Arr&ng8melllte for food by 
bringing their own s~pplies on board or purchasing them on board. It doos not appear 
to the Government of Bombay that any useful purpose would be served by amending 
the Indian Merchant Shipping Act to provide for the 8upply of cooked food by Shipping 
Companies until it is pOBBible to secure the object in view. The various classes of pilgrims 
preier to have their own food cooked in their own way and to forbid private cooking would 
oause hardship and rouse diicontent." 

I, therefore, say, Sir; that expert opinions must carry great weight, 
and there are difficulties undoubtedly in the way of adopting the 
,measures. 

The Bomba.y Raj Cornmittee are of opinion that compulsory feeding, 
if introduced, a.ll of a sudden, would cause considerable heart-burning 
among the pi1grims. Sir, these are the few iUt;tances of hardships which 
the Bill imposes upon pilgrims " .. ithout providing facilities of vital import-
ance for which the Muslims of India. were anxiously waiting for a very long 
time.· . 

Sir, in my concluding remarks, let me ~y quite frankly that the atti-
tude adopted in rushing the .Bill through without paying the least atten-
tion to the fact that the Bill without providing comforts Bnd facilit.ies to 
them imposes undue hardships and restrictions 'to the pilgrims and I take 
this opportunity to warn the Rouse in open words tha.t so far as the 
Mualims in general and pilgrims in particula.r are concerned, this Bill il 
wholly unacceptable to them. With your kind permission, Sir, I may 
remind mv Honourable colleagues in the Select Committee that ourin~ the 
consideration of controversial clBuses of t,he Bill in JUDe lAst fit. Simla, 
it wa.s su~gested bv mv Honourable frieno. Maulano MuhammAn Shafee 
Daoodi, that with ~ view to solvinp, t,he difficulty confronting the members 
of the Select Committee with regard to the queRtionl! of "nccommoottt.ion", 
"cooked" or "uncooked" food and "Depo!!it." or "Return ticket", the 
Government of India should depute on their behalf one or two of the 
members of the Select Committee t·o discus!! the~e questions personally 
with the Directors of various shipping companies at Bomba.';. The l"f'Rult 
of such negotiations to be bl'Ous:ht to the notice of the Relect Committee 
when it meets next at Delhi. whic·h )1<) ilouht WAR npproverl by all the 
officials and non.officiaIs present in the meeting a.nd I may say, Sir, that 
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for this and other reasons it was decided to have further consideration of, 
the Bill postponed. Pardon me, Sir, for saying that the Government not 
only. totally ignored the wishes of the elected representatives, but all10 
failed to discharge their duty in this direction. The intention of sueh 
a conference was to provide faciliti&S and conveniences for the pilgrilQs 
after discussion with various bodies at the port and not to confine our 
activities to only ohe concern which already holds the monopoly of Il&j 
traffic for the last several years; but I am sorry the Government decidetl 
only to obtain opinion from one or two firms. Sir, I bavereason to believe 
that the importance of such a conference between th'e members of the 
&elect Committee , and,t.he Directors of various shipping companies wus 
brought to ~otioe .again'S few months after, but I am extremely sorry 
to sny that ~t remainsB dend letter. 

Sir, I think I shall be failing in my duty if I do not point out to the 
House that' when the Simla Session of the Assembly was sitting,a repre-
lIentution si,gned by a dozen members of the Select Committee W1loS sub-
.mitted to the Honourable Chowdhry Zafrullah Khan, then Member in 
charge of the Department, with the request th>at ample time could kindly 
be allotted to consider the important clauses of the Bill aDd it suggested 
the convening of the meeting of the Select Committee at least 10 days before 
the Legislative Assembly began its sitting at New Delhi. Is it not 
surprising, Sir, that this small request of almost all the members 
of the Select Committee was not acceded to !lnd consequently the date 
,and time for the Select Committee to dispose of the two pending Bills was 
fixed for Friday, the 4th November, at 2·80 P,M" i.e., only two hours time 
for the disposal of two Bills. Sa.turday and Sunday being holidays, it 
was quite in order for the Chairman of the Select Committee, with a view 
to attending the meeting of the Assembly from Monday, the 7th November, 

-not to aJlow further p08tponementsu,ggested by my esteemed friend, the 
'Honourable Mian Sir Faz1-i-Husain with the result that the report on the 
-aill was psssed in an bour's short' time and presented to the HOllse with 
'dissentient notes from five elected members of the Committee represeQting 
the United Provinces, Bihar and Orissa, Bengal, and Madras Provinces. 

Sir, there was every . hope thlat the negotiations with shipping com-
panies would have been proved fruitful and we would have been in a 
better position to perform our duty in this connection. I, therefore, say, 
Sir, that t.his Bill is coming up for consideration not only without the 
consent of the public, a.nd without the oonsent of shippin.g companies, but 
certain clauses of the Bill are quite contrary to the recommendations of' the 
Inquiry Committee, while, I think, for the goodwill of both the people and 
the Government it is absolutely necessary that the Bill be recommitted 
to Select Committee for further consideration. With these remarks, Sir, 
I move my amendment. 

Kr. Muhammad AIlwat·ul-Azim (Chitta~ong Division: MuhRtnmfulfm 
Rum]): Mr, President, as a non-Haji Member of this House, I think it 
will be impertinent on my part to say a fe)\' wQ.rds at the considerFttion 
stage of thiil Bill. It iii certain~ It very ticklish subject so far as cert.a.in 
sections of the Indilmpublic nre concerned and, I think, if I had Rny voice 
in advisina t,he Govemment of India in moulding their policy, I should SRY 
thnt. the:\' should 80 confonn themselves to popular opinion that no odium 
<Qf an~' kind which might be hurled on them from any side of the House 
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wou1d be justified. But I am not bere to supply wisdom to the Govern-
ment of India. It is far from me to say so. It seems to me, 1\11'. Presi-
dent, that this matter of Raj traffic has caught fire even in the remotest 
village of Eastern Bengal, the place I come from. The interested people 
have made 80 much of t·his that I do not know if ever~·thing has come to 
1:he knowledge of Government. If :mybody comes forward at this stage 
of the development of the public mind in that way and suggests even a 
ra.tional anti logical remedy in that line_ he will be pooh-poohed and hooted 
-down. But, Mr. President,I am certain that that could not possibly 
,deter me of all other people from calling a spade a. spade. 

I had theprivi1ege of listening to the grand speech of the Haji Sahib 
in my front aodalso the nice report of the Select·Committee. tt seemll, 
'Sir, that the Select Committee is very much divided on vital und importa.nt 
Tacts. As wnsdi!:closed in the last pnrt of the Haji Sahib's speech, 
'perhaps the n6n-bflici~ls on. that Committee and. also the non-officil:l.ls on the 
'Standing &j CoIllIllittee of the Government of India wanted that certain 
'kind of ·policy would be the right thing for the. Government of India to 
follow and that would solve the problem. If Government were not obdu-
rate, I dare say , they would have tried that with a certain amount of 
advantage. But, unfortunately, as an elected Muslim Member of this 
House, it will be very difficult for me to go against the wishes of my 
friends. the ::a:a.ji elements in this House. I have listened with very 
'great !!,lterest to the nice speech of the Educational Secretary whic·h was 
perhaps very logical. But, I remember, that a certain great man who 
was at one time the occupant of the Treasury Benches in this House once 
said: "If you want to live in water. you must be in C\ position to make 
friends with the crocodile." That being the case, I think Government 
would have been very well advised to take to this dictum of the late Sir 
Alexander Muddiman and not to ride roughshod over tbe wishes of the 
elected Members of the Select Committee. If Government are so much 
solicitous With regard to finding facilities for the Raj pilgrims from various 
parts of India, then I do not know if there is any co-ordination of purpose 
amongst all the authorities concerned here. T know And it hilS been 
brought to my notice very positively by certain friends in Calcutta that 
~ the Government of Bengal have issued certain directions positively 
''Prohibiting people from going to'Hedjaz from Bombay. We were also 
inundated by pamphlets issued by the Central Bureau herE' and, if flTIvhody 
'had time to go through the different advices and opinions expressed with 
regard to vurious thing!!, one would have surely lind imniedjftt.eJ~; come to 
,the conclusion that pemaps there is something wrong somewhere. perhaps 
theTe is A run for popularity at soml' plMe and perhaps that is the renson 
why the Haj matter has been so boolv mudd~'ed. Ther@ ieceriainly a 
great force behind those people who say that it will not mnt,ter if t?e 
accommodation on board the steamers could be fixen at 18 sq. feet. Sir, 
it does not matter in the least whether the space is 16 sq. feet or 18 sq. 
feet. The root trouble is whether by this method, the method 
which has been indicllted in the bodv of the Rill. or the lIlethons 
which Ilre being indicnted by Government from time to 
time. GovElrnmf'nt lire likely to ~ive proper fnciIities to t,he 
·teemin~ thousands of innocent viIllu!ers to pass througoh that procedure. 
What T feel is that these poor villALl'ers will be Rhsolutelv exploited bv the 

. interested people. Ri£!'htlv or wrongly-I Rm quit.e willino: to g-ive ('r~djt 
1;0 one's opinion-the fact!! nre t.here. that these people WIll be explOlt,eod 
and Government will be made responsible for it. So, if it is not too lati!. 
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w~Y should n~t Go:vernment review the whole situation? If they feel. th&t • 
thIs measure IS belllg brought for the good of the Mus1im pilgrims, why 
should. the,)' not take counsel from those who say that they are the. repre-
sentatIves of the class of people for whom Goverwnent are going to cater .. 

[At this stage Mr. l>resident (The Honourable Mr. R. K. ShanmukhBlDl 
Chetty) vacat-ed tlle Chair which was occupied by Sir Abdur R&him..] 

One .word, Mr. ~hainnan, :with regard to the compulsory system of 
retu;n . tICkets. I thlOk there IS a gre~t force in the argument of Raji 
SahIb III my front when he says that If once you buy the return tickets 
from a particular source, to that e}..1ient tbey are fortified. The steamer 
companies feel tha.t they have got these tickets and, of course, nobody in 
the world takes those tickets from them and the Haji is bOUlld to travel 
by their line. But where is tho trouble if we were to say in th~bOdy of 
this Bill that, instead of the return tickets, the deposit system should 
be introduced. Perhaps they feel that certain persons who go to the Raj 
may not have sufficient funds to eome back and may, therefore, be repatri-
ated at the expense of Government. But why should.it not be eo? What 
is the t,rouble? If Government find that certain of their subjects are 
stranded at certain places, I think it is their duty to see that no trouble 
befalls them while they are awav from their homes. 1 think Government 
ought seriously to consider this . position whether or not they should give 
tbe option of depositing the money aud not make the buying of the return 
ticket compulsory. 

Mr. G. S.ltajp!'i: Sir, I wish to inform my Honourable friend, if he 
will permit me, thlltreturn tickets are not compulsory. 

Jlr. Muhammad Anwar-ul-Asim: Seoondly,. one word with regard to 
tho plan for having cooked food on board the steamer. 1£ we had travelling 
on that steamer men like us Qn the floor Qf this House, it WQuld Dot very 
much matter But people have got their own Dotionsa.nd ideas about 
food, and I know people who, even if some kind of food is kept at a. dis-· 
tance of a hundred yards, will not go near it. And these religiously minded 
people, who go to the Hedjaz to perform the pilgrimage, ~e not imbued 
with the kind of liberalism that we have, andu Government. are go~ to 
help them to go to pilgrimage in the Hedjaz, why should' they cQmpel 
them to take the particular kind of food which the companies .8upply .QD 
board the steamer? Of course there is certainly a great amount Qfforce 
in the argument of Haji Sabeb when he says that perhaps lots of these 
people have not even seen the face of R town when they first come there 
'on the ship, Immediately they' get into the floating. house, they 
easily fall victims to sea-sickness. Though I had no occasIon to perform 
the Raj pilgrimage, I have had oceasion to travel by steamer from place 
to place Bnd my impression is that third class deck passengers, huddled 8S 
they are together, faU easy prey in the begmning of the voyage ~ s~­
sickness. That being the oase, ·as one rupee counts for economy IU this 
countrv, I think it will not be ri~ht and fair on the part of Government, to 
insil',t 'tliat the Hajis should make cert,ain compulsory payments in that 
regard. 



Sir, the Haji Sahib gave a nice warning to Government Imd said that 
we should not create trouble. I think there is very great force in that 
remark of his. He is a pious Haji gentleman; he has first-hand informu-
tion about the Hedjaz apd he has passed through the various stages o£'-
the journey. And when we have expert first-hand information from men of 
his type, I do not see why Government should discredit them and follow· 
a kind of policy which they perhaps feel just, in their own way. 

Lastly, Sir, I think I might suggest in my humble way one solution. 
which will make the Bill acceptable at least to my: part of the House. 1 
think, if Government do not insist on giving cooked food on board the' 
aiJeamer, .and if they Clm hit on some method by which the matlterof buy-
ing return tickets, will not be made compulsory and also in the matter at 
accommodation, it may 'not be difficult to have a speedyp8Bsage of this· 
Bill through the various stages. With these few words, I commend the-
Bill for the consideration of the ·House. 

Xunwar Bajee Ismail .l1i ID1an (Meerut Division: Muhammadan 
Rural): Sir, I rise to oppose the motion of my ~steemed friend, Rajas 
Wajihuddin, for referring the Bill again toa Select Oommittee. I was 
&lso a member of the Select Oommittee and We spe.at more than a week 
on this Bill alone. We discussed -it; fully and I am sorry to observe that 
there was not a single· new point which was raised by the Rajse Saheb 
in woving his motion. All those wert old points which we had properl~ 
threshed out in the Select CommitteL. I do not t;I1Y that whatever w~ 
have done ill the Select Committce are quite correct and the House 
should adopt our points as they are, but it will be simply a waste of 
time und energy to discuss this Bill again in the Select Committee. 
1. cannot understand this other thin/! about return tickQts when it is fully: 
txplained by the Mover of this Bill that it is purely optional with the 
pilgrim, whether to buy the return ticket or make Q. "deposit". Why 
&hould we deprive the poor pilgrim of an advantage on the cheap return 
ticket? I know at present there is only one company which is mono-
polising the whole thing and there might be. a difficulty with the other 
companies, but this is the general practice in every Part of the world 
tbat. we get return tickets on reduced rates. We hnve passed a measure 
in Simla about the Port Raj Committee and We are going to fonn Haj 
Committees in every part of the. country. It will be the duty of these 
Raj Committees to make enough pUblicity for the public and show the 
advantages and disadvantages of the return tickets. 

'fhen there is another matter about the cooked food or uncooked 
lood. This matter was fully explRin~d by the Mover of this Bill. I want 
tu tell one thing more and it is this. I can say from my own experience 
that if you wiIlgo on board, you will find 0. hundred J'rimus stoves 
burning and this is most insanitary nnd dnnger"us for humflD lives on 
bOQrd. I cannot understand the idea that the public consent is not on 
this Bill. Some years ago, when dlis House formed the Haj Inquiry 
Committee, it made an extensive tour for about eight months throughout 
the country and examined About 400 wit.nesses. !:lpent nearly two lakhs 
of rupees from tIle public fund and submitted a "cry detailed report. 
And that is the fruit of our own labours. On tliis one i.. tJie retaD 
ticket Bnd the deposit system, you will find that the recommendation. of the 
Raj Inquiry Commit~e .was not accepted ~y. the ~t!ll'!ding HaJ. Com-
mittee and, in the mOJonty of the clAuses of tlie HllJ Bill, you Will fiDd 
that they are on the lines 'If the recommendations of the Raj Inquiry 



LBGtSLA'l'1VB .. ASSBIOLl:. {'In' APRIL 1988. 

[Kunwa.r Ha.jee Ismail Ali Khan.] 

Committee. Mr. Chairman, you arC! fully aware that whatever We have 
-done in the Select Committee, our first and chief 'ideawBs to give the 
full possible comfort to the pilgrims llt the minimum cost and not to 

'~·ncoura.ge beggary on the boat. 

l'hen, &bout the negotiation of the shipping oompany, as my friend 
::said. If I am not disclosing a.n;y secrets _ of the, Select Committee, we 
d;scussed this point Very fully and my friend volunteetledto make the 
negotiation and, after giving the full oODsiderationto ,thOle negotiation., 
,~heSelectCommibtee ha.ve framed t.his Bill which is be£oreuB. If the 
"House is serious tom.a.ke auy addition Or alteration, it ca.n be done on t.he 
floor of this House. ,With these few words, I oppose this motion to 
recommit) the Bill to Select. Committee and urge upon this House to accept 
;the Bill as it has emerged from the Select Committee. 

Kr. G. Morgan (Bengal European): Sir, in f>upporting this Bmelld-
:ment of my friend, Khan BBhadur Wajihuddin, there is only One point 
on whioh I feel strongly and that is this compul~ory fooding,-as '111 
my friends on the Select. Committee know-the diffioulties to my mind are 
,jnaurmotintable, anti in going through lill the papers, an the letters; fill 
rthe deciaii>ns, all the co~clusions of IiU connected with putting. ~pt,he 
'0&88 for compulsory foodmg, I h"ve not been able to find Il defimte and 
~pr8cticlII concluaion. My Honourable friend, Mr. RfLjpai, quoted some 
:worda frOm 'the Report of the British ConsliT1it Jeddah, which is in his 
-t&port on' the pilgnmage of .1926. But I would like to turn over the 
'Dext page and gee what he has !!laid IBter on. The British Consul Bays: 

" All against tbe£eadvantagee there is the ditBculty of catering for different; cl88I8B 
,and nationalities of pilgrims. I am not ButBciently well-versed in the habit. of the nativeB 
·Of the varioua provinOllll and countries from which pilgrims are drawn to offer a perao~l 
-opinion on thia point, though I 11m aaaured by those in a position to know-it does not Bay 
'irlm they are-that the diftlculty is not insurmountable." 

That is a very general statement to make and of course it is perfectly 
'1Jimple to make such 'a -statement.. But I think if he had experience of 
-the pl'sctiOBI working of a system of this kind, he would not have added 
these last words. Sir, I am g1ad ';hllt Mr. Bajpni has also mentioned the 

. question. of. Java and o~her countries, because that is the rea.l difficulty. 
'If the PIlgrims from Ind!", were the snme as they ale frou, the Netherlands 
East Indies, I do not think there would be any voice ra,ised against the 
Government proposals, It is the insurmountable difficulties OVVinll to 
the various classes of .pilgrimsthat give t:ise to ttiis objection. ~ aJic:d 
'~xtract from the Haj Report which, as I shall quote later under paragraph 
:272, very hesitatingly suggested this compulsory food. They say: 

.. In our opinion there would be little difticnlty in arranging for all pilgrims to feed from 
-an eating. house on board. if the conditions of the Indian pilgrim traffic in any way reo 
1IeDlbied ~holJeof t-he 'Neth,er1an<\ll Eaqt In!!ies tra1'ftc. Bu.t tha~ resemblance dOefl not 
.:plwedrlfxiatl.' .lfts6ll&d df'l:I8iotrlllll of' OM tllMs .-the J8vahese pilgrims are, the pilgrims 
from India are not only drawn, lUI bas already been stated. from the different pro\'inoes 
,of India itself, the inhabitants of whioh are notuaed to the aame kind of food (mark theae 
:people) but alao include Persians, Afghans, Bokharans, Tibetans, Chineee, Burmese and 
;lfalays, and, under existing ,conditions, any attempt to supply .alI. the varietiell of. food 
eo w.hich each of.these difterent cI88Iie8 ill accuatomed would be likely to prove a failure." 
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Now, that is your Hsj Committe·;} Report. (An H01lOurabl-e Member:' 

.. What page? ") Page 93, paragraph 157. I will now tum to the conclu-
",ions, paragraph 272, which sums up all the paragraphs; this is as follows: 

" Certain of the recommendations we have made, such a8 that for the provision of. 
oooked rations to all pilgrims by the steamship companie,s, may appear to be somewhat. 
revolutionary and against the weight of the evidence recorded but we believe that they 
Will be welcomed by· enlightened Muslim opinion and that. if accepted by Government,_ 
they will. even if at first diBtasteful to individuals. prove of lasting benefit to the Indian 
pilgrimage &II a whole." 

That, as I said, sounds very nice, and if possible, We would be very 
glad to see it. But there is no definite practicw suggestion 0.8 how a 
statutory provision for compulsory fc..oding could be carried out on b06l'd. 
the ship. :From the volume of pap€rs that I have received, there are 
menus from different parts of the country and I do not know how a 
shipping company could cater for the different clusse& of menus, how 
many types of cookery and stores involved in them it would be feasible 
to provide. The arguments that my Muhammadan friends put forward 
about the relief of monotony on the voyage and that sort; of thing I leave to 
them. But I look at it from the point of view of the practical difficulties 
of the shipping companies and from the point of view of providing for 
the class of pilgrims which they have to carry. Therefore, Sir, although 
It is not my usual custom to support a reference back to a Select Com-
rnittee. I feel that in order to raise my objection, I must support this 
motion. 

Sir Oowaaji Jeha.ngir (Bombay City: Non-Muhammadan Urban) ; 
What is left of the Bill if you take that out? 

Kr. G. Morgan: Plenty. 

Dr. Ziauddln.Ahmad (United Provincetl Southern Divisions: Muham-
madan Rural): This Bill, Sir, is preliminarily but erroneously called the 
Haj Bill. In fact it has nothing tu do with the real Haj. Really the 
Bill should properly be called the protection of pilgrIms from the tyrannies 
of Q company who had got the monopoly. That is really practically the 
whole object of this Bill. If any proof were required, it is the speech just 
delivered by. Mr. Morgan. Had there been no monopoly by a particular 
bhipping company, then this Bill would never ha.ve been needed and 
probably there would have been none at all. Therefore, if a.ny Bill 
depends upon this fact alone that there is 8 monopoly by one company, 
it has certainly nothing to do with tho Muslim religion 01' with the Raj. 

I have been reading a good deal about this Bill at various stages and 
I have come to the coDcluBlon that no useful purpo88 would be servlOld 
by sending it back either.to Select Committee or to the public. Whatever-
could be· said haR bej'!nsaid and I would like any (ne t(> tell me On the 
floor of the House whether any particular thing has been left unsaid nnd, 
therefore on that account we· should either send it back to Select Com-
mittee ~r for cirCuLation. No dOl\bt tnere is an hnnest difference of 
cpinion on two or three points: these differences of opinion have bMn 
there all the time-on the occasion of the Haj Committee's report and 
in Select Committee BS well as in private consu]t,atio.ls and conVCl'f!ationR. 
The only way to settle them ii! bv thl' vote of this HOl/se in the a.hsA.nce-
of anv other method of settling it. The other methods of CODversatlon, 
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·etc., are now finished and this is the only way left. I realise that there 
are two or three important points to be settled, but we will have to take 
them up when we come to considar the Bill clause by clause. 

One is the question of food. The arguments on hoth sides of this 
"question are well balanced. We want the convenience of the passengers 
.nnd, at the same time, we have co consider the pookets of the people 
who are travelling. Some people honestly believe that a company which 

. has got the monopoly oannot give good quality food nt reasonable prices 
unless there itJ very strong supervision ~ without some suoh guarantee 

'It would be diffioult· and, therefore, I do not know whether it will serve 
-any useful PU1'pOS8 to refer back this question. 

The next question is about aooommodation. It is calculated here 
in a mathematioal manner 18 sq. feet per passenger. If there 

4 P.ll. is a room with certain dimensions and you oan divide it oJ 
,providing 18 sq. feet for each pers0n, perhaps it may be a fit room for 
passengers: but when the people actually lie down, the length may lle 
~oo long or too short Or the breadth may be too long or too short: and 
lIfi my friend Diwan Bahadur Ramaswami Mudaliar says, some persona 
might be too tall and some too shorL. The Committees whioh are being 
set up willfaoe these minor difficulties and they will be able· to do the 
~~. , 

As regards the return tiokets, the companies are profiting enormotHIly: 
at the expense 'Jf the poor pilgrims: this matter oan be settled when we 
discuss the Bill clause by clause. Therefore, Sir, unless somebody can 
sny on the floor of the House that such and suoh points hove not :)een 

·discussed in Select Committee and art' such that public opinion should be 
-€licited thereon, I say, it will serve no I1seful purpose to st'>!1d it back 
k Select Committee or for circulation. This Bill has been waiting for 
-fluoh a long time that I for one would say "FOr Goodness sake, settle it 
-ene way or the other. If we go on indefinitely, we can come to no 
,oonclusion.·· Therefore, I am of opinion that we sbculd take it up and 
'settle it one way 01' the other. 

Maulvi Muhammad Bhate. Daoodi (Tirhut Division: MllhBmmadnn): 
Sir, I do not grudge the long speech of my friend, Khan Bahadur Haji 
-v,.'ajihuddin, because he haR ventilated t.he grievances of 8 smRll section 
'amongst the Muslims who feel thBt intervention of this Legislature in 
B ma.tter like this is sorne sort of interference with their religion. It 
'il; all right that he has expressed all that that section had to say in his 
speech; but I fRii to see if my Honourabl.e Mend has been able to make 
out any case. for recommitting the Bill to Select C?mmittee. 

The troubles of the Hajis have been coming on for a very long time: 
thev have been ventilated in this House from time to time and it was, 
owi:;'g to the pressure brought by the Muslim Me,mbers of this . Lcgisla-
tnre, that the Raj Inquiry Committee was appointed and these three 
ql10-stions which are· hefor~ U8 at the present time wEn'e fully discussed 
for nearly e':ght months in that committee by nine compet.ent Muslim 
Members of ,this Central ,I,egislo.ture along with that sympathetic 
Chninnan, Mr. Clayton. The provision of this Bill. 80 far as compul-
lIory food for the pilgrims is concerned, is certainly in accordance with 
~the unanimous rccort\rp.endn~ion of that committee. On thatquestioD 
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my friend has seen how the shipping companies are vehemently opposed 
to that sort of innovation. This has been the.ir a.ttitude hom tLe very 
beginning; but Mr. Cla.yton assured us that he had been able to secure 
the consent of responsible men in the shipping companies; if the 
measure was adopted by the Raj Inquiry Committee unanimously a.nd 
if the Government approved of the measure, they wiill see that the 
recommendation was carried into effeot. We worked for it because we 
could not think of any other plan by which we could miJ;lim.i.se the troubles 
<>f the pilgrims while they were on board the ship. The sole reason 
fqr much of the troubles to pilgrims while on board the ship is the acoumu-
lation of uncooked food, vegetables and live stock and other tJlings 
~ecessary for cooking their food on board the shlip. If this provilJion is 
accepted by the House and the shipping companies see their way to 
llct up to it in the spirit in which it has been recommended by the Raj 
Inquiry Committee, I think it will prove to be a great boon to the pilgrims 
.going for the Haj, and in future the trouble which frightens 80 many 
enlightened persons from going on pilgrimage will, to a great extent, 
'be minimised. In future I hope many educated and enlightened men 
will find it easy to board the pilgrim ship and perform the Haj. It is 
the insanitary cond~tion of the ship which carries pilgrims which deters 
so many people from undertaking that voyage and that condition on 
board the ship cannot be done away with in any other way except by 
putting the whole responsibility for cooking the food on the shoulders 
'Of the shipping companies and distribut'ing it in a manner which would 
pr€vent the uncleanliness which we have experienced on thesp ships. 
I have been to the Haj myself and have been twice to see the conditions 
which existed in 1929. I have been on the ship from Bombay to 
Karachi a.nd during those three days we could not feel comfortable 
because there were so man.r people cooking their fOOd and malting the 
whole place unclean. I would request my friend to see his way to waive 
his obiection to the supply of cooked food which has been provided in 
this Bill. Of course his objection as regards the alternative system 
of purchaaing return tickets or depositing T-'assage money has certainly 
Q good deal of substance in favour of the pilgrims. We examined that 
prowsion with very great care at the time we were discussing this ques-
tion. On that question also we came to the unanimous. conclusion thllt 
ihe return ticket system was creruting trouble for the pilgrims on their 
return journey. It is the deposit system alone which will give t.bem '\ 
·ready ship when they had performed the Raj. Unfortunately, the 
Government have not seen their way to enact 0. provision for keepinl!: 
{lnly one system for the pilgrims. I was told that we could not thrust 
down the throats of the shipping companies all our refonns in one instal. 
ment. The one reform which we are going to make AS regards feeding 
of pilgrims on board the ship is a very greAt responsibility t·hat ill being 
thrown upon them. Let· this be done in the fint inB.t~nce, And later 
on we CBn examine the provisions as regards the alternative system and 
seewhst can he done. I could not help it. I found that after all thl', 
two systems were optional: either of them could b.e 8dop~ed by the 
pilgrims, Rnd there is now an Bgency of the Port Hal Committee At the 
ports of embarkation to advise the pilgrims. We Rre also at liberty t{) 
organirle HBj Committees in the mufsssi) as well as in provincial towns. 
These are the ageD(lies which could advise. the intend in,: pil~m~ ~o 
deposit p88So.ge money instead of pUTchas1ng return tiokets. Th~R 
remedy is to a. certain extent in our ha.ndB. and, tb~fOTe, we can walt 
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for this, but we cannot wa.it for the other provision included in. this Bill~ 
For these reasons, 1 think that we should decide once for all as to what 
we are going to do with this Bill, otherwise it will have to be delayed 
for ODe year more. 

'!'he BoIlouable DaD Bahadar Klan Sir I'IUl-i-Buaain (M~mber for 
Education, HeaJ.th and Lands): Sir, the motion. before the House is. &. 
simple one, and that is t<> re-eomroit the Bill to the Select Committee. 
and with your permission I will restrict myself to deal with the motion 
itself, and not try to meet the criticism of the various provisions of the 
Bill. 

It has been very rightly observed, Sir, that the Select Committee 
has dealt with all the points that arose in discussions and thlllt there is 
nothing in the speech of the Honourable the Mover of the present motion 
to indica.te tha.t there are points which have not been considered by 
the Select Committee and a re-committal of the Bill to the Select Com-
mittee would enable it to arrive a.t conclusions on those points. To my' 
mind, that concludes the deba.te. I would have resumed my sea.t now 
but for the fact that the Honourable the Mover of this amendment in his 
speech had unfortunately expressed certain dissatismcUon or disappoint-
ment nt, what he called, t.he policy of the Government or the nttitude-
of the Government. Again and again he said that there is notlungin 
the Rill which can be said to be doing fI good turn to the pilgrims. He 
furthe·r complained that he has not had fair play in the Select Com-
mittee. and he concluded his long tale of complaints by saying that he 
WIUI not given an opportunity or rather the Select Committee was not 
given an opportunity of intervening wit.h t.he shipping people in order' 
to improve the position of future pilgrims. 

As regnrds the ~eneral at.titude of the Government, 1 ·have only to 
to invite the attention of the House to the fact that it was in 1927 that 
on 11 ltesolution of this House, the Haj Inquiry Committee was a.ppointed 
to go into the whole matter, that they did go into the whole matter, that 
the Committee was, except for the Chairnlan, entirely Muslim, that it 
was not lacking in Hajis, and that it represented the different provinoes 
of India as well. The Report oitha Haj Committee was publiShed and 
translated, and, I believe, has been read too by some. It made over 200' 
recommendations-and I have more than once stated-published a detailed 
communique to the effect that mwe than 80 per cent. of the recommenda-: 
tiOllfi of the Raj Inquiry Oommittee . have been. accepted by the Govem-
ment aftertbey were considered by the StlllD<ling Raj Oommit-tee. that 
of the remaining.. neiLrly half 'haye not.beelL finally decided·becMl8e of·their-
very nature, a.nd tha.t of ,the recommeudations rejected..: baaing ·two- or-
three, none have. been· rejected except on the reconUneGCiabion of the 
Advisory Committee, Therefore. to make a. statement on' the door of . 
this House complaining wha.t is the good of having Adviswy Committee.' 
if :vou do· not carry out their adviee. is. it seams to me, very- unfair. parfli .. 
~ulaJ'l'V when the Honourable Member knows that there is not a sin@'le 
recom'mendation of the AdvisorY Committee, barring-the one referrin~ to 
compulsory deposit. that has not been accepted by the Government. The 
present Bill is entir&ly baaed 00 the Report of, Ha.j Inquiry·· Committee 
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except to that extent; but this Bill does not include all the. recommenda-
tions of the Haj Committee for the very obvious reaSQn that all the recom-
mendations did not need legislation. Therefore, the Report of the Raj 
COUlmittee should not be judged by this Bill, because this Bill only refers 
to one small part of the problem , that is to say, the reforms connected 
with pilgrim ships and therefore you look in vain into the provisions of 
this Bill to say what work has been done by the Raj Committee. That. I 
think, Sir, will suffice to meet the point as to the policy or the attitude 
of the Government. The policy and attitude of the Government, if I may. 
with ;your penuission, enunciate, Bre to help pilgrims to Hedjaz in going 
there Rnd getting back with as much comfort aDd as little expense as 
possible. It is not the duty or the business of the Government to in any 
way rliscourage Haj. People go to all sorts of places from India. Indian 
Muslims do that,-why not to Haj? Some of us feel. Sir, that going 
away frem India has a very salutary effect on those who do go. They 
cume baek more experienced and wiser men than they were when they 
left the Indian shores. However. Sir. leaving this matter alone. let me 
assure the House that the Select Committee was appointed by this House 
last April. I forget the da.te. It was possibly the 5th. We have just 
missed it by two days. We met at Simla for more days than one. throsbed 
out every possible provision. As is usual with Seleet Committees, this one 
believed in taking time over their deliberation and my experience has been 
that it is never wise to prevent their taking as much time as they like. We 
more or less finished our report at Simla. We deeided to sleep over it 
for a few months during the monsoon and have a look at it Ilgllin when we 
are in Delhi, thinking perhaps in the plains more light may dawn on lIS 
to arrive at certain conclusions on points tha.t we left over for that· light. 
We were told that there will be a great deal of discussion and, therefore. we 
should set apart a number of days. I do not know exactly the number 
of days that were required by a particular member. and I do not want, 
what I say, to be construed as any attempt on my part to win a smile or 
perhaps a laughter from you, that is not my intention. We fixed three or 
fourdavs to be on the safe aide aDd we settled down to our business. We 
were ·able to ftnish it much earlier· than we anticipated and 
therefore to sa.y that ten days were not given to it. lind Gov-
ernment's attitude of mind was very unfavourable is neither intelli-
·gible to me nor to those who sat on the Select Committee. Two 
of them have spoken nlready. I think. it is an undeserved reflection 
on one of those who had the difficult task of presiding over, the dclibrra-
tions of t,he committee. Then it was said "Why don't you give us B 
chance of. getting into touch vdth the shipping companies lind getting pri-
vileges fdr the Rajis". Now, SiT, I assure you that if I saw an.y prospeot 
of obtaining privileges from shipping companies for the Hajis by spending 8 
hundred or two hundred rupees or one or two thousllnds for the mlltter 
of that ,from public funds, I should consider it foolish to economise. I would 
gladly spend that amount, but you, Sir, know what these shipping com-
'pauiesare. They can effect marvels.· TJ:le:v have a trick of making 
skange bed fellows of Khan Bahadur Haji Wajihuddin and .Mr. MQr~80. 

'fAt thil!l stllgeMr: President (The Honourable Mr. RK. BhanraukllAm 
Ohetty) r8stmied the Ohm.] , ... . .-

Moreover, certain hiformation Bupplied· to us· by the shipping companies 
indicated the inadvis8bility of utilising individuals, whether·· rnembtll'8 
of the Select Oommittee or· not, for .. s\1Ch n!lgoti~tiQns. ,hut ever.," 

• 
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one of us was free on his own responsibility to seek inform~tion 
from the shipping agenoy directly or througp. US and for this 
very reason cEll't;ain representatives of the shipping company were 
requested to be present at Simla and they were talked to. Moreover, we 
were lucky to have in the Select Committee one who knew all about the 
shipping companies and their views and their wishes and who gave expres-
sion to them a few minutes ago. Sir, this concludes m,j' observations on 
1Ibe points which deserve some comment. I have decided not to make 
oomments on the other points raised as they will no doubt be dealt with, 
if the Bill is cons,idered clause by clause, and then, no doubt, decisions will 
be arrived at to the satisfaction of this House. 

Jlr. Muhammad Azhar All (Lucknow find Fyzabad Divisions: Muham-
madan Hura!): When I rise to support the motion for re-commitment to 
the Selcct Committee, I do it on very different grounds to those of my 
friends who have spoken today. I take the statement of the Honourable 
Member who has just sat down that the rerommendations of the Oom-
mitt~e have not been accepted by the Government. It is quite correct. 
They could not be accepted. He himself said that they do not require 
legislation. I quite agree with what the Honourable Member has just said 
and why should they, as I will show to this House from the history of 
this legislation that it, was never the intention of Government to accept 
all the recommendations of the Standing Haj Committee or any com-
mittee, eithl"r the Bombay Haj Committee or the MadraR Ha,j Committee 
or the Karachi Haj Committee. I make this statement on the floor of 
this House that Government's policy ever since 1~1 has been to stop 
the pilgrimage of the Mussalmans to Arabia as much as they could. This 
is my contention and I am prepared, in proof of it. to read from a book 
which T have got from the Library of this House. From some passages in 
the book, it will be quite clear what the tendency of the European countries 
has been, what they want and bow they wtmt to stop this -Hajpitgrimage 
as much as it lies in their power. I also Rgree with the HonourAble Mem-
ber when he says that the policy of Govemment is to help the pilgrims al 
much as possible, to go and come back with aa much comfort and as little 
ewense as possible. He said a.lso it is not Government's purpose to pro-
mote the Raj. 

'!'he Bonounble JOwl .&hadar K!aA' SIr l'&ll-l.Jt~: Not to do 
. propa.ganda.. 

Kr. Muhammad 4Ibar AU: t agree with 'thAt. It is n~ Government's 
,purpose to promote the Raj. Now, Sir, here is a book written by one 
Mr. Lothrop Stoddam, an Englishman. .which has b~n IluhHshed' in 
Lon~on, "The New World of Islam". Its ,first publication was in Sep-
tember, 1921, w~n the war w&sfully flnisHed &ftd the Great Powers were 
discussing as to what was to be done with the' AIIi.nos and with· the MOBlem 
countries of the world. Bir, l.shaH read first of all from page 88 in which 
the wrHter la,.: 

II I.lam'. IIOlidarity it! Prover'bitJ1y butt~ bl. two of ita !Un~bmtf4rations 
th- Hoi (>1' pil~ to Meooa aodthe Caliphate. ' .,. 
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After a few sentences it says: 

. " The politieeJ impliOllotioo.e of the Raj are obvious. It is in ~ality a perennial Pao.-
Jalamic Con,qreas where all theintaresta of tbe faith are disousaed by delegates from every 
part of the Muhammll'lan world and wherepllUli are elaborated for Illam's defence and 
prop..gation." 

Sir, I say it is an Bb sol ute lie. The Mussalmalls of India or from 
other places do not go to the Hajto do such things as elaborating political 

. plans for the defence and propagation of Islam. Then it aaye: 
. "Here nearly aU ~ ~tant l~ of tlle Mnharrnpadan Revival. (Abd.~W~b 

lrIahommed ben Sennussl, DJemal.ed.DIIi el Afghani, and many more) felt tbe UDp61'lous 
.ummona to their task." , 

Sir,it is 8 calumny of Islam to say that Mussalm.lmsgo to the RAj 
otherwise than to perform ceremoDU!s which have been ordained by the 
Holy Koran. It was ordained,· Sir, 1,800 years ago that the Haj pilgrim. 
age was OOa of the duties of the llussalmans, and it was ;never mentioned 
in the Holy Koran that M uB8almans wel'ero go to the Raj to do all tbeee 
other things ascribed to them. No Mussalman goes to the Raj other· 
wise than to perform his Raj, or with the object of elaborating plans againat 
the Western civilization. 

Maulvt Muhammad Shafee Daoodl: Ona point of order, Sir, Why 
should my Honourable frienn refer to these statemcnt.s if he does not 
believe in them? They have not heen put forward in any arguments in 
.support of the Bill by anybody? 

Mr .. Muhammad ABhai' AU: My argument is, that I mayor mlly not 
believe in these statemenUJ, but this a.ppears to De the belief of the Western 
world as disclosed in this book, written by an Englishman in London. I 
want to show up the propaganda against the Raj which is going on. Sir, 
the author further goes on to say on page 40: 

"This, however, is a distinotly short-lighted view. The Caliphate institution is 
still undoabtedly venerated in Ialam. But the shrewd leadeN of the modem Pan·Islamio 
movement have long been working on a muoh broader ba.ei&. They realize that Pan. 
Islamism'l real driving.power today lies not in the Caliphate but in institutiol1B like the 
Raj and the graM Pan·Isla!nio fraternities SUCR as tho SennUll8iya, of whioh I shall presently 
apeak." 

This is why the pilgrimage should be interfer~d with by the Powers that 
be. Then, on p8~es 40.41, it says: 

"By the middle of the nineteenth century. however, the situation had radically 
e1te1ed. The Frenoh CO~llBIt of Algeria, the Ru.ian ecquiaition of Tranaeaucaeia. and 
the English mastery or virtually all India, oonvinoed thoughtful Moslems everywhere 
that Islam was in deadly peril of falling under Western domination. It _ at this· time 
that Pan·IslarnjllTJ! 888UDled that essentially anti,WOIItern oharacter which it has ever sinoe 
Ir8taiDed. .AI; ihwt;,. ~ to W4iIf;erD e~t waa8pQZ'&dio and unooordinated. It 

Sir, my submission is tha.t ever since 1921, ever since this book WRS 
written, 'what Cio we find? If one were to read the· history of this legis-
lation, it would appear to one that in 189lS an Act, called the Pilgrim Ship' 
kct, 'W8spassed' and reoeived the ss.ent of the Governor General. Bir, in 
19~, t.heIndian Merchant Shipping Am of 1928 W88 passed. With the 
pUblication of this book the feeling grew in the Western countries that Pan· 
Islamism and ilheHsj should oe .~ea '8sthey were believed to be the 
cause and thel'ooi factonloperdiDg to uproot W""m civilintion. 
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Between the Act of 1896, and so many, )'ears afte·r this book was written, 
an Act called the Indian Merchant Shipping Aot, No. XXI of 1928, was 
passed by this Legislature consolidating all the different existing' Acts re-
gurding merchant shipping, with certain modifications. Then, in 1925. 
-certain amendments were made; for instance, for the words "the Loca! 
Government" the words "Governor General in Council" were substituted. 
Then, in 1925, another amendment was made ooncerning the touching of 
ships at Aden. Now, other main changes in respect of return tickets and 
deposits were made compulsory. In 1927 conditions for pilgrim ships were 
laid down for sale of tickets, etc., which were detrimental to Hajis. So, 
I submit, that all these have been happening one after another, ever since 
Europe was enlightened of the above facts through such writings. Then, 
in 1932, in this year of grace, what do we find? Sudden action is taken 
to give effect to the European policy. The second edition of this book 
was issued in 1922, then the third edition was in March, 1929, then a 
cheap re-issue was made in May, 1982. So, Sir, my contention is that 
ever since 1921 till 1932, changes after cho.nges are being made and more 
and more vigorous restrictions are being placed on the Raj pilgrimages of 
the Mussalmans. Now, Sir, I shall read some further extracts. Speaking 
of His Highness the A~hfl Khfln's stflt,ement ubout the Raj and the Pan-
Islflmic bond, the authour says: 

.. If such is the attitude of M08lem liberals, thoroughly conversant with Western culture 
and receptive to \Vestern progress, what must be the feelings olthe Moslem 1Jl8IJ8e8.-ignorant 
reactionary, and fanatical !" 

Sir, this is in connection with Pan·lRlflmic feelings and reference is 
mnde to some expression by His HighnesFl the Aghn KhRn who hfld said 
something nbout Pfln·lS]flmism. That statement was that: 

.. There is a legitimate pan.Islamism to which every sincere Muhammadan belongs,-
that is, the theory of the spiritual brotherhood and unity of all the ohildren of the Prophet. 
The real spiritual and cultural unity of Islam must ever grow, for to the 10Do_1' of the 
Prophet it is the foundation of the life and the soul." 

But, this has nothing to do with Raj. Then, Sir, further on, it says 
on page 65: 

.. We should not delude ourselves into minimizing the dangerous poaaibilities of the 
present situation," 

Sir, these are the implications of danger which I find in this book:. 
Then, on page 67, it says: 

.. MOIlema fnDy appreciate the poat.ofBee, the railroad. and other modern methodI 
of rapidly interchanging idee.8. Every Moslem conntry is in oommunioation with every 
other M08lem country' : directly, by means of special emissaries, pilgrims; travellers, traders, 

. and postal exchanges: indirectly, by meanl of Mohammedan newspape1'l, boQks, pamph1ete, 
leatlets and periodicals." 

From all this, the autho.r traduces Muslim" and their pilgrimage. Sir, 
this book estabilshes that although Pan-Isla.mism may beo9JIl8 one of the 
c8.uses of the disruption or unity of the Western PowerS. it is the Raj 
andtbe pilgrimage to Hedjaz where the MussalmanB meet to disouss 
different questions of policy that is the most d8ng~rous of all. 
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Now, coming to t.he Bill, Sir, what are the objections raised? I find 
there is food objection, space objection, fare objection, health objection. 
'l'hus there are all kinds of objections and they have been 80 enacted to the 
detriment of the MUBBalmanB who go to perform their Raj that I cannot 
detarh my mind from the policy which I read out to the House just now, 
namely, thAt it is the Haj which is the occasion of the Islamic propaganda 
that is going on in the world. 

Now, Sir, I come to the point. My conclusion is that if these restric-
tions remain in force, it is SUle to decrease the number of pilgrims to Q very 
great a.nd appreciable extent as a result of the policy, and as it is proposed 
to restrict the dietary conditions of the ::\1:ussalmans on board the ship-
and who would be affected the most? As is mentioned in this' book, it 
is mostly the poor Mussalmans and the masses who go in large numbers 
to the Haj. 

JlaJor Kawab .Ahmad Kawaz Khan (Nominated Non-Official): Is it 
compulsory for a poor Mussalman to go to perform his Raj? 

JIr. Xuhammad Azhar .All: I do not mean to say that there are no 
rich Mussalmans who go to perform their Raj. But these rich people are 
not put to many troubles. With money in their pocket, they can do 
anything they like; they can go anywhere; they can get first class tickets. 
Even if they cflre to bribe, there is nothing to stop them from bribing 
Health Officers and other people. But the difficulty is felt by these poor 
masses of Mussalmans who go to perform their Raj. Sir, I do 'not know 
whether the same restrit,tions prevail in other parts of the world when 
people go to Hedjaz to perfonn their Haj, but I am sure that these diffi-
culties have arisen ever since the vear 1921 as I have shown. On these 
grounds, I support the amendment: 

.An Honourable Jlember: The question may now be put. 

Kr. President (The Honourable Mr. R. K. Shanmukham Chetty): The 
question is that the question be now put. 

The motion was adopted. 

Xr. President (The Honourable Mr. R. K. Shanmukham Chetty): The 
original question was: 

.. That the Bill'further to amend the Indian Merchant Shipping Aot, ]923, for oertain 
P12Pp088, as reported by the Select Committee, be taken into OODBideratiou." 

Since which the following amendment has beeti moved: 
.. That the BID, .. reported by the Select Committee, be !'8Oommitted to the Beleet 

Committee for further ooMideration." 
The question I have to put is that that amendment be made. 
The motion was negatived. 

Kl'. Prt8tdent (The Honourable Mr. R. K. 8hanmukham Clieimy): Tlie 
question now is: . 

.. That the Bi11 further to amend the indian Merchant Shipping Act, 1923, for oertafa 
purposes, .. reported by the Select Committee, be taken int.o coneideration." 

The motion was adopted. 
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• r. I'r.,tdent ('llle HonQurable Mr. R. K. Shanmukham Chetty): The 
question is: 

.. That olauae 51 atand pert of the Bill. II 

:Mr. G. KorgaD: Sir, I ,beg to move the amendment which stands inrny 
nanIe: . 

.. That olauae 2 of the Bill be omitted. It 

The only arguments that I cnn bring forward in support of this amendment 
are those which I have just mentioned in regard to compulsory fooding. 
The effect of this amendment will be that clause 155 (0) in the Indian 
Merchunt Shipping Act, AS it stands At present, "'ill remain Itnd tl!ause 2 
will be omitted· from the amending Bill. If my amendment is cArried, 
then pilgrims will be pennitted to have fuel supplied to them on bORrd Rnd 
the reason I put forward is that in my opinion the pilgrims should be 
allowed to do their own rooking on board. Therefore, I commend this 
amendment to the House. 

Mr. Preatdt'ILt (The Honourable Mr. R. K. Shanmukham Chetty) : 
Motion moved: 

.. That clause 2 of the Bill be omitted. It 

Sir Muhammad Yakub (Hohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, the Bill before the House, 8S well as the fOlmer Act 
which we passed in the last Session of the Assembly are no doubt an indi-
cation on the part of Government that they want to give facilities to intend-
ing pilgrims to Hedjaz. I do not at all subseribe to the preposterous view 
thnt Government are putting obstacles in the WRy of Mussalmans proceed-
ing to Mecca or Medina. !:lir, the history of this legislation will show that 
this series of legislation was introduced in the Legislature at the express 
wish of the Mussalmans themselves. It wus first the J umiat-ul-Ulema-i-
Rind, so far as I remember, which pRssed n resolution to the effect that 
Government should take into their hands the question of travelling conveni. 
ences of the pilgrims and, it was, on the strength of that resolution, that a 
Resolution was moved in this House by Mussalman Members in which 
they nsked Government to institute Rn inquiry and after that to introduce 
legislation in order to provide convenienees to the intending pilgrims to the 
Hedjaz. As a result of that Resolution, a Committee, consisting of Muslim 
Members, was fonned. I need not go into the history of >8ll this legislation, 
because it has just been related before the HouRe. But what I submit is 
that all these measures were taken by Government at the request of the 
Muslims. These enactments were not intl'Odueed by Government at their 
own will; they were not at all anxious to bring any of these .measures before 
the House. 

Now, Sir, on the present occasion the scope 6f my speechis very limited 
and it is confined to clause 2 .. I submit that there is really a genuine 
difference of opinion on 'this nuttter. It· may be that the majority of th& 
members of the Raj Committee were in favour of having oompulSory food 
for t·he pilgrims, or perhaps they were unanimous about it. But I have 
no doubt that the unanimousoplnionof the members -of 1JbeHaj-()ommittee· 
is not in accordance with the overwhelming opinion of the Muslims outaide 
the House. So fa.r as I know,. Muslim associations. Muslimleade18and a 
verv lari:(enumber of Mualim masses are against this provision. And if 
the intention of Government, is to .. carry out the wishes of the Muslims t.hen 
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I thiuk i~ would ~o.t be right for thew to introduooll. provisiop wh~ch is 
"'8aillst the w~shes of themajorij.:,y 9£ the Muslims. If OOVel'llIllellt had 
accepted all the recommendations of the Haj Committee, then there would 
have been some excuse for putting tJlls provision as well. But when Gov-
erp.ment accept some provisions and reject others, then 1 think it is not 
right for Government to come under the cover of the unanjmous opinion 
01 the Haj Committee li.ll~ say that because the Haj Committee 
has unanimoUlily agreed to it, therefore they should accept this 
and go against the opinion of the overwhelming majority of the 
Muslims in India. !:lir, my Honourable friend, Haji Wajihuddin, and Mr. 
Morgan hu.ve already I>tated ill detail the difliculties in milking the food COlll-
pulsory and it is not desirable that I should reiterate them here. But I 
should submit that besides the difficulties, which they have stated, there 
are certain other difficulties of a more serious charactcr. }<'or instance, my 
first objection is about the ment wh~ch would be supplied to the pilgrims. 
Serious objections are howld to be raised by religiously inclined Muslims, 
who go on pilgrimage,. whether the killing of the goats was carried out by 
Muslims or not. 'rhCll we mostly find that the cooks on the ships are 
Goanese who are not Muslims. We, who live in the Cecil and Maiden's 
Hotels, may not object to it or try to find out whether our food is cooked 
by l\Iuslims or GoaneSBj but certainly those who are religiously indined and 
go 011 pilgrimage to Meccn will not certainly toU('h or go Dear food which is 
cooked by non-Muslims. That will be another great difficult.v. 'l'hE:'n 
about the purit~· of utensils and things like that. As has already been 
pointed out, it is not only Muslims from Indiu who go on pilgrimage, hut 
they go from different parts of other countries, and the food of all the 
countries is different from each other. Even in our colleges and boarding 
houses, it must be the experience of all who have lived there, that board-
ing arrangements have always been subjected to great criticism and the 
boltl'ding food WAS never appreciated in any college whether in India or in 
England, because the tastes are different. My Honourable friend. Diwan 
BahOOur Mudaliar, takes chillies while I cannot take them a.t all. So it 
would be impossible for the company to prepare food of 500 kirnis or even of 
a hundred varieties. All these difficulties, besides those which have been 
mentioned by my friends, are, I think, such as need consideration. And 
when we are satisfied., and I am sure I can satisfy the House, that an over-
whelming IIl:a.jority of the Muslims are against tws provision, I do not see 
why Government should insist on the food being made eotllpulsory on pilgrim 
ships. By all means make it optional. Those. who want to have their 
food in t.he common dining hall. may have it, and those, who want to make 
their own food, enn do it. A verv serious objection was raised by my friend, 
Maulana Muhammad Shafee Dtoodi. to the effect that all the filthin6llf 
and uncleanliness on the pilgrim ships is due .t.o the cooking of the food by 
the individual Hajis Itt their own places. A remedy. for that can be fou~d, 
and it is t,his that a number of kitchens may be proVlded on board the ships 
and the Hajis msy be Bsked not to OOI)k their'food ~t -their OWQ pl.c~ or in 
their mm cabin hut they should be maoo to cook m the common kitc~en8 
and prepare food there; Bnd the respOJ1sibility for cleBning and wfls~ing the 
common kitchens sboold be of those who are managellR of the ship. The 
clea.nliness of the other paris ismr tlle shipping company. If that is done. 
cleanliness wnl be obtained while the objection of the Muslims win also be 
remove!l. Therefore, I support the amendment.. and I submit tha.t ('ooked 
food should not be made compu1sor:v for the HaJI'. 
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• aulv1 Sayyid KurtU&a Saheb Bahadur (South Madras: Muhammadan): 
Sir, tirst of all I will meet the aJ:gument put forward by Mr. Morgan ~ho, as 
LYou know, is in a way interested to see that cooked food is not supplied 
to the Hajis, and Sir Muhammad Yakub supported him in a WIi)'. But 
Sir Muhammad Yakub knows as Stlcretary of the AlI·IndiaMuslim 
League and as a trustee of the Aligarh University that whenever Muslims 
from diiYel'ent parts of India meet at Aligarh ana other places in conntlc, 
tion with the All·lndia Muslim Educational Conference, the AlI·lndia 
Muslim League, or the AlI·lndia Muslim Conference, Muslims of ctifferent 
tastes eat togetIler, without being inconvenienced to any extent. TIlere 
is no diltIi!culty whatsoever. Education has nothing to do so far as diet is 
ooncerned. Men without education may be satisfied with simple diet, 
wIlereas an educated mlln may require sumptuous meal. Then, Sir, there 
is ,cry little difference as regards meals. There are some who take rice, 
and others who like chapaiia or paraias as the case may be. When the 
company undertakes or is called upon to undertake arrangements for two 
or three varieties, there is no diffieultv, Sir, Sir Muhammad Yakub, has 
criticised the recommendations of the' Haj Inquiry Committee of which I 
had the honour to be one of the member!:i. Sir, our recommendationR 
were not Lased only on our personal experience. We examined about 400 
witnesses and our recommendation!:i were based 011 the evidence given by 
those persons. He need not accept these, because they are our recom' 
mendatiolls, but he will have to accept these recommendations because 
they are based on the evidence of about 4(X) respectable persontl including 
Ra.jis. Therefore, no case has becn made out either by Mr. Morgan 
or his supporter, Sir Muhummlld Yolmh. Sir, in the interest of the pilgrims 
the members of the Haj Inquiry Committee bave travelled with - them 
from Bombay to Karachi on boord the ship und realised their difficulties. 
Supply of cooked food at a sum not exceeding Re. one per day will solve 
mallY of the difficulties 

Xhan Bahadur Bali Wallhuddin: But nl1 the 400 people were not in 
favour of them. 

Jlaulvt 8ayyid Kurtuaa Saheb Bahadur: Most of them of course. We 
have taken into consideration the views of the majority. The fact to 
which the Haji Saheb is 

Mr. G. Morae: May I ask the Honourable Member whether he is 
referring to the conclusions, paragraph 271, in which tlwy say that It may 
appear to be against the weight· of 'evidence recorded? 

Kaulv1 8&yyid Kurtusa s&heb B&hadur:I will just refer Mr. Morgan 
to pnrngrapb 159 which he seems to have deliberately left' out. What 
was to his purpose is contained in paragraph 157 which 'he hus placed 
before the House, but the following paragraph ]58 which he' hss oarefully 
avoided to quote runs a8 follows:' ., 

.. Compu1eory pI'OviIion ohooked food inaJ1 0 .... reoommeaded." 
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That is the head~ng, and the paragraph runs thus: 
.. We fully realise the difficulties involved, but after prolonged discuasion we are 

unanimOWl in the belief that the advantase which would acCl1'110 to the piJgrims aa a whole 
by relieving them of the neceesity for doing their own cooking on board Ihip, would be so 
great, that the present system must be altered at the earliest poSBible moment. Further 
we are IBtisfied that, while it would be UIll'88IIOnable to expect a steamship company or 
• oontractor to supply, as part of a IIt&ndard menu, a dozen different varieties of food. 
it is possible to frame such a menu with sufficiently few aUernativ88 to make its provision 
a feasibility, while these alternatives would be adequate to provide sufficient variety to 
ensure that the pilgrim, from whatever province or country he might hail, would be asaured 
of a supply of food which, if not exactly what he would cook for himself, would not be 
distasteful to him and would provide for him sustenanoe adequate to keep him in a aood 
phyaical oondition." 

Sir, from this it is obvious that the main object of the recommenda-
tions of the Committee was to aecure the absolute hcult-hy condition of the 
pilgrims who have to take long voyage and to see that they get back to 
their plaoos, so far as is possible, quite hale and healthy. This was the: 
chief object in view. I, therefore, oppose the amendment. 

Khan Bahadur HaJl WaJthuddln: Sir, I wish to quote only a few 

5 P. M. 
paragraphs from the Report of the Haj Inquiry Committee and 
I feel it my duty to read it only in support of the amendment 

moved by my Honourable friend, Mr. Morgan. The Raj Inquiry Com-
mittee says: 

.. Instead of being all of one cla.811 as the Javanese pilgrims are. the pilgrims from 
India are not only drawn, l\8 has already been stated, from the different provinces of India 
iteelf, the inhabitants of which are not UBed. to. the llaIne kind of food, but aJ.ao include 
Persians. Afghans, Bokharans. TibetBns, Chinese, Burmese. and MaJayu. and, undw 
eDsting conditions, any attempt to supply all the varietieA of food to which each of thelO 
different clB8&ee is accustomed would be likely to prove a failure ... · . . 

The Report of the HI\j Inquiry Committee further states: 

.. Under existing conditions, mBny experienced witn_ have, while admitting 
tJie· deeirabili,y of tbt· proposed innovation, oxprell8!'i the opinion that the diffieulties 
are insuperable, or at any rate 80 great that all thaL i.; possible for the present is to mak. 
further experiments with the ' hotel ' system." 

With these observation!!, I support the motion. 

Mr. Uppi Saheb Bahadur (West Coast and Nilgiris: Muhammadan) ~ 
Sir, I am really sorry tha.t. I have to differ from a gtlntleman, for whom 1 
have very grea.t respect and regard as my Guru as it were, Sa.yyid Mllrtuza 
Saheb Bahndur. This is a matter in which we all feel differently. One 
M~rnber said on the floor of the House a few minutes flgo that the polioy 
of the European Governments seems to be to prevent or to discourage 
pilgrimago to Mecca. This very clause seems to support that C88e. It will 
stand in the way of poor Musslllmllns. Many poor poople go to H'lj with 
bl.erely a small sum with them. They start from their own plaee with 
about Re. 300 or Rs. 400. They go to Bombay, Karachi or Caloutta, wait 
9P some rich man proceeding to Jeddab and go as the latter's servants or 
~ help-mates to him. According to this provision hereafter such personJ 
will have to deposit money for their pl'Ovision on the way. It will certainl;lt 

D 
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[Mr. Uppi SahebBahadur.) 

deprive all such poor men the happiness of aeeing the hO~l places, i.e., 
Mecca and Medina, and the holy tomb of the 'Holy Prophet. Hereafter these 
people will not be able to do that. They wiU have to find money £01" 
the ra.tions also. Recently the Government of Bengal issued a com-
munique in which they' stated that the cha.rge. for .the food during the 
voyage up and down WIll come to a.bout Rs. 80. . 

Now, Sir, tho cost of go~ng to Jeddah and coming \>ack is, according 
to the Government provision or Government rate, Rs. 165. Hereafter: 
they have to find another Rs. 30 extra. This Rs. 30 to a poor man is 
certainly a big sum and it may stand in the way of so many people going 
flo Mecca.. That is one argument aga.inst this provision. Secondly, the 
Committe~ recommended that provision should be made for different 
ts.stes of Indians. That is really impossible and the argument adduced by 
my Honourable friend, with all due respect to him, is very superficial. 
He was asking Sir l\iuiJullImuJ Ynkub, when persons from Madras, 
Beugal and other province.; meet at Aligl;l.rh or Del4i or some sucb .oentre 
fol' cOllferenC'es n.nd congresses, what do they do. I would remind my 
Honourable friend that wheu they go to such places they live as the 
honoured guests of Nuwabs and Haises of the place and they liVe on such 
occasions on very rich food: if we find that the food supplied to us at the, 
camp is not suitable to us, We can freely go to the market Rnd buy some 
thing und satisfy our hunger. But on a steamer on the high Beas what 
will thc~c poor people do? They will have to starve. As 8 matter of fact; 
1: cannot agree that the food which will satisfy my friend, Maulvi Shafee 
Daoodi, will satisfy or agree with me or that I can subsist on that food for 
twelve days . .'. . 

Kr.. B. Du (Orissa Division: Non-Muhammadan): Bihar food is much 
better than Madras food. 

Ilr. tJppl S&b.eb. B&b.adur: That may be,but my taste differs fromthst 
of mvftiend. It is no disparagement or belittling the food of others: lie 
likes' hi'l food and I like mine and my taste is different, that is all.' , 

Another thing. Let uS imagine a steamer with 1,500 pilgrims on board 
in the early morning hours waiting for their breakfnst.. Everybody c9mes 
Bnd asks for food and what B terrihle conftlsion:there' Wl'11be? WiIlthere 
be any provision made by the shipping compa.nies to Rl1pply thiR' food at 
their places or will the passengers JUl.ve togo to, the hotels or' kitchens? . If 
these 1.oon people were to go si!multan~ouBly Bnd ask for'food or, say, with· 
in an hour, we CIW imagine what the confusion will be 

.An HODOlUabla Kamber: How -nre they doing it now? 

JIr. Vppl Saheb Babadur: They &Me cooking separately. They do ntlt 
,,11 come together. If this ho.d beenal! army, controlled by Captain Sher 
Muhammad Khan, he can ~ery well regulate and controltt; but these are, 
P!Wple hailing from remote aomera of India, who have ne"er been' oli 
board a ship before and never been under the cont-rol of anybody. The 
tumult and confusion will be a sight for the devils to Fiee. What may 
happen, God nlone knows. WhRt h~ it thnt prevents the Government from 
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.()()ntinuing the system of rUIlIling hotels on board the ship and let these 
'people buy as they like? The steamers that ply between Madras and 
Singapore are rUnDing hotels on board 8Ild if the people want tl1ey oan 
buy their food or, if they like, they may cook. Give them the alternative. 
But th~ Government are going to compel every Raj pilgrim to pay fo~ 
his food on the way,-whether he takes food or not, he must pay for it. 
Suppose I, for the twelve days of the journey, wish to live on dates and 
dried fruits and milk which I take with me. Government say "No: you 
may take your provisions with you, but you must pay the company Rs. 80". 
Why should I pay Turner Morrison? I am not going to live on anything 
except datt's and nuts and milk, but the Government say that I must pay 
Turner Morrison thirty rupees. Why should I? Why should they not 
leave me to myself? I can live on dates and water very well for twelve 
days 

An Honourable Kember: It will keep you strong and healthy. 

Mr. Uppi Saheb Babadur: I say that is in a way patronising a 
European company. I say if the Government are desirous of helping Haj 
pilgrims, then each year the Govenunent can very well call for tenders 
from different steam navigation companies to undertake carrying of 
pilgrims on favourable terms to the pilgrims. Then the Government can 
very well lease out the right of carrying passengers to Jeddah to such 
companies which offer the most favourable terms, as they are doing in 
Turkey and in Egypt. They call for tenders just before the pilgrimage 
and they &coept the tender that offers the best terms: Why should not the 
Government9f India also do the same? On the other hand, it looks as if 
the Government want to stand in the way of the pilgrimage and want tQ 
discourage it. If they find it difficult, let them stop all companies and 
let the Muslims take care of themselves. Necessity is the mother of 
invention and, if such a thing happens, the Muslims will certainly within 
one year run their own ships. That is the best course and it will be more 
in the interests of the Mussalmans instead of this nonsense of compelling 
food down their throat, whether it is Bengali or Kabuli Or Bokhari. That 
food may be very good, but I want only my simple food, and Government 
asking me to take Bengali or Kabuli Or other food. although that food 
dOBS not agree with me, is highly objectionable and I protest. I think I 
haye tAken up much time already, Sir, I support this motion. 

The Assembly then adjourned till Eleven of the Clock on Saturday, the 
~th April. 1988, 
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